
LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 
Monday, Novem'ber 11, 1968!Kartika 20, 1890 (Saka) 

No. 200 
1. Obituary Reference 
''Ib.eSpeaket'Shrimati Indira Gandhi; SarvaShri M. R. Masani,'Surendra-
nath DWiV'edy, H. N. Mukerjee, A. K. Gopalan and Rabi Ray made refier-
ences to the passing away of Shri S, V. Krishnamoorthy Rao, former Deputy-
Speaker of LokSabha . 

. Thereafter, Members stood in silence for a short while as a mark of 
respect. 
2. 'Starred Questiom 

Starred Questions Nos, 1-5 were orally answered. Replies to remain-
ingquestions were laid on the Table, 
3. Unstarred QueQions 

Replies to Unstarred Questions Nos. 1-22, 24-33, 35-44, 46-47, 
49, 50, 52-58,60, 62-80, 82-92; 94-170 and 172-200 were laid 
on the Table. . 
4. Papen laid on ·dIe Table 

. The following papers were laid on the Table:-
. (i) A copy of the Annual Report of the Agricultural Refinance 

Corporation,Bombay. for the year ended' the 30th June,. 
1968, along with the Audited Accounts, under sub-section (2) 
. of section 32 of the Agricultural Refinance Corporation 
Act,1963. 

(2) A copy of the explanatory statement giving reasons for imme-
diate legislation by' the Indian ·Railways;, (Amendment) 
Ordiriance, 1968, 

(3) A copy each of the following Ordinances, under provisions of 
article 123(2)(a) of the Constitution:~' . 

(i) Tqe Essential Services Maintenance Ordinance, 1968 (No. 9 
, of 1968) promulgated by the President on the 13th 

September, 1968, 
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(ii) The Indian Railways (Amendment) Ordinance, 1968 (No. 10 
of 1968) promulgated by the President on the 14th Septem-
ber. 1968. . 

(iii) The Pondicherry Municipal Decree (Amendment) Ordinance, 
of 1968 (No. 11 of 1968) promulgated by the President 
on the 20th October, 1968. 

(4) A copy of the Annual Report of the All India Institute of 
Medical Sciences, New Delhi for the year 1967-68. under 
section 19 of the All India Institute of Medical Sciences 
Act, 1956. 

(5) (i) A copy of the Uttar Pradesh Sugarcane (Purchase Tax) 
(AmenClment) Rules, 1968 (Hindi and English versions) 
published in Notification No. 649-SIXVIII-C-1600-68 in 
Uttar Pradesh Gazette dated the 7th February, 1968. under 
sub-section (3) of section 15 of the U.P. Sugarcane (Pur-
chase Tax) Act, 1961. read with clause (c)(iv) of the Pro-
clamation dated the 25th February, 1968, as varied by Pro-
clamation dated the 15th April, 1968, issued by the Presi-
dent in relation to the State of Uttar Pradesh. 

(ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notification. 

(6) (i) A copy of Notification No. ST-7037IX-953(1)-54 (Hindi) 
and Enilish versions) published in the Uttar Pradesh 
Gazette dated the 30th December, 1967. making certain 
amendment to Notification No. ST-6438IX-1012.62 dated 
the hit December, 1962, under sub-section (3) of section 
3·A of the U.P. Sales Tax Act, 1948,. read with clause (c) 
(iv) of the Proclamation dated the 25th February, 1968, 
as varied by Proclamation dated the 15th April, 1968, issued 
by the President in relation to the State of Uttar Pradesh. 

(ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notification. 

(7) A copy of the Delhi Sales Tax (Fourth Amendment) Rules, 
1968, (Hindi and English versions) pub~ed in Notifica-
tion No. F.4(120) 168-Fin. (Genl.) in Delhi Gazette dated 

. the 26th August, 1968. under sub-section (4) of section 26 
of the Bengal Finance (Sales Tax) Act, 1941, as in force 
in the Union territory of Delhi. 

(8) A copy of Notification No. G.S.R. 1802 (English version) and 
:. . G.S,R. 1803· (Hindi version) published in Gazette of India 

dated the 5th October, 1968 making eertain amendment to 
the Central Sales Tax (Registration and Turnover) Rules, 

"1951. under. srib-secnon (2) of section 13 of the Central 
Sales Tax Act, 1956. 
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(9) A copy o~ Notification No. G.S.R. 1549 published in Gazette 
of IndIa dated the 24th August, 1968, issued under the Tax 

• Credit Certificate (Equity Shares) Scheme, 1965. 

(10) A copy. each of the following Notifications under section 296 
of the Income-tax Act, 1961:-

(i) Th,: IncOD?e-~ (Fifth Amendment) Rules, 1968, published 
m NotificatIon No. 5.0. 2883 in Gazette of India dated 
the 24th August, 1968. 

(n) The Income-tax (Sixth Amendment) Rules, 1968, published 
in Notification No. 5.0. 3494 in Gazette of India dated 
the 27th September. 1968. 

(11) A copy of the draft Income-tax (Seventh Amendment) Rules, 
1968. published in Notification No. S.O. 3495 in Gazette 
of India dated the 27th September. 1968. 

(12) A copy of the Tax Credit Certificate (Equity Shares) (Amend-
ment) Scheme, 1968, published in Notification No. O.S.R. 
1550 in Gazette of India dated the 24th August, 1968, un· 
der sub-section (4) of section 280ZE of the Income-tax Act, 
1961. 

(13) A copy of Notification No. S.O. 3283 published in Gazette 
of India dated the 11 th September, 1968, making certain 
amendments to the Income-tax (Second Amendment) Rules, 
1968, in accordance with the amendment passed by the 
Houses of Parliament, under rule 239 of the Rilles of Pro-
cedure and Conduct of Business in Lot Sabha. 

(14) A copy each of the following Notifications under section 38 of 
the Central Excise and Salt Act, 1944:-

0) The Central Excises (Fourteenth Amendment) Rules, 1968. 
published in Notification No. G;S.R. 1546 in Gazette of 
India dated the 19th August, 1968. 

(ii) The Central Excise (Fifteenth Amendment) Rules, 1968, 
published in Notification No. G.S.R. 1628 in Gazette of 
India dated the 7th September, 1968. 

(iii) The Centra] Excise (Sixteenth Amendment) Rules, 1965. 
published in Notification No. G.S.R. 1775 in Gazette of 
India dated the 28th September, 1968. 

(15) A copy each of the following Notifications under section 159 
of the Customs Act, 1962 and section 38 of ~e Centra) 
Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Drawback 
(General) Ninety-eighth Amendment }tules, 1968, pub-
lished in Notification No. G.S.R. 1529 in Ga7.ette of 
India dated the 24th August, 1968. 
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(ii) The Customs and Central Excise Duties Export Drawback 
(General) Ninety-ninth Amendment Rules, 1968, pub-
lished in Notification No. G.S.R. 1629 in Gazette of 
India dated the 7th September, 1968. 

(iii) The Customs and Central Excise ·Duties Export Drawback 
(General) Hundredth Amendment Rules, 1968, published 
in Notification No. G.S.R. 1675 in Gazette of India dated 
the 14th September, 1968. . 

(iv) The Customs and Central Excise Duties Export Drawback 
(General) Hundred and first Amendment Rules, 1968. 
published in Notification No. G.S.R 1676 in Gazette of 
India dated the 14th September, 1968. 

(v) The Customs and Central Excise Duties Export Drawback 
(General) Hundred and second Amendment Rules, 1968, 
published in Notification No. G.S.R. 1677 in Gazette of 
India dated the 14th Septern ber, 1968. 

(vi) The Customs and Central Excise Dutiei Export Drawback 
(General) Hundred and third Amendment Rules, 1968, 
published in Notification No. G.S.R. 1678 in Gazette of 
India dated the 14th September, 1968. 

(vii) The Customs and Central Excise Duties Export Drawback 
(General) Hundred and fourth Amendment Rules, 1968. 
published in Notification No. G.S.R. 1738 in Gazette of 
India dated the 21st September, 1968. 

(viii) The Customs and Central Excise Duties Export Drawback 
(General) Hundred and fifth Amendment Rules, 1968, 
published in Notification No. G.S.R. 1739 in Gazette of 
India dated the 21st September, 1968. . 

(ix) The Customs and Central Excise Duties Export Drawback 
(General) Hundred and sixth Amendment Rules, 1968, 
published in Notification No. G.S.R. 1740 in Gazette of 
India dated the 21st September, 1968. 

(x) The Customs and Central Excise Duties Export lDrawback 
(General) Hundred and seventh Amendment Rules. 
1968. published in Notification No. G.S.R. 1741 Ut 
Gazette of India dated the 21 st September, 1968. 

'.' (1I;i) ~ Cust()ms~ and-Central Excise Dutie5Ex.port Drawback 
.(Genera1)Hundredandei~hth Amen~nt Rules, 1968. 
published in Notification No. G.S.R. 1742 in Gazette of 
India dated the 2bt September, 1968. - ..... " . 

;··txii)The'C~~·ald Central ~ci'3e Duties Export Drawback 
(Genera)) 'Hundred and nmth Amendment Rules, 1968, 
published in Notification No. G.S.R. ·1778 in Gazette 
of India dated the 28th September, 1968. 
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(mi) The Customs and Central Excise l)uties Export Drawback 
(General) Hundred and tenth Amendment Rules, 1968 
published. in Notification No. G.S.R. 1779 in Gazette of 
India dated the 28th September. 1968. 

(xiv) The Customs and Central Excise Duties Export Drawback 
(General) Hundred and eleventh Amendment Rules, 
1968. published in Notification No. G.S.R. 1836 in 
Gal.ette of India dated the 12th October. ] 968. 

(xv) The Cus~s and Central Excise !Duties Export Drawback 
(General) Hun~red and twelfth Amendment Rules. 1968. 
published in Notification No. G.S.R. 1837 in Gazette 
of India dated the 12th October, 1968. 

(xvi) The Customs and Centra] Excise Duties Export Drawback 
(General) Hundred and thirteenth Amendment Rules, 
1968, published in Notification No. G.S.R. 1838 in 
Gazette of India dated the 12th October. 1968. 

(xvii) The Customs and Central Excise Duties Export Drawback 
(General) Hundred and fourteenth Amendment Rules, 
1968, published in Notification No. G.S.R. 1839 in 
Gazette of India dated the 12th October, 1968. 

(16) A copy each of the following Notifications under section 159 
of the Customs Act, 1962:-

(i) G.S.R. 1527 published in Gazette of India dated the 24th 
August, 1968. 

(ii) G.S.R. 1530 published in Gazette of India dated the 24th 
August, 1968. 

(iii) G.S.R. 1531 published in Gazette of India dated the 24th 
August, 1968. . 

(iv) G.S.R. 1591 published in Gazette of India dated the 31 st 
August, 1968. 

(~) G.S.R. 1603 published in Gazette of India dated the 31st 
August, 1968. 

(vi) G.S.R. 1630 published in Gazette of India dated the 7th 
September, 1968. 

(vii) G.S.R. 1679 published in Gazette of India datCd the 14th 
'. ~tember, 1968. 

('~ili) G.S.R. ·1680 published in Gazette of India'dated the 14th 
. . september, 1968. 

(ix) G.S.R. 1'[43 published in Gazette of India dated the 21st ,/ 
_ September, 1968. / 
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(x) G.S.R. 1744 published in Gazette of India dated the 21st 
September, 1968. 

(xi) G.S.R. 1745 published in Gazette of India dated the 17th 
September, 1968. 

(xii) G.S.R. 1746 published in Gazette of India dated the 17th 
September, 1968. 

(xiii) G.S.R. 1780 published in Gazette of India dated the 28th 
September, 1968. . 

(xiv) G.S.R. 1781, published in Gazette of India dated the 28th 
September, 1968. 

(xv) G.S.R. 1782 published in Gazette of India dated the 28th 
September, 1968. 

(xvi) G.S.R. 1810 published in Gazette of India dated the 1st 
October, 1968. 

(xvii) G.S.R. 1840 published in Gazette of India dated the 12th 
OctQber, 1968. 

(xviii) G.S.R. 1841 published in Gazette Qf India dated the 12th 
October, 1968. 

(xix) G.S.R. 1842 published in Gazette Qf India dated the 12th 
October, 1968. 

(xx) G.S.R. 1843 published in Gazette Qf India dated the 12th 
OctQber, 1968. 

(xxi) G.S.R. 1884 published in Gazette Qf India dated the 12th 
October, 1968 containing corrigendum to' G.S.R. 1084 
dated the 5th June, 1968. 

(xxii) G.S.R. 1876 published in Gazette Qf India dated the 19th 
October, 1968. 

(xxiii) G.S.R. 1877 published in Gazette of India dated the 19th 
October, 1968. 

5. Reports of Public Accounts Committee 
Shri M. R. Masani presented the fQllQwing Reports of the Public 

Accounts Committee:-

(1) Thirty-first Report o~ ExceSSC?s over Voted Gr~t.s and Charged 
Appropriations dIsclosed m the ApJH"O'Pl'lation ~ccounts 
(Civil), (Posts ~d Telegraphs), (Railways) and (Defen,a, 
Services) f~ t1i.e year 1966-67. 

(2) Thirty-fourth Report on "Wasteful Expenditure on Govern-
ment Publications." 
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6. iteport of Joint CoIDIIIittee /~ 
P~dit D. N. Tiwary presented the Repon of the Joint Committee oli 

the Bill further to amend the Insurance Act. 1938, so as to provide for the 
ex~nsion of social control over insurers carrying on general insurance 
busmess and for matters connected therewith or incidental thereto and also 
to amend the Payment of Bonus Act, 1965. 
7. Evideace before Joint Committee-Laid on the Table 

Pandit D. N. Tiwary laid on the Table a copy of the evidence given 
before the Joint Committee on the Bill further to amend the Insurance Act, 
1938, so as to provide for the extension of social control over insurers 
carrying on general insurance business and for matters connected there-
with or incidental thereto and also to amend the Payment of Bonus Act, 
1965. . 

8. Motioo for Election to Committee 
Shri Satya Narayan Sinha moved the following motion:-

"That in pursuance of clause (c) of sub-section (1) of section 3 
of the Indian Nursing Council Act, 1947, as amended by 
section 4 of the Indian Nursing Council (Amendment) ACL, 
1957, the members of Lok Sabha do proceed to elect, in 
such manner as the Speaker may direct, two members from 
among themselves to serve as members of the Indian Nurs-
ing Council." 

The motion was adopted. 

9. Motions Re: Reports of Joint Committees 

(i) Shri Vikram Chand Mahajan moved the following motion:-

"That· this House do extend the time appointed for the presentation 
of the Report of the Joint Committee on the Bill to provide 
for the separation of judicial and executive functions in 
Uni~n territories, upto the last day of the current session." 

The motion was adopted. 

• (ii) Chaudhary Nitiraj Singh moved the following motion:-

"That this House do extend the time appointed for the presentation 
of the Report of the Joint Committee on the ~ill. further to 
amend the Indian Penal Code, the Code of Cnmmal Proce-
dure 1898 and the Representation of the People Act, 1951 
and 'to provide against printing and publication of certain 
objectionable matters, upto the 2nd December, 1968." 

, The motion was adopted. 
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(iii) Shri M. B. Rana moved the followingmotion:-' " " 

"That this House do further extend ,the time appointed for the 
presentation of the Report of the Joint Conmlittee ontbe 
Bill to make provision for the appointment and functions 
of certain authorities for the investigation of' administrative 
action taken by or on behalf of the Government Or certain 
public authorities in certain cases and for matters connect-
ed therewith, upto the second day of the secori.dweek of the 
Budget Session (1969)." 

The motion was adopted. 
1 O. Motion of No·Confidence in the Council of Ministers 

The Speaker asked thOSe Members who were in favour of leave being 
granted to Shri Kanwar Lal Gupta to make a motion of No-confidence in 
the Council of Ministers to rise in their places. As' not less than fifty 
Members rose, the Speaker declared that leave was granted and the motion 
would be taken up immediately. 

Shri Kanwar La] Gupta then moved the following motion:-
"That this House expresses its want of confidence in the Council 

of Ministers." ' 
The following members took part in the debate:-

( 1) Sb.ri Chandrajeet Yadava. 
. (Lok Sabha adjourned at 1 p.m. andre-assembled at 2-05 p.m.) 

(2) Shri M. R. Masani r 

(3) Shri Shivajirao S. [)eshmukh 
( 4) Shri S. A. Dange 
( 5) Shri Bibhuti Mishra 
(6) Shri S. M. Joshi 
(7) Shri Prem Chand Verma 
(8) Shri S; M. Banerjee 
(9) Shri Krishna Kumar Chatterji (Speech unfinished). 

The discussion was not concluded. 
11. Report of Business Advisory Comntittee 

Dr. Ram Subhag Singh presented the Twenty-third Report of the 
B~ess Advisory Comtnittee. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 12th November, 1968). 

. S. L. SHAKDHER, 
II' I 
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LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, !Vovember 12, 1968[Kartika 21, 1890 (Sclktt) 

No. 201 

1. Starred Quesiions 

Starred Questions Nos. 31-35 were orally ~ulswered. Replies to 
te1nAimng questions ~ere laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 201-2&8, 206-229, '231-236, . 
238-284,. 286---306, 308-320, 322-336, 338-35(), 352-381, 383-393, 
395 and 397-400 were laid on the Table. 

3. Papen;. laid Oft the Table 

The folowing papers were laid on the Table:-

(1) A copy each of the Annual Reports of the f()1lowiDg De-
velopment Councils under' sub-section (4) of section 7 of 
fhe Industries (Deve]opment and RegW.ation) Act, 
1951:-

(i) Development Council for Leather and Leather Goods 
Industries for the year 1966-67. 

(ii) Development Council for Leather and Leather Goods 
Industries for the year 1967-68. 

(iii) Development Council fOr Manmade Textiles for the 
year 1~7-68 .. 

'. "(iv) Development Council for Non-ferrous Metals and 
Alloys for the year 1967-68 . 

. ""(v)' Develppment Council for Paper, Pulp and Allied Indus-
. "; . '~ies.~oT)re year 1967-68. 

[p.T.O. 
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(2) A copy each of the following Notifications under sub-
section (3) of section 17 of the Export (Quality Control 

and Inspection) Act, 1963:-

(i) The Export of Fish and Fish Products (Inspection) 
Amendment Rules, 1968, published in Notification No. 
S.O. 2954 in' Gazette of India dated the 30th August; 
1968. 

(ii) The Export of Coir Products (Inspection) Amendment 
Rules, 1968, published in Notification No. S.O. 3132 in 
Gazette of India dated the 4th ~ptember, 1968. 

(iii) The Export of Coir Yarn (Inspection) Second Amend-
ment Rules, 1968, published in Notification No. S.O. 
3135 in Gazette of India dated the 4th September, 
1968. 

(iv) The Export of Paints and Allied Products (Quality 
Control and Inspection) Amendment Rules, 1968, pub-
lished in Notification No. S.O. 3144 in Gazette ot lmiia 
dated the 10th September, 1968. 

(v) Notification No. S.O. 3280 published in Gazette of India 
dated the 11th September, 1968, containIng corrigen-
dum to S.O. 3215 dated the 7th September, 1967. 

(vi) The Export of Sewing Machines (Quality Control and 
Inspection) Amendment Rules, 1968, published in 
Notification No. S.O. 3392 tn Gazette of India dated 
the 19th September, 1968. 

(vii) The Export of Electric Cables and Conductors (Inspec-
tion) Rules, 1968, .published in Notification No. S.O. 
3493 in Gazette of India dated the 27th September, 
1968. 

(viii) The Export of Organic Chemicals (Inspection) 
Amendment Rules, 1968, published in Notification No. 
S.O. 3507 in Gazette of India dated the 4th October, 
1968. 

(ix) Notification No. S.O. 3518 published in Gazette of India 
dated the 7th. October, 1968, conhining corrigendum 
to S.O. 3221 dated the 8th ~ptember, 1967. 

(x) Notificatio~ No. S.O. 3528 published in Ga~ette of India 
dated~h~ 8th October, 1968,· eQIltainfng cOfri,endum 
to S.O. 4aS7 dated the 5th December, 1167. 
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(3) A copy of the Woollen Textfes (Production ad Distri.u-
tion Control) Amendment Order, 1968, published in 
Notification No. S.O. 3509 in Gazette of India dated the 
4th October, 1968, under sub-section (6) of sectio" 3 of 
the Essential Commod~ties Act, 1955. 

(4) A copy each of the following papers under sub-sectiQl'l (1) 
of section 619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the F.xport 
Credit and Guarantee Corporation Ltd. Bombay, for 
the period 1st January, 1967 to 31st December. 1967. 

(ii) Annual Report of the Export Credit and Guarantee Cor-
poration Limited, Bombay, for the period 1st January, 
1967 to 31st December, 1967, along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(~) -The following statements showing the action taken by 
Government on various assurances, promises and under-
takings given by the Ministers during the various 
sessions of Lok Sabha shown against each:-

(i) Supplementary statement Fifth Session, 1968 (Fourth Lok 
Nos. I, II and- nI. Sabha) 

(ii) Supplementary Statement FouTth Session, 1968 (Fourth -Lok 
Nos. XI, XII and XIII. Sabha) 

(iii) Supplementary Statement Third Session, 1967 (Fourth Lok 
No. VIII. Sabha) 

(iv) Supplementary Statement S~cond Session, 1967 (Fourth Lok 
No. XVI. Sabha) 

(v) Supplementary Statement First Session, 1967 (Fourth Lok 
No. XIII. Sabha) 

(vi) SupplementarY Statement Sixteenth Session, 1966 (Third Lok 
No. XIV. Sabha) 

(vii) Suplementary statement Fifteenth Session, 1966 (Third Lok 
No: XVI. Sabha). 

(viii) Supplementary Statement Fourteet\th Session, 1966 (Third 
No. XVII. Lok Sabha) 

(6) A copy of the Annual Report on the activities of the Coir 
Board and the working of the Coir Industry Act, 1953 
for the year 1967-68, under sub-section (1) of section 19 
of the said Act. 

~- ,--:. " 
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(7) A' copy each of the following Notifications issued under 
sub-section (2) of section 3 of the Forward" ,.J~qlltrap.~~ 
(Regulation) Act, t952:- ""'~" '" 

(i) S.0.3127 publishe'd ih Gazette of India dat:d the 2nd' 
September, 1968., 

(ii) 5.0.3128 published inO-ltzette' of India 'dated the 2nd 
September, 1968. 

(8) A copy each of the following 'NotHications 
section 17 of the Forward:Coiitraets 
Act, 1952:-

issued under 
(Regulation) 

(i) S.O. 3139 published in Gazette of India dated the 6th 
September, 1968. 

(ii) S.O. 3140 published in Gazette of India dated the 6th 
September, 1963. 

(iii) S.O. 3141 published in Gazette of Inaia dated the 6th 
September, 1968. 

4. Financial Committees,. 196'7-68 (A Revi~w)-Laid ,onthe1'able 

SetTetary '}aid on the Table a C'Opy of" "Financial Ct:lttimfttees, 
1967-68 (A Review)". 

5. President's Assent to mns 
(i) Secretary laid on the Table following seven Bills passed by 

the Houses of Parliament during the last session and assented to by 
fbe Ptesident:-

(1) The Appropriation (Railways'} No. 3 mn, 1968 .. 
(2) The Appropriation (Railways), No. 4 Bill, 1968. 

J<3) The Bihar State Legislature ,(Delegation of Powers) 

\\":""1. 196& ' 
i .",'~. (4) The Bihar Appropriation Bill; 1968. 

'\:- (5) The Appropriation (No.3) m11; 196i.'.~ 
, (6') The Appropriatl9D' (No. '4) Bill, 1~ .. . ~ .. ' . 

" ' 

(7) The Uttar Pr'ttdesh Appropriation (No.3) Bill, 1968. 

Sit 
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Oi) ~""u·. ODd .. ,Taltl&,~.~,aUi.benticet.eQ, 
.. ~,_-Seae~,of Ra:iY.~ ~ha, of the following ten Bills passed 
bY the Houses of'PclrliUnenidurin&,tln! lut-session and assented to 
... the· President:-

(1) The Indian Coinage (Amen~ij .. BiU, 1968. 

(2) The R~ioni».g ,ancLAccplisition of, Immovable. Property 
(Amendment) Bill, 1968. 

(3) The Enemy Property Bill. 1968. 

(~l ?;he. lnter-State Water Disputes (Amendment) Bill, 1968. 
-

(5) 'rha Andhra Pradesh and My~re (Transfer of Territory) 
~ 18GlL 

(8) The Indian Patents and Designs (Amendmentl mu,' 1988. 

(7) The Gold' (Control) Bill, 1968: 

(8) The Insecticides Bill, 1968. 

(9) The Border Security Force Bill, 1968. 

(10) The Punjab State Legislature (Delegation of Powera) 
Bill, lQ68. 

O. Bepori of Public Aecouata Committee· 

Shri M. R. Masani presented"1he' Thtrtieth Report of, the Public 
Accounts Committee on action taken by. Government on the recom-
mendations of the Public Accounts Committee contained in their 
Fiftieth Report (Chapters I-Ill)' (T'h1rd Lok &ibha) relating to 
sport Promotion Schemes etc. 

Mtaieter.n 

The Prime Minister made a statement on her Latin American 
andtOnih b ,J dolll.· 
... 
S:-IroUoD re: Twenty-Third Report of BusiDeea Advisory Committee 

]!)r. Ram Subheg Singh moved the following motion:-

-rhat this House agrees with the Twenty-third Report of the 
Business Advisory Committee presented to the HoUle 
Oft the 11th November. 1968." 

TIae motlcm was adopt.!. 
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9. Motion of No-eoD1ldence in the Council cd IIiDistarJ 
Discussion on the following motion' moved by Shl'i Kanwat Lal 

Gupta on the 11th November, 1968, continued:- . 

"That this House e){presses its want of confidence in the Coun-
cil of Ministers." .~. 

The following members took part in the debate:-

(1) Shri Krishna Kumar Chatterji 

(2) Shri Nath Pai 

(Lok Sabha adjourned at 1 P.M. and re-assembled" at 2-65 P.M.) 
(3) Shri Chintamani Panigrahi 

(4) Shri Era Sezhiyan 

(5) Shri Rajendranath Barua 

(6) Shri P. Ramamurti 

(7) Shri J. B. Kripalani 

(8) Shri M. Thirumala Ran 

(9) Shri N. Dandeker 

nO) Shri Y. B. Chavan 

(11) Shri Tenneti Viswanatham 

(12) Shri M. L. Sondhi 

. (13) Shri Prakash Vir. Shastri 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 13th 
November, 1968). 

. .~" 
] 

S. ·L. SHAKDHER, 
Secretary. 
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LOK SAnnA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

WedDescWY, Novem'ber 13, 1968/~rtika 22, 1890 (Saka). 

No. 202 
1. Starred Questions 

t 

Starred Question Nos. 61 and 62 were orally answered. Replies 
to remaining questions were laid on the Table. 
2. UDStarred Questions 

Replies to Unstarred Question Nos. 401-411, 413-435, 437-449, 
451-490, 492-519, 521-535 and 537-059 were laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy ~ach of the following ?apers under sub-section (1) 

of section 619A of the Companies Act, 1956:-
(i) Review by the Government on the working of the Indian 

Rare Earths Limited, Bombay, for the year 1967-68. 
(ii) Annual Report of the Indian Rare Earths Limited, 

Bombay, for the year 1967-68, along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(2) A copy of the Press Council (Amendment) Rules, 1968, 
published in Notification No. G.S.R. 1604 in Gazette of 
India dated the 7th September, 1968, under sub-section 
(3) of section 22 of the Press Council Act, 1965. 

(3) A copy of the Third statement showing decisions taken on .1/ 
three more recommendations of the Committee on 
Broadcasting and Information Media on Documentary 
Films and Newsreels. 

(4) A statement on the flood situation in the country. 
4. .Report of Committee on Private Members' Bills and Besoluti .. 

Shri R. K. Khadilkar presented the Thirty-eighth Report of tbe 
Committee on Private Members' Bills and Resolutions. 'I 

5. Motion of no-confideaee in the Council of Ministers 
-DiscUiSion on the following motion moved by Shri Kanwar Lal 

Gupta on the 11th November, 1968, resumed:-

- ., 

"That this House expresses its want of 
Council of ~i~i_sters." 

, :;";:,~~.r ·.I ... I'r.~. 974 

confidence in the 

_". ...." • o· '" 
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Shri Kanwar Lal Gupta replied to the debate. 
On the motion the House divided, Ayes 85; Noes 220. The 

motion was accordingly negatived. 

6. Government Bill-Und. consideration 

The Registration. of Births and Deaths BiU, 1968, as passed 
'by Raj'J/a Sabha 

The motion for consideration of the Bill, as passed by Rajya 
Sabha, was moved by Shri K. S. Ramaswamy. 

The following members took part in the dehate:-
(1) Shri Meetha Lal Meena 
(2) Shri· S. Sup'akar 
(3) Dr. Ranen Sen 
(4) Shri Diwan Chand Sh'artna 
(5) Shri Beni Shanker Sharma 
(6) Chaudhuri Randhir Singh 

(7) Shri D. K. Kunte 
(8) Shri Prabhu Dayal Himatsingka 
(9) Shri P. Ramamurti 

(10) Shri Bhola Nath Master 
(11) Shri C. Chittibabu 
{l2) Shri Ram Singh Ayarwal 

Shrl K. S. Ramaswamy replied to the debate. 
The motion for considera~ion was adopted and clause-by-clause 

consideration was taken up. 
Clauses 2 to 9 were adopted. 
Considration of Clause 10 was taken up but not concluded. 
The discussion on the Bill was not concluded. . 

'1. HaIf-an.bonr discussion 011 matt~ arising oat of Answer to 
QuestlOh 

Shri Prakash Vir Shastri raised a half-an-hour discussion on 
points arising out of the answer given O!} the 14th Auguat, 1968 to 
'O'nstarred Question No. 4.(j'17 regarding visit of Khan Abdul Gha1far 
Khan to India. 
[Lok Sabha adjourned till 11 A.M. on'l"hmsday, the 14th November, 

1968]. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Pro4;eediopl 

Thursday, November 14, 1968jKartika 23, 1890 (Saka) 

No. 203 
1. Starred Questions 

Starred Questions Nos. 91, 94, 95 and 91 were orally answered. Repliea 
to remaining questions were laid on the Table. 

2. tJnstarred Questions 
Replies to Unstarred Questions Nos. 560-620, 622-690, 692-750 

and 752-759 were laid on the Table. 
3. CJiDlng Attention 

Shri S. Supakar called the attention of the Minister of Education to 
widespread student agitation and breach of peace in Batuiras Hindu Univer-
sity, Allahabad Univetsity and Other Universities in Uttar Pradesh. 

The Minister of Education made a statement in regard thereto. 

4. Papers laid on the Table 
The following papers were laid on the Table:-

(1) (i) A copy of West Bengal Notifitation No. 1582-1.R. published 
in Gazette of India, dated the 18th Apri~ 1968, makin, 
certain amendments to the West Bengal Ifidustrial Disputes 
Rules, 1958, under sub-section (4) of section 38 of the 
Industrial Disputes Act, 1947, read with clause (c)(iv) of the 
Proclamation dated the 20th Februaty, 1 ~68, isSued by the 
President in relation to the !ttate of West Bengal. 

(ii) A statement showing reasons for delay in laying the above 
Notification. 

(2) A copy each of the following Noti1lcatio1lS ubder Section 7 A 
of the Coal Mines ProVident Fund abd Bonus Scheme8 
Act, 1948:-

(i) The Rajasthan Coal Mities Bonus (Fourth ADhmdment) 
Schel1le, 1968, published in NotiBcation No. O.S.R. 
1721 in oaUtte of India datlCl the 21st September, 1968. 

[P.T.o. 



(ii) The Andhra Pradesh Coal Mines Bonus (Third Amend-
ment) Scheme, 1968, published in Notification No. 
G.S.R. 1722 in Gazette of India dated the 21st Septem-
ber, 1968. 

(iii) The Coal Mines Bonus (Third Amendment) Scheme, 1968, 
published in Notification No. G.S.R. 1723 in Gazette 
of India dated the 21st September, 1968. 

(iv) The Rajasthan Coal Mmes Provident Fund (Second 
Amendment) Scheme, 1968, published in Notification 
No. G.S.R. 1724 in Gazette of India dated the 21st Sep-
tember, 1968. 

, (v) The Assam Coal Mines Bonus (Third Amendment) Scheme, 
1968, published in Notification No. G.S.R. 1725 in 
Gazette of India dated the 21st September, 1968. 

(vi) The Coal Mines Provident Fund (Second Amendment) 
Scheme, 1968, published in Notification No. G.S.R. 1726 
in, Gazette of India dated the 21st September, 196'8. 

(vii) The Andhra Pradesh Coal Mines Provident Fund (Second 
Amendment) Scheme, 1968, . published in Notification 
No. G.S.R. 1727 in Gazette of' India dated the 21st 
September, 1968. 

, 
(viii) The Neyveli Coal Mines Provident Fund (Second 

Amendment) Scheme, 1968, published in Notification 
No. G.S.R. 1728 in Gazette of India dated the 21st Sep-
tember, 1968. 

(ix) The Andhra Pradesh Coal Mines Bonus (Fourth Amend-
ment) Scheme, 1968, published in Notification No. 
G.S.R. 1895 in Gazette of India dated the 26th October, 
1968. 

(x) The Coal Mines Bonus (Fourth Amendment) Scheme, 
1968, published in Notification No. G.S.R. 1896 in 
Gazette of India dated the 26th October, 1968. 

(xi) The Assam Coal Mines Bonus (Fourth Amendment) 
Scheme, 1968, published in Notification No. G.S.R. 
1897 in Gazette of India ?ated the 26th October, 1968. 

'(xii) The Rajasthan Coal Mines Bonus (Fifth Amendment) 
Scheme, 1968, published in Notification No. G.S.R. 1898 
in Gazette of India dated the 26th October, 1968. 

. (3)- A' copy of the Food Corporations (Fourth Amendment) 
Rules, 1968, published in Notification No. G.S.R. 1597 in 

- Gazette of India dated the 29th August, 1968, under sub-
section (3) of section 44 of the, Food Corporations Act, 
1964. ' 

(4) A copy of the ~- Rules, 1968, published in Notification No . 
. ' G.S.R. 1632 in Gazette of India dated the 2nd September, 

1968, under sub-section (3) of section 25 of the Seeds 
Act, 1966. 
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(5) A copy of the Calcutta Thika Tenancy Stay of Proceedin~ 
(Temporary Provisions) Amendment Act, 1968, (PresI-
dent's Act No. 25 of 1968) published in Gazette of India 
dated the 25th September, 1968, under sub-section (3) of 
section 3 of the West Bengal State Legisfature (Delegation 
of Powers) Act, 1968. 

(6) A copy of the Review by the Government on the 'Normc 
of the National Seeds Corporation Limited, New Delhi 
(Hindi and English versions) for the year 1966-67, under 
sub-section (l) of section 619 A of the Companies Act, 
1956. 

(7) A copy of the Payment of Wages, (Air Transport Services) Rules, 
1968, published in Notification No. S.O. 3036 in Gazette o~ 
India dated the 7th September, 1968, under sub-section (6) 
of section 26 of the Payment of Wages Act, 1936. 

5. Reports of Estimates Committee 
Shri Shantilal Shah presented the following Reports of the Estimates 

Committee:-
(i) Fifty-ninth Report regarding action taken by Government on 

the recommendations .contained in the' Seventy-second 
Report of the Estimates: Committee (Third Lok Sabha) 
on the erstwhile Ministry of Rehabilitation-Danda-
karanya Project. 

(ii) Sixty-second Report regarding action taken by Government 011 
the recommendations contained in the Fourth Report of 
the Estimates Committee _on the Ministry of Eduoation--
(i) National Museum, New Delhi and (li) National Gallery 
of Modern Art, New Delhi. 

6. Matter Under Rule 377 
Shri Atal Bihari Vajpayee raised a ma:tter regarding the settlement 

reached at the meeting held by the Speaker on the 13th November, 1968, 
with the Leaders of the Oppo&ition Groups and the Minister of Parlia-
mentary Affairs to the effect that the Minister of Parliamentary Affairs 

. would arrange a meeting of t11(' Leaders of the Opposition Groups with 
:the Prime Minister to discuss about the Central Government employees. 

The Minister of Parliamentary Affairs made a statement on the 
subject. 
7. Motion Re. Joint Committee 

Shri Ani! K. Chanda moved the following motion:-
"That this House d.J appoint Shri P. Govinda Menon to the 

Joint Committee on the Bi1l to provide fot the inclusion 
in, and the exclusion from, the lists of Scheduled Castes 
and Schedule Tribes, of certain castes and tribes, for the 
readjustment of representation, and re-delimitation of 
parliamentary· and assembly constituencies in so far as such 
Ie-adjustment and re-delimitation are necessitated by suck 
inclusion or exclusion and for matters connected therewith, 
vice Shri Asoka Mehta resigned." 

The motion was adopted. ' 
(p.T.O. 
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8. Govenunent Bill-IJebate Adjourned 
The Registration of Birl'lls and Deaths Bill, 1968, as passed by 

Raj)'a Sabha 
Clause-by·dause consideration of the Bill continued; 
(Lok Sabha adj,ourned at 1 P.M. and re-assembled at 2-05 P.M.) 
On a motion moved by Shri Deven Sen that the debate on the Bill be 

adjourned, the House divided, A)-e.s 44; Noes 54. The motion was 
accordingly negatived. _ 

Further consideration of Clause 10 and the amendment moved thereto 
continued. -

shri Atal Bihari Vajpayee moved the following -motion:-
"That Rule 338 of the Rule[. of Procedure and Conduct of Business 

in Lok Sabha in Its application to the motion for adjourn-
ment of !he debate on the Registration of Births and Deaths 
Bill, 1968, as passed by Rajya Sabha, be suspended." 

The motion was adopted. 
Shri Atal Bihari Vajpayee moved the following mQtion:-

"That the debate on the Registration of Births and Deaths Bill, 
1968, as passed by Rajya Sabha, be adjourned/' 

The motion was adopted and the debate on the Bill was adjourned. 
9. Government Bill-under consideration 
The Central Industrial Security Fo~ce Bill, 1968, as passed by Rajya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
waS ino'Vedby Shri Vidya Charan Shukla. 

On a motion moved .by Shri Deven Sen that the debate on the Bill be 
adjourned, the House divided, Ayes 52; Noes 75. The motion was 
accordingly negatived. 

The following members· took part in the debate on the motion for 
consideration of the Bill:-

(1) SlJri Shri Chand Goyal 
(2) Chaudhuri Randhir Singh 
(3) Shri G. Viswanathan 
(4) Shri Shashi Bh~shan 
(5) Shri K. Ananda Nambiar 
(6) Shri Naval Kishore Sharma 
(7) Shri J anardan J agannath Shinkre 
(8) Shri Diwan Chand Sharma. 

_ The. discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 15th November, 1968) 

S. L. SHAKDHER, 
Secretary. 

/I t' CORRIGENDUM 
In Bulletin-Partt, dated November 13, 1968-

'Page 975, paragraph 6, 
for "(12) Shri Ram Singh Ayarwal". 
read "(12) Shri Nathu Ram Ahirwar". 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, November 15, 1968!Kartika 24, 1890 (Saka) 

No. 204 
1. Starred Questions 

Starred Questions Nos. 121, 126 and 140 were orally answered. 
Replies to lemaining questi(:i~S were laid 0": the Table. 

2. Uastan'ed Quutioas. 

Replies to Unstatred Questioru 1'\os. 760-902, 904-913 ,915-93 J • 
933-956 and 958 were laid on the Table. 

Three f:tatements b} the Minister in the Ministry of Home Affairs 
and on~ by the Minister of S:att: in the Ministry of Education correcting 
the replies given to the foJIowing Questions were also laid on the Tuble. 
respectively:-

(i) Unstarred Ouestion No. 10398 on the 10th May, 1968 
regarding Harm. of Hadjans burnt in Madhya Pradesh; 

(ii) Unstaried QU~'s(ilJn No. 3297 on the. 9th August, 1 %8 
regarding Terror created by Pakistanis in Minicay 
Mands; 

(iii) Unstarred Question No. 5466 00 the 23rd August, 196H 
regarding Conduct of S.D.M. Sadar (Tripura); and 

(iv) Unstarred Ouestion No. 2460 on the 2nd August, 1968 
regarding Bengali Medium SchooJ in Andaman. 

3. CALLING ATTENTION 

Shri Jyotirmoy Bosu called the attention of the Minister of Education 
to the non-implementation of Kothari Commission's recommendations on 
Primary teachers etc. in U.P., Bihar, West BengaJ and other States. 

The Minister of State for Education made a statement in regard 
thereto. 

{p.T.O. 
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4. PAPERS LAID ON THE TABLE 

The following papers were laid on the Table:-

~ A copy of the Interim Report of the Fifth Finance Commission 
together with an explanatory memorandum. showing the 
action taken thereon. under article 281 of the Constitution. 

* (2) A copy of the Annual Accounts of the Kandla Port Trust for 
the year 1966-67 and the Audit Report thereon, under sub-
section .(2) of section 1{}3 of the Major Port Trusts Act, 
1963. 

( 3 ) . A copy of the Annual Accounts of the Mormugao Port Trust , 
.. for the year 1966-67 and the Audit Report thereon, under ... 

sub-section (2) -of ~tion 103 of the Major Port Trust Act, 
1963. 

(4) A copy of the Annual Report of the Indian Institute of Manage-
ment, Ahmedabad for the year 1967-68 along with the 

.." .: .. Audited Accounts. 

.. - ~ , " 

,',. " 

'~.". . 

(5) A copy of the Annual Report of the Indian Institute of Tech-
nology. Bombay. for the year 1967--68. 

('6) A.copy each of the Annual Report of the Indian InstiWte of 
Science, Bangalore and the statement of Accounts for the 
year 1967-68. . 

( 7} Aoopyoftbe Annual Repon of the lndiao Institute 'of Tech-
Ilology, Kha-ragpur. for the year 1966·-67. 

A copy of the Certified Accounts of the Indian Institute of 
. Thchnology, Kharagpur, for the' year 196n-67 a10ng with 
the Audit Report thereon, under sUb-section (4) of section 
23 of the Institutes of Technology Act. 1961. 

A copy of the Bihar University (Amendment) Act, 1968 
(Hindi and English versions) (President's Act No. 24 of 
1968) published in Gazette of India dated ttrellst August. 
196'8, under sub-se:ction (;})of 'section 3 of the Bihar State 
Legislature (Delegation of Powers) Act, 1968. 

(Ie, A copy each of the following Notifications under sub-section 
(2) of section 2 of the Essential Services MaiDtenance 
Ordinance, 1968:-

.; .', ~. '.' . (i)' S,:O. · .3286 publisbed io Gazetle of II1dia4ated the 13th 
... ~.:.;.:. ... 'September, 1968 . 

. ~ .... :.-' ~- -~. ~.- - -
(ii) S.O. 33'83 published in Gazette of India dated the 17th 

lM'-n·.a.....tmn~, '1.';"9. iI. . . .; "'""'.,. ~t' ~.., 

.The accounts were previously laid on the Table on the 23rd August, 1908. 
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,( 1~) A copy of the Foreigners ,Restrict.ious. 00. Re&i~ce) Order, 
' 1968., published in Notificati.wi" No ' .G.S.R.' 1664 in 

Gll;Z.ette. of India dated thz J 4th September. 1968, under 
sub-section (2) of section 3-A of the Foreigners Act. 1946'. 

(l2) A ropy of the High Court Judges Travelling Allowance 
, (Amendment) Rules, 1968, published in Notification No. 

G.S.R. 176'8' in Gazette of 'India dated the 28th September. 
1968, under sub-s,ection (3-) ofuetioa 24 of the High 
Court Judges (Conditions of Sendce) Act, 1954. 

( 13:) A copy of the Ministers' (Allowances, Me.dical Treatment and 
other Privileges) (Second Ameudment) Rules. 1968. pub-
lished in Notification No. G.S.R. 1568 in Gazette of India 
dated the 31st August. 1968, u1lder wb-~t.iQn (2) of 
section 11 of the Salaries and Allowaaoo.c; of Ministers Act. 
1m. 

(14) A copy of Arms (Second Amendment) Rules, 1968. publish-
ed- in Notification No. G.S.R. 1 S67 in OazeUe of India 
da~ the 31st August, 1968, uDder sutHcetion (3) of sec-
tion 44 of the Arms Act, 1959. 

( 1 ~) A copy- each of. the following. .Notifications, under ".ub-section 
(2) of section 3 of the AU India ScJ'yjee$ Act. t 951 :-

( i) The Indian Police Service (Recruitment) Amendment Rules, 
1968. published in Notification No. G.S.R. 1520 in 
Gazette of India dated the 24th August, 1968. 

( ji) The Indian Admintgtrative Service (Recruitment) Amend-
ment Rules. 1968, published in NotitiQaiton No. G.S.R. 
152 t in Gazette of India dated the 24th August. t 968. 

(iii) G.S.R. 1522 published in Gazette of InQ.ia dated the 24th 
August. 1968, making certain amendment to the Indian 
Admini"trative Service (Pay) Rules. 1954. 

tiv) 

(v) 

G.S.R. 1523 published in Gazette of India dated the 24th 
August, 1968. making certain amendment to the Indian 
Administrative Service (Fixation ofStrengrh) Regula-
tions, 1955. 

G.S.R. 1563 published in Gazette of ID4ia dated the 31st 
August. ,1968. making certain, amendment to the Indian 
PoliCe Service (Fixation of Cadre Strength) Regulations. 
1955. 

(vi) G.S.R. 1564 published in Gazette of hidia dated the 31st 
Al-lgUSt. 1968, making certain amendment to Schedule 
IIf .to the Indian Police. Service (Pay) Rules. 1954. 

[p.T.O. 
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(vH) O.S.R. 1565 published in Gazette of India date<l the 31. 
August, 1968, making certain amendments to Schedule 
III to the Indian Administrative SerVice (Pay) Rules, 
1954. 

(viii) G.S.R. 1566 published in Gazette of India dated the 31st 
- August, 1968, making certain amendment to the Indian 

Administrative Service (FixatiOn- of Cadre Strength) 
Regulations, 1955. 

(ix) G.S.R. 1660 published in Gazette of India dated the 14th 
September, 1968, making certain amendments to Sche-
dule III to the Indian Administrative Service (Pay) 
Rules, 1954. 

(x) G!S.R. 1661 published in Gazette of India dated the 14th 
September, 1968, making certain amendment to the Indian 
Administrative Service (Fixation of Cadre Strength) 
Regulation, 1955. 

(xi) The All India SeI"'lices (Leave~ Amendment Rules, 1968. 
published in Notification No. G.S.R. 1662 in Gazette of 
India dated the 14th September. 1968. 

(xii) G.S.R. 1703 published in Gazette of India dated the 21st 
September, 1968, making certain amendment to the Indian 
Administrative Service (Fixation of Cadre Strength) Regu-
lation, 1955. 

(xin) The Indian Police Service (Probation) Second Amendment 
Rules, 1968, published in Notification No. G:S.R. 1704 in 
Gazette of India dated the 21st September. 1968. 

(xiv) The Indian Administrative Service (Probation) Second 
Amendment Rule3, 1968, published· in Notification No. 
G.S.R. 1705 in Gaz.ette of India dated the 21st September, 
1968. 

(xv) The Indian Administrative Service (Pay) Third Amendment 
Rules, 1968, published in Notification No. G.S.R. 1767 in 
Gazette of India dated the 28th September, 1968. 

(xvi) G.S.R. 1827 published in Gazette of India dated the 
12th October, 1968, making certain amendment to 
Schedule III to the Indian Administrative Service (Pay) 
Rules, 1954. 

(xvii) The Indian Administrative Service (Recruitment) Sixth 
Amendment Rules, 1968. published in Notification 
No. G.S.R. 1828 in Gazette of India dated the 12th Octo-
ber. 1968. 

(xviii) The Indian Ilolke Setvice (Recruitment) Fifth Amend-
- ment Rules,~1968, published in Notification No. G.S.R. 

1829 in Gazette of India dated the 12th October, 1968. 
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(xix) G.S.R. 1830 published in Gazette oflndia dated the 12th 
., OctObc:f, 1968. mak.ing certain amendments to Schedule 
- III to the Indian Forest Service (Pay) Rules, 1968. 

(xx) G.S.R. 1831 published in Gazette of. India dated the 12th 
October, 1968, making certain amendments to Schedule In to the Indian Forest Service (Pay) Rules. 1968. 

(xxi) The Indian Police Service (Probation) Third Amendment 
Rules, 1968, published in Notification No. G.S.R. 1882 
in Gazette of India dated the 26th October, 1968. 

(xxii) The Indian Administrative Service (Probation) Third. 
Amendment Rules. 1968, published in Notification No. 
G.S.R. 1883· in Gazette of India dated the 26th October. 
1968 . 

•• ( 16) A copy each of the follOwing Uttar Pradesh Government 
Notifications under sub-section (3) of section 133 of the 
Motor Vehicles Act, 1939, read with clause (c) (iv) of 
the Proclamation dated the 25th February, 1968, as varied 
by Proclamation dated the 15th April, 1968, issued by the 
President in relation to the State of Uttar Pradesh:-

(i) The U.P. Motor Vehicles (Tenth Amendment) Rules, 11)67, 
published in Notification No. 2384 TjXXX-V-70PI61 in 
Uttar Pradesh Gazette dated the 16th September. 1967. 

(ii) The U.P. Motor Vehicles (Ninth Amendment) Rules. 1967. 
published in Notification No. 2841-TIXXX-B-7Pj66 in 
Uttar Pradesh Gazette dated the 16th December. J 967. 

(iii) The U.P. Motor Vehicles (Seventh Amendment) Rules, 
1967 (Hindi and English versions) published in Notifi-
cation No. 4962-TIXXX-B-2-P-61 in. Uttar Pradesh 
Gazette dated the 16th December, 1967. 

(iv) The U.P. Motor Vehicles (Eleventh Amendment) Rules, 
1967, published in Notification No. 7110-TIXXX-B-85P· 
63 in Uttar Pradesh Gazette dated the 6th January, 1968. 

( 17) (i) A copy of the U.P. Motor Vehicles (First Amendment) 
Rules, 1968, (Hindi and English versions) published in 
Notification No. 3049-T!XXX-B-88-P-68 in Uttar Pradesh 
Gazette dated the 10th August. -1968, under sulJ..section (3) 
of section 133 of the Motor Vehicles Act, J 939, read with 
clause (c) (iv) of the Proclamation dated the 25th 
February, 1968, as varied by Proclamation dated the 15th 
April, 1968, issued by the President in relation to the State 
of Uttar Pradesh. 

(ii) A statement showing ,reasons for delay in laying the above 
Notification. 

"The notifications were previously laid on the Table on the 23rd August. 
1968 and were re-laid under Rule 234(2) 'Of the Rules o.f Pro~edurc. 

[p.T.O. 
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------~----.~----------------~ 
5 .......... ." Spe.f iPdvlege Matter. 

, The ~ker infOrmed the HQuse that in ooimection· with the question 
of privilege sought to be raised by Shri Yogendra Shanna on the 26th 
August, 1968, against the Aryavarta, a Hindi daily of Patna, for misreporting 
his speech delivered in the House on the 22nd August, 1968, the Editor, 
Printex: and the Publisher of the newspaper had expressed .their regrets and 
the Hindustan Samachar. the concerned News Agen.cy had also expreSsed 
it& .il'egret The said News Agency had issued necessary clarification to all 
its subscribers and the A ryavarta, published the correct version of the 
speech, together with its regret. 

The House- agreed to treat the matter as closed. 
6. -s.ttemeDt -Re: Govel'llmeat Business 

The Minister of Parliamentary Affairs made a statement regarding 
Government business for the week commencing the 18th November, 1.968. 
7 _ Motion lor Election to Committee . 

Dr. Triguna Sen moved the following motion;-
"That in pursuance of clause (l)(xvi) of Statute 2 of the Statutes of 

the University of Delhi, the members of Lek Sabha do pro-
ceed to elect, in such manner as the Speab:r may direct, one 
member from among themselves to serve as member of the 
Court of the University of Delhi in place of Shri Bal Raj 
Madhok in terms of the proviso to clause (1) of the said 
Statute." 

The motion was adopted_ 
8 _ Government Bills-Introduced 

(1) The Indian Railways (Amendment) Bill. 1968 . 
. l'he motion for leave to introduce the Bilt moved by Shri C. M. 

P09l1acha was opposed. 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 

On the motion the House divided. Ayes 86; Noes 32. 
The motion w.as accordingly adopted and the Bill was introduced. 
(2) The Delhi High Court (Amendment) Bill, 1968. 

9. Government BiD-Uilder Cunsideration 
The Central Industrial Security FOI'ce Bill, 1968 as lHlssed by 

Rajya Sabha 
Discussion on the motion for _consideration-of the Bill,' as passed by 

Rajya Sabha, moved on the -14th November, 1968, was remmed. 
On the motion moved by Shri S. M. Banerjee that the Attomey-

General of India be called to .address the House on certain constitutiop-al 
aspects of the Bill, the House divided, Ayes 50; Noes 79. The motion 
was accordingly negatived_ 

The di ... cussion on the Blll was not concluded_ 
10. Motion Re: Thirty-eighth Report of Committee- 011 Private Mem-

bers' Bills and Resolutioll8 _~ 

Shri K. M. Koushik moved ~e '-following motion:-. 
"That this House do "glee with the Thirty-eighth Report of the:' 



..... ~ 

Committee on Private . .f\IaD8ors' ,Bills -ami Resolutions 
presented to the House QD the 13th November. 1968." 

The motion was adopt~u. 
11. Private Memben' Bills-Introduced 

(l) The Constitution (Amendment) Bill. 19M~ '(Amendment of 
article 130) by Shri Y~hpalSing~. 

(2) The Constitution (Amendment) Bill. 1968 (Amendment of 
Seventh Schedule) by Shri YaShpal Singh. 

( 3) The Slum Areas (Improvement andOearance) Amendment 
Bill, 1968 (Substitution of seclimt 20) by Shri Om Prakash 
Tyagi. 

(4) The Constitution (Amendment) Bill, 1968 {Amendment of 
the First Schedule) by Shri Bhola Nath Master. 

( 5) The Code of Criminal Procedure (Amendment) Bill. 1968 
(Amendment of section 421) by Shri Anana Narain 
Mulla. 

(~ ) The Parliament Library Bill , 1968 by Shl'i 'Diwan 'Chand 
Sharma. 

( 7) The Civil Aviation ( Licensing) BiH. 196B by SIui Diwan 
Chand Shanna. 

(8) The ForeIgners (Amendment) Bin, 1968 ( A mendment of 
sec:tien 3) by Shri Jagannath Rao Joshi. 

(9) The Constitution (Amendment) Bill, 1968 (Amendment of 
articles 75, 164 i!tc.) by Sbri Kameshwar Singh. 

(10) The Constitution (Amendment) sm, 1968 (Amendment of 
First Schedule) by Shri'Maharaj Singh Bharti. 

( 11) The Publication of Political Party Accounts Bill, 1968 by 
Shri Shri Chand Goyal. 

( 12) The Buffaloes Development Board Bill, 1~8 by Shri Maharaj 
Singh Bharti. 

(13) The Power Generating Corporation of India Bill. 1968 by 

~ Shri Maharaj Singh Bharti. 
(1 The Enlargement of the Appellate (Criminal) Jurisdiction of 

the Supreme Court Bin, 1968 by Shri Anand Narain Mulla. 
(15) The Gorakhpor University '( Amendment) Bill, 1968 (A mend-

ment of section 5) by Shri Rajdeo Singh. 
(J 6) The Govermnent Servants (Receipt of Fee) Bill. 1968 by Shri 

George Fernandes. 
u... ~ Member'8 Bill Moda lor CircuIatiIJD.... ..... 

The Treason Bill, 1967 by Shri Y.oshpal Singh 
DiscUS8ion on tbe moti01l for circulation of the Bill for the purpose of 

{clicitiDg .opinion thereon by the 31st December, 1968, moved by Shri 
Yashpal Singh on the 9th August, 1968, continued. 

The following members took part in the debate:-
( 1) Sbri SheoMtll:aiB 

. {l)Shri Om Prakash Tyagi 
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(3) Shri Diwan Chand Shanna 
( 4) Shri P. K. Vasudevan Nair 
(5) Shri Rabi Ray 
(6) Shri Samar Guha 
(7) Shri Kanwar Lal Gupta 
(8) Shri Tenneti Viswanatham 
(9) Shri Abdul Ghani DaI1 

(10) Shri Bhola Nath Master 
(11) Shri J. M. Lobo Prabhu 
(12) Dr. Ranen Sen 
( 13) Shri Beni Shanker Shanna 
(14) Shri Humayun Kabir 
(15) Shri K. S. Ramaswamy 

Sbri Yashpal Singh replied to the debate. 
On the motion for circulation of the Bill, the House divided, Ayes 17; 

Noes 48. The motion was accordingly negatived. 
13. Motion Re: Contempt of the House 

Dr. Ram Subhag Singh moved the following motion:-
"This House resolves that the person calling himsel~ Shri Gopal 

Tripatbi who threw some papers from the Visitors' Gallery 
on the Floor of the House at 3 p.M. today and whom the 
Watch and Ward Officer took into custody immediately has 
committed a grave offence and is guilty of the contempt of 
this House. 

This House further resolves that he be sentenced to simple imprison-
ment till 6 ~.M.on the 18th November, 1968 and !;eDt to 
Tihar J ail, Delhi." 

The motion was adopted. 
14. Private ~s BiU--Under Consideration 
The Constitution (Amendment) Bill, 1967 (Amendment of article 368) by 

Shri NaJh Pai, as reported by Joint Committee 
The motion for consideration of the Bill, as reported by the Joint Com-

mittee, was moved by Shri Nath PaL His speech was not conclu~. 
The discussion was not concluded. 

15. HaH·aa-hoar Discussion on Matters Arising out· of A'MMI' te Qa e stM 
Shri Deni Shanker Sharma raised a half -an.hour discussion on points 

wing out of the answer given on the 11th November, 1968 to Starred 
Question No. 23 regarding smuggling-'of goods on West Bengal and. Bihar 
borders with Nepal. . 

Shri Krishna Chandra Pant replied to the discussion. 
(Lok Sabha adjourned till 11 ~. on MondI.Iy, the 181h November, 1968). 

l ." ,S. L. SHAJCI>HBR. 
Secretaty. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday. November 18, 19681Kartika 27, 1890 (Saka) 

No. lOS 
· Starred Questions 

Starred Questions Nos. 151, 152 and 157 were .orally answered. Replies 
remaining questions were laid on the Table. 

· Unstarred Questions 

Replies to Unstarred Questions Nos. 960-1018, 
025--1077, 1079--1099, 1101--1103, 1105--1122, 
127--1141 and 1143--1153 were laid on the Table. 

· Calfing Attention 

1020-1023, 
1124-1125; 

, Shri Indrajit Gupta called the attention of the Minister of Petroleum and 
hemicals to the acute shortage of petrol in Calcutta. 

The Minister .of. State for Petroleum and Chemicals made a statement 
regard thereto . 

. ' Papers laid on the Table 
The following papers were laid on the Table:-

(1) A statement on the drought conditions in the country. 

) (2) (a) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (4) of section 540 of the 
Uttar Pradesh Nagar Mahapalika Adhiniyam, 1959, read 
with clause (c)(iv) of the Proclamation dated the 25th Febru-
ary, 1968, as varied by Proclamation dated the 15th April, 
1968, issued by the President in relation to the State of 
Uttar Pradesh:--

(i) The Nagar Mahapalika, Kanpur Regulation of Water 
Charges Rules, 1968, published ,in Notification No. 824-
DIIX-B-3(14)-67 dated the 13th March. 1968. 

[p.T.O. 
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tii) The Transit Pass (Amendment) Rules, 1968, far NaJar 
Mahapalikas levying Toll, Octroi or Terminal Tax or 
any two or all the three of these taxes, published in Noti. 
ficatio~ No. lS1-BIXI-C-34-67 dated the 15th June, 
1968. 

(iii) The Nagar Mahapalika Ya(anasi Regulation of Water 
ChargsS Rules, 1968, - published in Notification No. 
2669-DIIX-B-4(28)WT-68 dated the 24th June, 1968. 

(iv) The Nagar Mahapalika, Lucknow Regulation of Water 
Charges Rules, 1968, published in Notification No. 2970. 
DIIX-B-4(23)-WT-68 dated the 24th June, 1968. 

(v) The Uttar Pradesh Nagar Mahapalika Water Sup,ely Rules, 
1968, published in Notification No. 3172-DIIX-B-304-
W-61 dated the 25th June, 1968. 

(vi) The Nagar Mahapalika, Agra Regulation of Water Charg', 
Rules, 1968, published in Notification No. 2971-DIJX-
B-4(30)-WT-68 dated the 26th June, 1968. 

(vii) The Uttar Pradesh Nagar Mahapalika (Oath) Rules, 1968. 
published ~ Notification No. 1851-A IXI-Kh-19(i8 dated 
the 19th July, 1968. 

(b) A statement showing reasons for delay in laying the above 
Notifications (Hindi and English versions). 

(3) (a) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (3) of section 94 of the 
Uttar Pradesh Avas Evam Yikas Parish ad Adhiniyam, 1965, 
read with clause (c) (iv) of the Proclamation dated the 
25th February, 1968, as varied by Proclamation dated the 
15th April, 1968, issued by the President in relation to the 
State of Uttar Pradesh:-

(i) The Uttar Pradesh Avas Evam Vikas Parishad (Fixation of 
Costs Payable in Proceedings for Eviction' and Recovery 
of Rent) Rules, 1967, published in Notification No. 741. 
HIXXXVII-16-(IX)-(19)-68 in Uttar Pradesh Gazette 
dated the 7th October, 1967. 

(li) The Uttar Pradesh Avas Evam Vikas Parishad (Constitu-
tion of Avas Samitis) Rules, 1967, published in Notifi-
cation No. 0-305H!XXXVII-12-HB-65 in Uttar Pradesh 
Gazette dated the 9th December, 1967 . . ~. 

(iii) The Utta/P~adesh Avas Evam Vikas Parishad (Form and 
Manner of Service of Notice) (Amendment) Rules, 196'7 
published ~n Notification No. 0-308-H!XXXVII-22-HB-
65 in Uttar Pradesh Gazette dated the 16th December, 
1967. 
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(iv) The .Uttar Pradesh ~~as Evam Vikas Parishad (Remune-
ratton to the PresidIng Officer of the Tribunal and exe-
cution of Awards. and Orders of the Tribunal) Rules 
1967 published in Notification No. 0-359-Hlxxxvn: 
27(HB)-65 in Uttar Pradesh Gazette dated the 30th 
December, 1967. 

(v) The Uttar Pradesh Avas Evam Vikas Parishad (Remunera-
tion payable to the Adhyaksh and Allowances payable 
to the Members of the Board) Rules, 1967. published . 
in Notification No. 0-367-HIXXXVII-IO(H.B.)-6S in 
Uttar Pradesh Gazette dated the 30th December, 1967. 

(vi) The Uttar Pradesh Avas Evam Vikas Parishad (Provisions 
regarding tenants ·in area comprised in Malin Basti 
Sudhar aur Nipatan Yojana) Rules. 1968, published in 
Notification No. 0-293-HIXXXVTI-29-HB-65 in Uttar 
Pradesh Gazette dated the 6th July, 1968. 

(vii) The Uttar Pradesh Avas Evam Vikas Parishad (ABot-
ment of Temporary Alternative Accommodation to Occu-
piers of Buildings in the area of Malin Basti Sudhar aur 
Nipatan . Yojana) Rules, 1968. published in Notification 
No. 2184 If;' !XXXVII-16(IX)-11-66 in Uttar Pra-
de-c;h Gazette dated the 6th July. 1968. 

(viii) The Uttar Pradesh Avas Evam 'Vikas Parishad (Delega-
tion of Powers by the Board and the Housing Commis-
sioner) Rules, 196R. published in Notification No. 
2185 'f. IXXXVIJ-16(1X)(3)-66 in Uttar Pradesh 
Gazette dated the 6th July. 1968. 

(b) A statement showing reasons for delay in laying the above 
Notifications. 

(4) A copy each of the following Notifications under sub-section 
(3) of section l14 of the Gold (Control) Act. 1968:-

(i) The Gold Control (Specifications of Standard Gold Bars and 
_ Conditions of Refining) Rules. 196R. published in Noti-

fication No. S. O. 3116 in Galette of India dated the t st 
September, 1968. 

(ii) The Gold Control (Forms, Fees and MisceUaneous Matters) 
Rules, 1968, published in Notification No. S.O. 3117 in 
Gazette of India dated the 1 st September. 1968. 

(5) (i) A copy of Notification No. SEC.205IB.3-68169 pu~li.8hed 
in Gazette of India dated the 20th July, 1968, (Hindi and 
English versions) making certain amendments to the Agricul-
tural Refinance Corporation (Staff) Regulations, 1964, under 
sub-section (5) of section 46 of the Agricultural Refinance 
Corporation Act, 1963. 

(P.T.O. 



(ii) A statement (Hindi and English versions) showing reasons for I 
delay in Jaying the above Notification. , 

(6) A copy of the Uttar Pradesh Sales Tax (Amendment) Rules~ 
1968 published in Notification No. ST-3300IX-948(2)-67 
in Uttar Pradesh Gazette dated the 31st August, 1968, 
(Hindi and English versions) under sub-section (5) of sec-
tion 24 of the u.P. Sales Tax Act, 1948, read with clause 
(c)(iv) of the Proclamation dated the .25th February, 1968 
as varied by Proclamation dated the 15th April, 1968, issued 
.by the President in relation to the State of Uttar Pradesh. 

(7) A copy' of Notification No. ST-3494IX-950(1)-64 published in 
Uttar Pradesh Gazette dated the 24th October, 194' 
(Hindi and English versions) under sub-section (3) of sec-
tion 3-A of the D.P .. Sales Tax Act, 1948, read with' 
.clause (c)(iv) of the Proclamation dated the 25th February,. 
1968, as varied by Proclamation dated the 15th April, 1968. 
issued by the President in relation to me State of Uttar I 
Pradesh. ' 

. (8) A copy each of the following Notificatiolls (Hindi and English i 
versions) under sub-section (4) of section 26 of the Bengal 
Finance (Sales Tax) Act, 1941, as in force in the Union. 
territory of Delhi:- ' 

(i) The Delhi Sales Tax (Fifth Amendment) Rules, 1968, publish .. 
ed in Notification No. F.4(41)1-66-Fin.(G) in Delhi Gazette: 
dated the 27th September. 1968. 1 

(ii) The Delhi Sales Tax (Sixth Amendment) Rules, 1968, i 
published in Notification No. F.4(125)i68-Fin.(Genl) in, 
Delhi Gazette dated the 27th September, 1968. 

(iii) The Delhi Sales Tax (Seventh Amendment) Rules, 1968" 
published in Notification No. F.4(144)i68-Fin.(G) in! 
Delhi Gazette dated the 9th October, 1968. . 

(9) A copy' of the Central Excise (Seventeenth Amendment) Rules,; 
1968. published in Notification No. G.S.R. 1890 in Gaze~ 
of India dated the 26th October, 1968, under section 38 of 
the Central Excises and Salt Act, 1944. _j 

(10) A copy each of the following Notifications under sectiQn 15~'" 
the Customs Act, 1962 and section 38 of the Central Excises 
and Salt Act, 1944:-

(i)The Customs and Central Excise Duties E,;port Drawback 
(General) Hundred and fifteenth Amendment Rules, 1968, 
published in Notification No.G.S.R. 1873 in Gazette of 
India dated the 19th October. 1968. 

(.ii) The ,CuSlOths and Central Excise Duties Export Drawbac~ 
(General) Hundred and sixteenth Amendment Rules. 
1968, published in Notification No. G.s.R. 1874 in 
Gazette of India dated the 19th October, ] 968 . 
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(iii) The Customs and Central Excise Duties Export Drawback 
(General) Hundred and seventeenth Amendment Rules, 
1968, publisbed in Notification No. G.S.R. 1924 in 
Gazette of India dated the 2nd November. 1968. 

: ;', i The Customs and Central Excise Duties Export Drawback 
(General) Hundred and eighteenth Amendment Rules. 
1968, published in Notification No. G.S.R.] 925 III 
Gazette of India dated the 2nd November, 1968. 

(v) The Customs and Central Excise Duties Export Drawback 
(General) Hundred and nineteenth Amendment Rules, 
1968, published in Notification No. G.S.R.' 1926 in 
Gazette of India dated the 2nd November, 1968. 

I v!) The Customs and Central Excise Duties Export Drawback 
(General) Hundred and twentieth Amendment Rules, 
1968, published in Notification No.' G.S.R. 1927 in 
Gazette of India dated the 2nd November. 1968. 

(11) A copy of the Annual Report of the Industrial Finance Cor-
poration of India for the year ended on the 30th June, ] 968, 
along, with the Statement showing the Assets and Liabilities 
and Profit and Loss Account of the Corporation, under sub-
section (3}of section 35 of the Industrial Finance Corpo-
ration Act, 1948. 

(12) A copy of the Petroleum and Natural Gas (Amendment) Rules. 
1968, published in Notification No. G.S.R. 1868 in Gazette 
of India dated the 19th October. 1968. under section 1 0 
of the Oilfields (Regulation and Development) Act, 1948. 

(13) A copy of the Inter-State Water Disputes (Amendment) Rules. 
] 968. (Hindi and English versions) -pubJished in Notification 
No. S.O, 3559 in Gazette of India dated the 12th October. 
1968. under sub-section (3) of section 13 of the Inter-State 
Water Disputes Act, 1956. 

(14) A coPy of the Budget Estimate of the West Bengal State 
Electricity Board for the year 1968-69, under sub-sec-
tion (3) of section 61 of the Electricity (Supply) Act, 1948. 
read with clause (c)(lv) of the Proclamation dated the 20th 
February.! 968. issued by tbe President in relation to the 
State of West Bengal. 

*(15) A copy of the Naval Ceremonial, Conditions of Service and 
Miscellaneous (Fourth Amendment) Regulations; 1968, 
(aindi and English versions) published in NotificatiQfl No. . r 
S.R.O. ll-E in Gazette of India dated the 17th July, 1968, 
under section 1-85 of the Navy Act, 1957. j'} 

*The natification was previously la:d on the Table on the 9th August, 
1968 and was re-1aid under Rule 234(2) of the Rules of Procedure. 



(16) A statement in reply to Half-an-Hour discussion raised by Shri 
P:~kash Vir Shastri on the 13th November, 1968, regarding 
VISIt of Khan Abdul Ghaffar Khan to India under direction 
19 of the Directions by the Speaker und~r the Rules of 
Procedure and Conduct of Business in Lok Sabha. 

5. Report of CoDDDittee of Privileges 
. ~~i R. K. Khadilkar presented the Sixth Report of the Committee of 

Pnvileges. ~ . 
6. Statement by Minister 

The Minister of Railways made a statement regarding collision between 
No .. 2 Dehri-on-sone Go~oh passenger and UP Goods train at Son Nagar 
statIon of the Eastern Radway on the 15th November, 1968. 
7. Personal Explanation under Rule 357 

Shri D. K. Kunte made a personal explanation regarding certain allega-
tions made against him by Sarvashri Hem Barua, R. Umanath and George 
Fernandes in the House on the 12th November. 1968 during supplemen-
taries on Starred Question No. 33 regarding Mis. Bennett Coleman and 
Company. 
8. Motio~ Re: Reports of Joint Committees 

(i) Shri Kashi Nath Pandey mov~ the following motion:-
''That this House do further extend the time appointed for the 

presentation of the Report of the Joint Committee on the 
Bill to regulate the employment of contract labour in certain 
establishments and to provide for its abolition in certain 
circumstances and for matters connected therewith, upto 
the last day of the second week of the Budget Session 
(1969)." 

The motion was adopted. 
(ii) Shri Shri Chand Goyal moved the following motion:-

"That this House do further extend the time appointed for the 
presentation of the Report of the Joint Committee on the 
Bill to define and amend the law with respect to the liability 
of the Government in tort and to provide for certain 
matters connected therewith. upto the .31st March. 1969." 

The motion was adopted. 
(iii) Shri Rajendranath Barua moved the following motion:-

"That this House do extend the time appointed for the presentation 
of the Reoort of the Joint Committee on the Bill to amend 
and consolidate the law relating to patents, upto the 31st 
March. 1969." 

The motion was adopted. 
9. Government Bill-under considgration 
The Central Indu~trial Securitv1'Force Bill, 1968. as pa,~sed by Rajva Sabha 

D1~cu~<;;ion on the mntion fOT'consirteration of the Bill, as passed by Rajya 
Sabha, moved on the 14th November, 1968. cOntinued . .. 



The following members took part in the debate:-
( 1) Shri Surendranath Dwivedy 
(2) Shri Bedabrate Barua 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
(3) Shri J. M. Lobo Prabhu 
( 4) Shrimati Tarkeshwari Sinha 
(5) Shri Indrajit Gupta 
( 6) Shri R. D. Bhandare 
(,7) Shri Deven Sen 

Shri Vidya Ch·<lran Shukla replied to the debate. 
On the motion for consideration of the Bill, the House divided, Ayes 

83; Noes 56. The motion for consid~ration was accordingly adopted and 
c1ause-by-clause consideration of the Bill was taken up. 

Clause 2 was adopted. 
Consideration of Clause 3 was taken up but not concluded. 
The discussion on the Bill was not concluded. 

10. Motion 
Dr. K. L. Rao moved the following motion:-

"That the statement laid on the Table by the Minister of Irrigation 
. and Power on the 13th November, 1968 regarding flood 
situation in the country, be taken into consideration." 

Six Substitute Motions were moved by Sarvashri H. N. Mukerjee, Samar 
Guha, Chintamani Panigrahi, Abdul Ghani Dar, N. C. Chatterjee !lnd Rabi 
Ray. 

The following members took part in the debate:-
(1) H. H. Maharaja Pratap Keshari Deo 
(2) Shri C. K. Bhattacharyya 
(3) Shri N. C. Chatterjee 
(4) Shri Biswanar~yan Shastri 
(5) Shri Jagannatb Rao Joshi 
(6) Shri Yamuna Prasad Manda] 
(7) Shri S. Kandappan 
(8) Shri Chintamani Panigrahi 

. (9) Shri H. N. Mukerjee 
(10) Shri K. Narayana Rao 
(11) Shri Jyotirmoy Bosu 

, (12) Shri S. M. Solanki 
(13) Shri Samar Guha. 

The discussion was not concluded. 
(Lok Sabha adjourned till!l A. M. on Tuesday, the 19th November, 1968). 

S. L. SHAKDHER, 
Secretary. 
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LOK SABHA 

BULLETlN-P ART I 
[Briel Record of Procndings] 

Tue3Cla.t/, NOtmnber 19, 1968!Kartika 28, 1890 (Sak4) 

No • .206 

1. Starred Questions 

Statted Question Nos. 195-199 were orally answered. Replies 
to remaining question:; we::-e laid on the Table. 

2. Unstarred Questi~ns 

Replies to Unstarred Question Nos. 1154-1251, 1263-1334 and 
1336-1353 wez:e laid on the Table. 

3. Short Notice Question 

Short Notice Question No.1 addressed to the Minister of Steel, 
Mines and Metals regarding lock-out in Durgapul' Steel Plant was 
orally answered and supplementaries were also answered thereon. 

4. Calling Attention 

Shri Brij Bhushan La! called the attention of the Minister of 
Home Affairs to non-implementation of the Central Govantment's 
orders by the State Government of Kerala, in connection with the 
strike by the Central Government employees. 

The Minister of Home Affairs made a statement in regard thereto. 

5. Pa»ers Laid OIl the Table 

The :following papers were laid on the Table:-

(1) A copy each of the follOWing Notiflcation~ under sub-
section (3) of section 642 'of the Companies Act,. 1956:-

(i) The CoSt Accounting Records (RefrigerQtors) Amend~ 
ment Rules, 1968, published. in Notification No. G.S.R. 
1505 in Gazette of India dated the 24th August, 1968. 
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Oi) The Cost Accounting Records (Room Airconditioners) 
Amendment Rules, 1968, published in Notification 
No. G.S.R. 1506 in Gazette of India dated the 24th 
August, 1968. 

(iii) The Cost Accounting Records (Atitomobile Batteries) 
Amendment Rules, 1968, pub'ished in Notification 
No. G.S.R. 1507 in Gazette of India dated the 24th 
August, 1968. 

, 
(iv) The Cost Audit (Report) Rules, 1968, publisned in Noti-

fication No. G.S.R. 1814 in Gazette of India dated the 
12th October, 1968.- -

~ A copy of Government Resolution No. WB-12(10)168 dated 
~ , ... ) the 16th November, 1968 regarding Government's d~ci-

~ 
sions on certain recommendations made by - the Wage 
Board for Heavy Chemicals and Fertilizer Industries. 

(3) A copy of the brochure containing revised comments of 
the Government on certain recommendations of the 
Railway Accidents Committee-I962 (Parts I and II) 
which were either under examination or position in 
respect of which has changed necessitating revision of 
the earlier comments. 

(4) A copy of Notification No. S.O. 3388 published in Gazette 
of India dated the 18th September, 1968 containing 
corrigendum to S.O. 3412 dated the 20th September, 
1967, under sub-section (3) of section 17 of tne Export 
(Quality Control and Inspection) Act, 1963. 0> -A copy of Government Resolution No. 26(2)-TarI67 dated 
the 28th September, 1968 (Hindi and E:nglish versions) 
regarding recommendations of the Report· of the Tariff 
Commission Review Committee, 

(6) A copy each of the following Papers under sub-section 
(2) of section 16 of the. Tariff Commission .Act, 1951:"":" 

(i) Report (1968) of the Tariff Commission on th'e 'continu-
-.-. ance of protection to the Automobi1~_ Industry~ 

(ti) Government Resolution No.8 (1)-Tarl68 dated the 9th 
N ovem.ber, 1968 (Hindi and English versions). 

(iii) StatementshovQng reasons why the docum'ents men-
tioned at "'-and (ii) above could not be laid cn the 
Table within the period prescribed in the said section. 



(7) A copy of the· Traetors (Price .. Control) Amendm'ent 
Order, 1968 (Hindi and English versions) publi~hect in 
Notification No. S.O. 3620 in Gazette of India dated the 
14th October, 1968, under sub-section (6) of section 3 I 
of the Essential Commodities· Act, 1955. 

(8) A copy of Notification No. S:O. 3616 published in Gazette 
of India dated the 10th October, 1968, under 3ub.section 

(3) of section 8 of the Coal Mines (Conservation and 
Safety) Act, 1952.· .- ..... _. 

*(9) A copy of the Joint Communique on Indo-Nepal i 
Ministerial level trade talks held at Kathmandu between " 
November 15 and 19, 1968. 

6. Statement by Minister 

The Minister of Home Affairs made a statement regarding the 
arrest of Sarvashri Madhu Limaye and Arjun Singh Bhadoria. 

7. Personal Explanation UDder Rule 357 

The Deputy Minister of Law made a personal explanation re. I 

garding certain statement about him made by Shri Prakash Vir 
Shastri ih the House on the 12th November, 1968. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 
2-05 P.M.) 

8. Government Bill-Passed 

The Centr~ustria~ Security Force Bill, 1968 as ptUsed by Rajya 
\../" Sabha 

Clause-by-clause consideration of the Bill as passed by Rajya 
Sabha, continued. 

On an amendment to Clause 3 moved by Shri Prabhu Dayal 
Himatsingka, the House divided, Ayes 45; Noes 101. The amendment 
was accordingly negatived. 

Clauses 3 to 22 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title. were also 
adopted. 

The motion that the Bill be passed was moved by Shri Vidy. 
Ch'aran Shukla. 

'"Laid at 6-15 P. M. 

[P.T.O-



The following members took part in thedebate:-
(1) Shri Jnderjit Gupta 

:(2) Shri S. Kandappan 
(3) Shri K. Narayana Rao 

. .(4) Shrj, Abdul Ghani Dar 
.. ,5) Shri Om Prakash Tyagi 

(6) Shri -C. K. Bhattacharyya 
(7) Shri Srinibas Mishra 
(8) Shri D. K. Kuilte 

. (9) Shri George Fernandes 
(10) Shri K. Ananda Nambiar 
(11) Shri Vidya Charan Shukla 

On the motion the House divided, Ayes 81; Noes 22. The motion 
was accordingly lldopted and the Bill was pa!sed. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 20th November, 
1968). 

. ,' ....... 

,.. 
GMGIPND-LSI-2136(D)LS-19-11-68-810. 

S. L. SRAKDHER, 
Secretary . 



· LOK SARHA 

BULLETIN-,-PART I ' 
[Brief Record of Proceedings] 

~ednesday, November 20, 1968!Kartjka 29, 1890 (:)aka) 

No. 207 

1. Starred Questions 

, Starred Que::>tions' N~s. 2.11:.215 were orally ans~ered. RepHes tQ 
remaining questions, were laid on the Table. 

2. Unstarred Questious 

Replies to Unstarred QuesticinsNos. 1354-1430, 1432-1450, 1452-
1475 and 1477-1484 were laid on the Table. 

3. Short Notiee Questi.oD 

Short Notice Question No.2 addressed to the Minister of Inforina-
tion and Broadcasting regarding taking OVer of small and med,iu1l1 
language newspapers in Gujarat by Indian-Express Group of News-
papers was orally answered and supplementaries were also answered 
thereon. 

4. 'CalliDg Attention 

Shri Indrajit Gupta called the attention of the Minister of Finance 
to the reported cornering of Rs. 10 crores' worth of I~dian Iron and 
Steel Co. shares by an individual businessman with the connivance 
of the Reserve Bank. 

The Miilister of Finance made a statement in regard thereto. 

5. Paper Laid on the Table _ 

A copy of the Naval Ceremonial, Conditions of SerVice and 
Miscellaneous (Fifth Amendment) Regulations, 19f?8 (Hindi and 
English versions) published in Notification No. S.R.O. 16-E in 
Gazette of India dated the 29th October, 1968, was laid on the Table 
under section 185,of the Navy Act, 1.957. 

[p.T.O. 
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8. Message from Bajya Sabba 

Secretary reported a message from Rajya Sabha that at its sittin, 
held on the 19th November. 1968, Rajya Sabha adopted a motion 
further extending the time for presentation of the Report of the 
Joint Committee of the Houses on the Monopolies and Restrictive 
Trade Pradices Bill, 1967, upto the last day of the 66th (November-
December, 1968) Session of the Rajya Sabha. 

7. Report of Committee on Private Memberst Bills and BesolutioM 

Shri R. K. Khadilkar presented the Thirty-ninth Report of the 
Committee on Private Members' Bi1ls and Resolutions. 

8. Report of Public Accounts Colnmittee 

Shri M. R. Masani presented the Thirty-second Report of the 
Public Accounts Committee· on action taken by Government on the 
recommendations of the Public Accounts Committee contained in 
their Seventy-second Report (Third Lok Sabha) relating to Appro-
priation Acco\.lnts (Railways) 1964-65 and Audit Report (Railways) 
1968. . 

9. Government BUI-Under Couiduati011 

The motion for (!onsideration. of the Bill was moved by Shri 
Krishna Chandra Pant. 

An amendment for circulation of the Bill for the purpose of 
eliciting opinion thereon by the 31st January, 1989, was JIlOI'I84 by 
Shri Shiva Chandra Jha. 

The following members took part 1n the debate:-

(1) Shri D. N. Patodia 

(Lok Sabha (Uijou.rned. at 1 P.M. and ~m.blecl <at l-05 P.M.) 

(2) Shri Prabhu Dayal Himatstngka 

(3) Shri S. S. Kothari 

(4) Shri Sheo Narain 
. !' 

(~) Shri Ramava'bn',.t)hutri 

(6) Shrimati Tarkeshwati Sinha 
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(7) Shri Samarendra Kun.du 

(8) Shri K. Narayana Rao 

(9) Shri S. Kandappan 

(10) Shri George Fernandes 

(11) 8hri Krishna Chandra Pant (by way of reply). 

(12) Shri Shiva Chandra Jha 

The amendment for circulation of the Bill for the purpoSe of 
eliciting opiniop thereon was negatived . 

. The motion for consideration was adopted and clause-by-c1ause 
consideration was taken up. 

Clauses 2 and 4 were adopted. 

Clauses 3 and 5 were adopted, as amended. 

The discussion on the Bill was not concluded. 

10. Motion 

8hri Srinibas Mishra moved the following motion:-

"This House resolves that in pursuance of section 20 of the 
Civil Defence Act, 1968, the following modification be 
made in the Civil Defence Rules, 1968, published in the 
Gazette of India by Notification No. G.S.R. 1277, dated 
the 10th July, 1968 and laid on the Table on the 26th 
July, 1968 namely:-

in rule 13, a.fter 'The Central Government' insert 'or the State 
Government' . 

This House recommends to Rajya Sabha that Rajya Sabha do 
concur in this resolution." 

The following members took part in the debate:-

(1) Shri Rabi Ray 

(2) Dr. Ranen Sen 

(3) Shri D. K. Kunte 

(4) Shri Samarendra Kundu 

The discussion was not concluded. 

iOOl 
[p.T.O. 



11. Half-an-hour DiscussiOll OIl Matters ArisiD.g:~ut of An!lwer to 
Question 

Shri Hem Barua raised a haU-an-hourdiscussion on points 
arising out of the answer given on the 12th November, 1968 to 
Starred Question No. 31 regarding Small Car Project. 

Shri Fakhruddin Ali Ahmed replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 21st Novem-
l:>er, 1968.) 

C :_ ;.._ ~ 

S.L. SHAKDHER, 
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BOLLETlN-PART I 
[Srtef Recora of Pr'oceedinpl 

•• 
1. S ...... Queetifte 

Starred QUestioDi Nos. 242-244. 246 and 241 were orally 
anawered. Rej)Ues to remaining questions were lald on the Table. 

i.·ll1UJ ...... ~ 

Replies to Unstarred Questions Nos. 1485-1488, 1490. 1492-
1_ IMI-1644 and 1646-1666 were laid on the Table. 

S. Sliott Notite QuediOD 

·Shori Notiee- Queatieo No-, 3- Hctressed te·~ MinitMr of Com-
B'l8Jrlcatimls rega.rditlg declaration of revised telephone tarifts .. 
e"bttraI'J bf Kadraa High Court was orally answered and IUpple--
JIleIl~e5 wer~ also answered thereon. 

Shri P. K. Vasudevan Nair called the atUMlicm ot the Minfater 
of Home Affairs to tbenew and~ial procedure laid dowa by the 
Ministry of Home Aftairs in regard to veriticatigD ot .character and 
antecedents 01 eandidates. from Kerala selected fer appointment to 
.Civ.u Posts under tbe Government -of India M ·contained in their 
Oll. No. 3j8/(S)I61-Ests(B) da~ the 8th Septemb.. 1968 . 

.. -n. ~ . .r.&ate lor ·Heme MaiN' made • ItafeDent in 
..... ·tautta; 

(p.T.O. :--



5 .. Papers laid on the Table 
The following papers were laid on the Table:-· 

(1) A copy of the Coal Mines (Amendment) Regulations. 
1968, published' in 'Notification No. G.S.R. 1554, in 
Gazette of India dated the 31st August, 1968, under 
sub-section (7) of section 59 of the Mines Act, 1952. 

(2) A copy of the Personal Injuries (Compensation Insu-
rance) Amendment Scheme, 1968, published in Notifi-
cation No. S.O. 3087 in Gazette of India dated the 7th 
September, 1968; under section 24 of the Personal 

(,_, {,: "', \Injuries (Cempensation Insuranc~). Act, .19.63., 
, • • • - ". "., - ~ 1",.: : ~ 

(3) A copy of Nbtification No. G.S.R. . 1560 published in 
Gazette of India dated the 31st August, 1968, under 
sub-section (2) of section 4 of the Employees' ;provident 
Funds Act, 1952. 

(4) A copy each of the following Notifications under sub-
section (2) of section 7 of the Employee~ Provident 
Funds Act, 1952:-

(i) The Employees' Provident Funds (Fourth Amendment) 
Scheme, 1968, published in Notification No. G.S.R. 

" t,; 
. ~592 in Gazette -of India dated the 31st August, 1968. 

(ii) "The' Employees' Provident Funds (Fifth Amendment) 
Scheme, 1968, published in Notification No. G.s.n. 
1809 in Gazette of India dated the 28th. September, 
1968. " 

Uii) The 'Employees' Provident Funds (Sixth Amendment) 
Scheme, 1968, published in Notification No. G.S.R. 
1899 in Gazette of India dated the 26th October, 1968. 

(iv) The Employees' Provident Funds (Seventh Amend-
ment) Scheme, 1968, published in Notification No. 
G.S.R. 1900 in Gazette of India dated the 26th Octo-

~ ...... ~:.' .... ·1:-._ .. -ber, 1968 . 

.,'", . ' 

. ,(5) A CQPY of the Dock Workers (Regulation of Employment) 
. Second Amendment Rules, 1968, pubHshed in Notification 

No. S.O. 3700 in Gazette of India dated the ~9th Octo-
ber, 1968, under sub-section (3) of sectionS of the Dock 

.. , Workers (Repiation of Employment) Act, 1948. . 

. , -(6) A copy of· tfie West Bengal Mining' settlements (Health 
and Welfare) (Conservancy) Rules, 1968; )lbblished In 
Notifit!ation No. PH!2937!2R-42167 in Calcutta Gazette 

... "'. '~' r:: . _.... '. ~ 



dated the 5th September, 1968. under sub-section (3) of 
section 34 of the West Bengal ~ining Setfements 
(Health and Welfare) Act, 1964, read with clause (c) 
(iv) of the Proclamation dated the 20th February, 1968, 

issued by the President in relation to the State of West 
Bengal. 

(7) A copy of Notification No. S.O. 581 (Hindi and English 
versions) published in Bihar Gazette dated the 11th Sep-
tember, 1968, adding Manufacture, marketing and dis-
tribution of Petroleum products to the First Schedu~e 
to the Industrial Disputes Act, 1947, under sub-section 
(3) of section 40 of the said Act, read with c]ause (c) 

, (iv) of the Proclamation dated the' -29th June, 1968, 
issued by the President in re:ation to the State of Bihar. 

(8) A copy of the Uttar Pradesh Sugarcane (Purchase Tax) 
(Second Amendment) Rules, 1968 (Hindi and English 
versions) published in Notification No. 1a5S-slxVIII-C-
164a-68 in Uttar Pradesh Gazette dated the 17th August, 
1968, under sub-section (a) of section 15 of the U.P. 
Sugarcane (Purchase Tax) Act, 1961, read with clause 
(c) (iv) of the. Proclamation dated the 25th February, 
1968, as varied by Proclamation dated the 15th April, 
1968, issued by the President in relation to the State of 
Uttar Pradesh. 

(9) A copy of Notification No. G.S.R. 1594 published in Gazette 
of India dated the 28th August, 1968, under sub-section 
(6) of section 3 of the Essential Commodities Act, 1955. 

(10)· A copy of the Annual Report on the activities of the Coal 
. Mines Labour Welfare Oreanisation for the year 1966-

67. 
(11) A copy of the Apprenticeship (Amendment) Rules, 1968, 

published in Notification No. G.S.R. 1553 in Gazette of 
India dEited the 31st August, 1968, under sub-s~ction (3) 
of section 37 of the Apprentices Act, 1961. 

(12) A copy of the Report of the. Indian Government Dele-
gation to the Sixth Session of the I.L.O. Asian Reaional 
Conference held at Tokyo in September, 1968. 

(I3) A copy of Notification No. S.O. 3390 pubHshed in Gazette 
of India dated the 18th September, 1968. under sub-
section (2) of section 90f the Representation of the 
People Act, 1950.. . 

[P.T.O. 



.' ,~ , 
•• :; .J .. , - ~ .' 

'"'_ v •• _ ...... ~. ~. 
.,.- . . ..... {" : --~ ~~:. . .. _.r ... _'-...J '. 

.'. '- ••. ! ........ '. 

'. '*(141 A statement regar.ding GOWlflll'Mnt decision. to give loaa 
io 'Sansatta' .and 'Lolcsatta' emup of .. :aewspapen in 
~j~~t. . 

IS. Government Bills--Passed 

({) .The Depo;"'t I"""r~"" C~ (AtJWW4mem) Bill, 1M' 
Clause-by-:-clause co~i~etation of the Bill continued: 

ClaUSes· 6; -8imd9 were- adoptN:, .. 

ClaUse 7 wasadopte~ 'as amended. 

{Lok Sahha ad;ournedut 1 P.M. AM.,...,.,mbled&f2-05 P.M.) 

clauses 10 to 14 werf! adopted. 
. . - - . . 

Clause 1 and the EnllCting FQ.r~ ~re adaptecl. ,u amended. 

j'he Long. Title was adopted. 

The motion that the Bill, as amended, be pulled -'WN moved by 
ShriKrishna Chandra Pant. 

'rhe following members ~okp~ in the debate:-
(1) Shri J. M. Lobo Prabhu 

- (2) Shri Krishna ChatldraPant. 

- 'The motion was. adopte4 and. the BiU, as, amen~ wu passed. 

(ii) The Delhi tmd A;mer ,Ren.t Con.trol (NariYa'ba4 ea.nto"mem 
Repeal) Bill, 1968, IU pcused-btl Ra;hI"SI&b~ 

. 'The mo.tion for consideration of the Bill, as ~ by' 'RaJy. 
Sabha, was moved by Shri M. R. Krishna. 

The following members took part in the deba~;-
(i) 8hri J. M. Lobo Prabhu I ' 
(2) 8hrl Bhoia Nath Master 
(3) SMi Dhireswar Kalita 
, (4) Shri K. Narayana Rao· 
($')Maj.oT Ranjeet S~ 
'j-' ., 

(6) Shr1 George FlrrWides I' 

, f 

. ~ ... - ~ ... ~ '. 

*Laid at 7-3' P.M. ,-.. - "',-



Shri M. It. Krishna replied to the debate. 

The motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 and 3 were adopted. 

Clause I, the Enacting Formula and the Long Title' were also 
adopted. 

The motion that the Bill be passed was Aloved by Shri M~ R. 
Krishna. . . '. - , . . 

The motion was adopted and the Bill was passed. 

(Lok Sabha a.d;ouTned at 3-20 P.M. and TIH18sem'bLed at 3-45 ,P.M.) 

7. Government BiU-Under Consideration 

The Madra., State (Alteration ot Name) Bill. 1'968 
~ , 

The motion for consideration of the Bill wasm~ved'by:Shr'i VidYl 
Charan Shukla. 

Shri Murasoli Maran took part in the debate.' 

The discussion was not concluded. 

8. Motion-· 

Discussion on the following motion and. the Substitute Motion~ 

thereto moved on the 18th November, 1968, continued:-

"That the statement laid on the Table by the Minister of Irri-
gation and Power on the 13th November, 1968 regarding 
flood situation in the country, be taken into considera-
tion." 

The following members took part in the debate:-

(l) Shri Rabi Ray 
. (2) Shri Benoy Krishna Daschowdhury 
(3) Shri- B. N. Katham 
(4) Shri Samarendra Kundu 
(5) Shri D. Basumatari 
(6) Shri Gunanand Thakur 
(7) Shri P. G. Sen 
(8) Shri S. D. Somasundaram 
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(9) Shri Sheo Nilraln .' 
, {lO) '&rlllamavatar ~t.r~. 
(11) Dr. (Mrs.) Maitreyee Bose 
(12) Shri Onkar Lal Ben\-' a 
(13)Shrl Tulsiram Dashrath Kamble. 

Dr. K. L. Rao replied to the debate. 

On the Substitute Motion moved by Shri Samar Guha, the House 
divided, Ayes 26; Noes 50. The Substitute Motion was accordtngiy 
negatived. 

The remaining Substitute Motions wer-e also negatived. 

9. Report. of Business Advisory Committee 

. Dr .. Ram Subbag Singh presented the Twenty-forth Report of 
BusineSS Advisory Committee. 

(Lok, Sabha adjourned tm 11 A.M. on Friday, the 2Znd November. 
1968) 

·flo 
.! 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceediqs] 

Friday, November 22, 1968lAgrahayana 1, 1890 (SClM) 

No. 209 

1. Starred Questions 

Starred Question Nos. 271, 273 and 274 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Question Nos. 1667-1755, 1757-1836 and 1838-
1866 were laid on the Table. 

3. Calling Attention 

Shri Kanwar Lal Gupta called the attention of the Minister of 
Defence to the sale of 100 American Patton Tanks to Pakistan 
through Turkey and the consequences thereof on India's defence. 

The Minister of Defence mad~ a' statement in regard thereto. 

4. Papers Laid on the Table 

The follOWing papers were laid on the Table:-

(1) A copy of the Punjab Local Authorities (Aided Schools) 
Amendment Ordinance, 1968, (Hindi and English ver-
sions) promulgated by the Governor of Punjab on the 
30th September, 1968, under provisions of article 213 
(2) (a) of the Constitution, read with clause (c) (iv) of 

the Proclamation dated the 23rd August, 1968, ioued. 
by the President in relation to the State of Punjab. 

[p.T.O., 
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• (2) A copy each of the following Notifications (Hindi and 
English versions) l1:Ilder sub-section (3) of section 
191 of the Delhi Land Reforms Act, 1954:-

(i) The Delhi Land seforms (Amendment) Rules, 1967, 
published in Notification No. F.60ILROI67 in Delhi 
Gazette dated the 21st September, 1967. 

(ii) Notification No. F.60ILROj67 published in Delhi 
Gazette dated the 4th July, 1968 containing corri-
genda to the Delhi Land Reforms (Amendment) 
Rules, 1967. 

(3) A copy of the Bengal Legislative Assembly (Member's 
Emoluments) Amendment Act, 1968 (President's Act 
No. 27 of 1968) published in Gazette of India dated the 
18th October, 1968, under sub-section (3) of section 3 
of the West Bengal State Legislature (Delegation of 
Powers) Act, 1968. 

-.~ copy of the I,nterim Report of the Commission on V'''l} 1\ Inquiry into the finances of the Municipal Corporation 
of Delhi and the New Delhi Municipal Committee. 

(5) A copy of the Supreme Court Judges Travelling Allow-
ance (Amendment) Rules, 1968, published in Notifica-
tion No. G.S.R. 1881 in Gazette of India dated the 26th 
October, 1968, under sub-section (3) of section 24 of 
the Supreme Court Judges (Conditions of Service) Act, 
1958. 

5. mtimation He: Release of Member 

The Speaker informed the House of a communication dated the 
20th November, 1968 from the Additional District Magistrate (Judi-
cial) Etawah, intimating that Shri: Arjun Sin'gIl Bhadoria, Member, 
Lak ,Sabha, who was arrested on the 12th September, 1968 for 
.offenc.E!S under Sections 147. 148, 149, 307. 326, 332 and 436 of the 
.Indian Penal Code. from. Police Station Bakewar, was released on 
'baii on t,he 20th November, 1968 during pendency of case under 

" , ,# 
·The notifi-cations#lere previously laid on the Table on the 9th 

Au~u.st, Hl68 and werere-Iaid under Rule 234(2) of the Rules of 
Prooeedure. 
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orders of the High Court, dated the 19th November, 1968 on the 
condition that he would not go to any of the villages situated within 
Thana Bakewar and in case he was found within jurisdietion of 
Thana Bakewar he would forfeit his bail boads QJld would be 
taken into custody. 

6. Statement Re: Govermnent Business 

The Minister of Parliamentary Affairs made a statement regard-
ing Government business for the week commencing the 25th 
November, 1968. 
7. Matter under Rule 377 

Shri H. N. Mukerjee raised a matter regarding rejection by the 
House of a substitute motion moved by Shri Chintamani Panigrahi 
on the motion regarding the flood situation. 

Dr. Ram Subhag Singh made a statement on the subject. 

8. Metion Re: Twenty-Fourth Report of 81IsifteSS Advisory Com-
mittee 

Dr. Ram Subhag Singh moved the following motion:-

"That this House do agree with the Twenty-fourth Report of 
the Business Advisory Committee presented to the 
House on the 21st November, 1968." 

The motion was adopted. 

9. o.venunent Bill-Passed 

The Madras State (Alteration of Name) Bill, 1968 

Discussion on the motion for consideration of the Bill moved on 
the 21st November, 1968, continued. 

'l'he following members took part in the debate:-

(1) Shri N. P. C. Naidu 
(2) Shri H. N. Mukerjee 
(3) Shri Narendra Kumar Salve 

(Lok Sabha adjourned at 1 P.M. and re-assembled At 2-05 P.M.) 

(4) Shri H. Ajrnal Khan 
(5) Shri R. S. Arumugam 
(6) Shri Jagannath Rao Joshi 

[p.T.O. 
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(7) Dr. V. K. R. V. Rao 
(8) Shri K. Ananda Nambiar 
(9) Shri C. K. Bhattacharyya 

(10) Shri Arangil Sreedharan 
(11) Shri R. D. Bhandare 
(12) Shri Shiva Chandra Jha 
(13) Shri Prakash Vir Shastri 
(14) Shri V. Krishnamoorthi. 

Shri Y. B. Chavan replied to the debate. 

The motion for consideration was adopted and clause-by-clauae 
consideration was taken up. 

Clauses 2 to 8 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Y. B. 
Chavan. 

The motion was adopted and the Bill was passed. 

10. Motion Re: Thirty-ninth Report of Committee on Private Mem-
bers' Bills and Resolutions 

Shri Bhaljibhai Ravjibhai Parmar moved the following motion:-

"That this House do agree with the Thirty-ninth Report of 
the Committee on Private Members' Bills and Reso-t: lutions presented to the House on the 20th November, 

_ I 1968." . . 

The motion was adopted 

. Private Member's Resolution-Under Consideration 

J Shri Atal Bihari Vajpayee concluded his speech on the following 
Resolution moved by him on the 30th August, 1968:-

"This House is of opinion that the present anomalous status 
of J ammu an<~ Kashmir State under which even though 
the State it an integral part of India, it has a separate 
Constitution, a separate Head of State and a separate 
Fla,g should be ended, and the State should be brought 
fully at par with the other Indi.an States; and to this 
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end the House recommends that all necessary steps. 
such as abrogation of article 370, be initiated forth-
with." 

Two Amendments were moved by Sarvashri Abdul Ghani Dar 
and Kanwar Lal Gupta. 

The following members took part in the debate:-

(1) Shri G. M. Bakshi 
(2) Shri J!Ilder' J. Malhotra 
(3) Shri C. C. Desai 
(4) Shri Prakash Vir Shastri 
(5) Shrimati Tarkeshwari Sinha 
(6) Shri H. N. Mukerjee (Speech unfinished). 

The discussion was not concluded. 

12. Half-an-Hour Discu.ssion on Matters arising out of Answ~,to 
Question 

Shri Kanwar Lal Gupta raised 'a half-an-hour discussion on 
points arising out of the answer given on the 15th November, 1968 
to Unstarred Question No. 784 regarding pay scales of Delhi 
teachers. 

Shii Bhagwat Jha Azad replied to the discussion. 

, (Lok Sabha, adjourned till 11 A.M. on Monday, the 25th Novem-
ber, 1968). 

S. L. SHAKDHER, 
Secretary. 
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LOK SAaRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday, November 25, 1968/Agrahayana 4, 1890 (Saka) -. 
No. 210 

I. Oath or A16nnation 

. Shrim~ti Sudha V. Reddy made and subscribed the oath in 
'English and took her seat in the House. 

2. Starred QUtwtions 

Starred Question Nos. 304, 306, :UO and 312 were orally answered. 
Replies to remaining questions were laid on the Table. 

3. Unstarred ·Questions 

Replies to Unstarred Question Nos. 1867-1972, 1974-2001, 2003-
2056, 2058, 2059 and 2061-2066 were laid on the Table. 

4. Short Notice Question 

Short Notice Question No.4 addressed to the Minister of Finance 
regarding World Bank President's visit to New Delhi was orally 
answered and supplementaries were also answered thereon. 

5. <'.aIling Attention 

Shrimati Sushila Rohatgicalled the attention of the Minister of 
Home Affairs to the reported violent anti McNamara demonstrations 
by Naxalite-CommWliBt students in Calcutta and its repercussions . 

. ~1'be~. of State for Horne Affairs made a statement in 
regard thereto. 

. [P.T.Q, 
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e. It .... lditi _ .... TaW. 

The ,f.llowin~ papers w ... laid on the Table:-

(1) A copy of the Annual Statement of Accounts of the All 
India Institute of Medical Sciences, New Delhi, for the 
,.ear li60-87, tepttm' wi1b the Audit Report thereon, 
under lu~section (4) of eection 18 of the All India 
IIlItitute of Medical Sciencei1 Act, 1~56. 

(2) A statement correctini the answer given on the 2gth April, 
1~ to a supplementary by Shri Bal Raj Madhok en 
Starred Queation No. 1'503 regarding Central Govern-
ment Health Servi_ Scheme. 

~ 

(3) A copy each of the following Notifications under section 
159 of the Customs Act, Ig82 and section 38 of the Cen-
tral Exei,ses and Stilt Att. 1944:-

(i) The CustoJM and Central Excise Dtities Ext)ort DraWback 
(General) Hundred and twenty-first Amendlnent 

Rules, 196i, publi.!lhed in Notification No. G.S.~. 1913 
in Ga:aette of India dated the 9th November, 1968. 

(ii) The Customs and Central Exci.!e Duties Export Draw-
back (General) Hundred and twertty-~orid Amend-
ment Rules, 1968, published in Notift~ation N'O. G.S:R. 
2021 in Gazette of India dated the 16th November, 
1988. 

(4) A copy each of the following Notifications under se'etion 
159 of the Customs Act, 1962:-

(i) 5.0. 3834 .published in Gazette C1f India dated the ~2na 
November, 19~. , 

(ii) G.S.R. 1954 published in Gazette of india dated tlie! 9th 
November, 1968. . 

(iii) G.S.R. 1965 published in Gazette of mdi'a dated. the- !Jth 
November, 1968. ,. 

(iv) G.S.R. 1979 published in Gazette of IncIfa;,dated'the'8ih 
.• . - Noveiribej. t96s~ .' :. ' " .. ~".'.:':~ ..... /. ~: " . " .. 

i 
r :" '. ~ • .,i",_ , ~ .. s. .... -<. . . ,,~ 

(v) G.S.R. 2{)19 published ii1 Gazette of !riMa :dated the :i6.th 
November, 1968. 
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(5) A coPY of Notification No. F.4l125) ~:Ftn.(G) published 
in Delhi Gazette dated the 7th N6vemblr, 1968 contain-
ing corrigendum to . Notification No. F.4(125)168-Fin. 
(Ge.:u.) dated the 27th se~'~embet, 1968, under sub-sec-
dori (4) of section 26 of the Bengal Finance (Sales Tax) 
Act, 1941, as in force in the Union territory of Delhi. 

t6} (i) A copy Of Notifica:tion No; ST-3601jX-902(8)-65 (Hindi 
and EngliSh versions) published in Uttar Pradesh Gazette 
dited the 5th August, 1968 making certain amendment 
td Notification No. ST-I022jX-902(8)-65 dated the 1st 
April, 1968, urlder sub-section (3) of section 3-A of the 
U.P. Sales Tax Act, 1948, read with clause (c) (iv) of 
the Proclamation dated the 25th February, 1968, as varied 
by Proclamation dated the 15th April, 1968, issued by 
the President in relation to the State of Uttar Pradesh . 

. (ii)· A statement (Hindi and English versions) showing rea-
sons for delay in laying the above Notification. 

(7) A copy each of the following pap~l's under sub-sectioh (1) 
of section 619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Madras Fertilizers Limited, Madras for the period 
from 1st JUly, 1967 to 31st March, 1968. 

(ii) Annual Report of the Madras Fertilizers Limited, 
Madras for the period from 1st July, 1967 to 31st 
March, 1968 along with the Audited Accounts and the 
comments of the Comptroller arid Auditor General 
thereon. I 

I 

(8) A copy of the Kerosene (Fixation of Ceiling Prices) 
Eighth Amendment Order, 1968; published in Notifica-
tion No. G.S.R. 1808 in Gazette of India dated the 28th 
~pterilber, 1968, under sub-section (6) of section 3 of 
the Essential Commodities Act, 1955. . 

(9) (a) A copy each of the follOWing papers under article 323 
(1) of the Constitution:...;.-

(i)'/ Eigh~.· t'h 'Report nf the Untoll PublicSe~ce CCimmis- Vi 

. . .sJon for the periQcLlst April., .1967 to- 31st March, 1968 
(Hindi and English versJons). r A 

""oc-.·/J 
[p.T.O. 

1016 



";"":, '1', " , J,ii) , Mem,oran, dum' explaining the reaso',ns for non-acceptance 
, ' " ':,' .', by Government of the Commission's advice in the 

,', cases referred to in para 32 of the above Repoz:1; (Hindi 
>" I' . and English versions). I' , 

(b) A statement showing reasons for;delay in laying the papers 
mentioned above.' '! 

, ,.', " '(10) A copy of the' Uttar Pradesh Ele~ricity (Tempor.ary 
Powers of Control) (Continuance) Act, 1968 (Hindi and 
English versions) (President's Ad, No. 26 of 1968) pub-
lished in Gazette of India dated the 25th September, 
1968, under sub-section (3) of section 3 of the Uttar PT!l-
desh State Legislature (Delegation of Powers) Act. 1968. 

7: Message from RajyaS'l hha / ' " 

Secretary reported a message from Rajva Sabha that at its sitting 
held on the 21st November. 1968. Ratva Sabha a~eed without any 
amendment to the Judges (Inquiry) Bill. 1968, passed by Lok Sabha 
on the 19th ,August, 1968. I 

("< Report of Joint Committee I 
Shri S. Supakar laid on the Table a copy of the Re;>ort o-f the 

Joint Committee on the Bill further to amend the Motor Vehicles 
Act, 1939. I 

9. Evidence before Joint Committee-Laid on the Table 

'" Shri S. Supakar laid on the Table a copy of the evidence given 
,before the Joint Committee on the Bill further to amend the Motor 
Vehicles Act, 1939. -

10. Statement by Deputy Prime Minister 

r:rhe Deputy Prime Minister and Minister of Finance laid on the 
Table a statemeI}t' regarding recent developments in the inter-
national monetary situation. 

IVMotion 'fo~E1~tion to Committee 

Shri B. S. 'Murthymoi~ the follC'lwing ·motion:-' 
, , ;, 

((That in pursuanee·~fsub .. seetion (2) 01)' ofSeetion 5 of the 
Delhi Develop~ent Act, 1957, the member of Lok 
Sabha do proceed to elect, in such manner as the Speaker 
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may direct, one member from among themselves to 
serve 'as member of the Advisory Council of the Delhi 
Development' Authority for a term of four years, CJubjeet 
to the, other provisions of the said Act, vice Shrl Jagm. 
nath Pahadia resigned." 

The motion was adopted. 

(Lok Sabha adjCl'Urned at 1-10 P.M. and re-assembled at 2-05 P.M.) 

12. Government Bill-Introduced 

The Supreme Court Judges (Conditions of Service) Amendment 
Bill. 1968. 

*13. Statutory Resolution 

Shri George Fernandes moved the following Resolution:-

"This House disapproves of the Indian Railways (Amend-
ment) Ordinance, 1968 (Ordinance No. 10 of 1968) 
promulgated by the President on the 14th September, 
1968." 

*14. Government Bill-Under Consideration 

The Indian Railways (Amendment) Bill, 1968 

The motion for consideration of the Bill was moved by Shri C. M. 
Poonacha. 

On the motion moved by Shri George Fernandes that the debate 
on the Bill be adjourned, the House divided, Ayes 16; Noes 77. The 
motion was accordingly negatived. 

On the Amendment moved by Shri George Fernandes that th. 
Attorney General of India be invited to address the House on the 
constitutional aspects of the Bill, the House divided, Aye. 16; Noes 
82. The Amendment was accordingly negatived. 

Two Amenaments for circulation of the Bill for the purpose of 
eliciting opinion thereon, were moved by Sarvashri Deven Sen and 
George Fernandes. 

---:. ,--, - -.. -. - ----
"'Discussed together. 

[p.T.O. 
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. ... .'l.'he folloWing m~bers took part in the combiJ?ed debate on the 
Resolution (vide para 13 above) and the motion for consi<ienation of 
the ~ill:-

(1) Shri Piloo Mody 

(2) Shrimati Sucheta Kripalani 

(a) Shri J. M. Biswas 

(4) Shrimati Tarkeshwari Sinha 

. (5) Shri Suraj Bhan 
~ .. t~-.:!, .~. ,". '': ... . 

(6) Shri R. D. Bhandare 

(7) Shri Abdul Ghani Dar 

(8) Shri P. A. Saminathan 

(9) Shri Nav..al Kishore Sharma.. . . . . 

. The discussion On the. Resolution and the ·M~tion for consideration 
of· the· Bill was nat canclutied. 

15. Half-an-Hour Discus=,ion on Matters Arisinlt out of Answer to 
Question 

Dr. Sushila Nayar raised a. half-an-hour discussion on points 
arising out of the answer given on the 13th November, 1968 to 
Starre~ .Question No. 62 regarding Pakistani military preparations. 

Sardar Swaran Singh replied to the discussion. 

(L~k Sabha adjourned till 11 A.M. o~ Tuesday, the 26th November, 
1968) 

, < 

.... ". 

S. L. SHAKDHER, 
Secretary. 

1019 
GMGIPND-LS 1-2264 (D) LS-2S-11-68-810. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, November 26, 1968jAgrahayana 5, 1890 (Saka) 

No. 211 

1. Stured Questions 

Starred Questions Nos. 3:31, 332 and 334-337 were orally answer-
ea. Replies to remaining questions were laid on the Table. 

2. UD&tarred Queations 

Replies to Unstarred Questions Nos. 2067-2082, 2084-2255 and 
2257-2266 were laid on the Table. 

3. Short Notice Question 

Short Notice Question No. 5 addressed to the Minister of Home 
Affairs regarding Police Firing on Adivasis at Ch~ntJilr -(District 
Ranchi) was orally answered and supplementaries were also an-
swered thereon. 

4. CaUblg Attention 

Shri S. S. Kothari called the attention of the Minister of Food 
afl,d Agriculture to the situation arising out of more than 150 sugar 
factories in the country not starting work owing to unattra<.1ive 
price of sugarcane fixed by the Government. 

The Minister of Food and Agriculture made a statement in 
regard thereto. 

(Lok Sabha adjourned ~t- 1-20 P.M. and re-assembl~d at 2-25 P~M.) 

[p.T.O. 



5. Paper Laid on the Table 
A copy ~i 'the Jute (Licensing and Control) Amendment Order, 

1968, published in Notification No. S.O. 3893 in Gazette of India 
dated the 30th October, 1968, was laid on the Table under sub-
section (6) of section 3 of the Essential Commodities Act, 1955. 

6. Statement Re: Supplementary Demands for Grants (Railways) 
for 1968·69 

Shri C. M. Poonacha prese~ted a st~t.INIl~Iltshowing Supplemen-
tary Demands for Grants in respect of the Budget (Railways) for 
1968-69. I 

·7. Statutory Resolution-Negatived 
.-

Discussion on the following Resolution moved by Shri George 
Fernandes on the 25th November, 19.68, continued:-

"This House disapproves of the Indian ltail\~~s. -(.Nr.teJ:)d-: 
JAent) Ord~nan.ce, 1968 (Ordinance No. 10 of 1968-) pro-
mu~~ted 'by the President on the 14th September, 
1968." 

On the Resolution the House divided, Ayes 19.; Noes. &7.'l'he 
~&Oluti()n w,as ~cord~ly n~atived after discussion as indicated 
under para 8 below. 

·8. Government Bill-Under Consideration 

The Indian Railways (Amendment) Bill, 1968 

.Co~bin~ discu,ssion on tbe motion for consideration of the Bill 
and' the atp~nchnents' thereto moved on the 25th November,' 1968 and 
the Resolution (vide para 7 above) continued. 

The following members took part in the debate:-

(1) Shri Samarendra Kundu 

(2) Sbl'i A. S. Saigal 

(3) ~ Satya Narain Singh 

(4) Shri Kashi Nath Pandey 

(5), ShrlDeven Sen 
'. ...._,... "'- '" • .- P' ~ 

(6)Shrt Vikram .f'dAnd Mahajan 

(7) Spri , ~a.p.aF4..~;ll ~agaz.ll.lath, S)1inkre. 

·~sed together. 



Shri C. M. Poonacha replied to the debate. 

Shri George Fernandes (by way of reply to the Statutory Reso-
lution). 

The amendments moved by Sarvashri Deven Sen and George 
Fernandes for circulation of the Bill for the purpose of eliciting 
opinion thereon, were negatived. 

On the motion for consideration of the Bill, the House divided, 
Ayes 86; Noes 18. The motion for consideration was accordingly 
adopted and clause-by-clause consideration was taken up. 

Consideration of Clause 2 was taken up but not conclUded. 

The discussion on the BtU was not concluded. 

9. Discussion Under Rule 193 

Sbri N. P. C. Naidu raised a discussion on the fall in produ~t;(m 
and prices of groundnuts. 

The following members took part in the debate:-

(1) Shri R. K. Amin 

(2) Shri Maddi Sudarsanam 

(3) Shri Shri Chand Goyal 

(4) Chaudhuri Randhir Singh 

(5) Sbri S. M. Joshi 

(6) Shrimati Jayaben Shah 

(7) Shri S. M. BanerJee 

(8) Shri M. V. Rajasekharan 

(9) Shri Anantrao Pati!o 

Shri Annasahib P. Shinde replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Wednesday. the 27th Novem-
ber, 1968). 

S. L. SHAKDHER, 
Secretary. 
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LOK SABRA 

BULLETIN~PART I .. 
[Brief' Record of Proceedings] . 

Wednesday, NOt'ember 27, 19681Agrahayana 6, 1890·· (Saka) 
.. 
No. 212 

1. Starred Questions 

Starred Question Nos. 361, l62, 364, 365 and 367 w~re orally 
answered. Replies to remaining questions were laid' on the Table. 

2. Unstarred QuestionS 

Replies to Unstarred Question Nos. 2267-2335, 2337-2361, 2363-
2365,2367-2369 and 2371-2379 were laid on the' Table. 

3; Short Notice Question 

Short Notice Question No.6 adqressed to the Minister of Com-
merce regarding shortage of raw rubber was orally answered and 
supplementaries were also answered thereon, 

4. Calling Attention 

8hri Benoy Krishna Daschowdhury called the attention of' the 
Minister of External Mairs to the reported auction sale of th~ 

properties of th~ Indian citizens who migrated to India from East 
Pakistan after partition by the East Pakistan Government as enemy 
properties and taking over by Pakistan of the assets of the Premier 
~nsurance Company of India. 

The Minister of State for External MaiDS made a statement in 
rngard thereto. 

5. Papers Laid on the Table 

The following papers wel'e laid on the Table:- , 

(1) A copy of "Approach to the Fourth Five Year Plan", 

(2) A copy of the Collection of Statistics (Central) Amend-
ment R\lI~. 1968,. published in Notification . No. S.O. 

[P.T,O. 
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2967 in Gazette of India dated the 7th September, 1968, 
under sub-section (3) of section 14 of the Collection of 
Statistics Act, 1953. 

6. Intimation Re: Transfer from Jail and Release of Member 

The Speaker informed the House of two communications dated 
the 25th and 26th November, 1968, respectively, received from the 
Superintendent, Central Jajl, New J;>elhi, intimating that:-

(1) Shri Madhu Limaye, Member, Lok Sabha, had been ad-
mitted in the Central Jail, New Delhi, on the 23rd 
November, 1968, on transfer from Patna Central Jail 
and would be produced in the Supreme Court of India, 
New Delhi, on the 25th November, 1968. The Member 
would also be produced in the Court of Sub-Divisional 
Magistrate, Saddar, Monghyr, on the 28th November. 
1968, in case under Sections 151!107-117(3) of the Code 
of Criminal Procedure in response to endorsement dated 
the 20th November. 1968 recorded by the said Court at 
the back of the Warrant for Intermediate Custody 
(Section 344 of the Code of Criminal Procedure). 

(2) Shri Madhu Limaye was produced in the Supreme Court 
of India, New Delhi on the 25th November, 1968 and 
was released by the order of the Supreme Court the 
same day. ! 

7. Report of Cemmittee on Private Members' Bilts and Resolutions 

Shrl R. K. Khadilkar presented the Fortieth Report of the Com-
mittee on Private Members' Bills and Resolutions. 

a.Government Bill-Under Consideration 
The Indian Railways (Amendment) Bm, 1968. 

Clause-by-clause consideration of the Bm continued. 
lLok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
On Amendment No. 1 to Clause 2 moved by Shri Samarendra 

Kundu, the House divided, Ayes 46; Noes 116. The Amendment 
was accordingly negatived. ! 

On Amendment No. 9 to Clause 2 moved bv Shri Dhireswar 
!{alita, the House divide:I~jIIi\yes 45; Noes 125. Thve Amendment was 
accordingly negatived. ~ I 

On Amendment Nos. 10 and 11 to Clause 2 moved bv Shri 
Indrajit Gupta, the House divided. Ayes 44; Noes 125. The Amend-
ments were accordingly negatived. 



On Amendment No. 12 to Claust:! 2 moved by Shri Dhireswar 
Kalita, the House divided, Ayes 47; Noes 129. The Amendment 
was accordingly negatived. \ 

On Clause 2, the House divided, Ayes 122; Noes 41. Clause 2 
was accordingly adopted. 

The discussion on the Bill was not concluded. 

9. Motion 

Shri Jagjivan Ram moved the following motion:-

"That the statement laid on the Table by the Minister of 
Food and Agriculture on the 18th November, 1968 
regarding drought conditions in the country, be taken 
into consideration." 

Eleven Substitute Motions were moved by Sarvashri George 
Fernandes, Amrit Nahata, Samerendra Kundu, D. N. Patodia, N. G. 
Ranga, Meetha Lal Meena, Sitaram Kesri, Naval Kishore Sharma, 
Dr. Karni Singh, Sarvashri Panna Lal Barup&l and Janardan Jagan-
nath Shinkre. 

The following Members took part in the debate:-

(1) Shri N. G. Ranga 

(2) Shri Panna Lal BarupaI l' 

(3) Dr. Karni Singh 

(4) Shri Onkar La} Berwa 

(5) Shrimati Sudha V. Reddy 

(6) Shri K. Lakkappa 

(7) Shri Amrit Nahata (Speech unfinished). 

The discussion was not concluded. The House was adjourned 
for want of quorum. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 28th 
November, 1968). 

1025 
GMGIPND-LS 1-2325 (D) LS---27-11-68-810. 

S. L. SHAKDHER, 
Secretary. 



LOg SABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, November 28, 1968jAgrahayana 7, 1190 (Saka) 

No. 213 
1. -Starred Qu.esti8BS 

Starred Questions Nos. 391-393 were O'I'ally answered. Replies 
to remaining questions were laid on the Table. 
2. Unstarred Questions 

,~p1,ies to Unstarred Questions Nos. 2380-2567 and 2569-2579 .., 
were laid on the Table. c,~ 

J. CalliDJ AtteBtion ~:", 
.' .•.. .IJo", 

Shri Arangil Sreedhar an called the attention of the Minister of 
Home Affairs to the existence of secret transmitters in Hyderabad, 
broadcasting news to Rawalpindi. 

The Minister of Home Affairs made a statement in regard there-
to. 
4.P.apers laid OIl the Table' 

The following papers were laid on the Table:-
(1) A copy of the Dock Workers (Advilory .Committee) 

Second Amendment Rules, 1968,published. in Notifica-
twn No. S.O. 3928 in Guette .of India dated the 9th 
November, 1968, under sub-section (3), cfsection 8 of 
the Dock Workers (Regulation of Employment) Act, 

. 1948 . 

. (2) A copy of the Uttar Pr~h Kshettra SamitiB .and 
Zila Parishads (Inspection of Records and Giving of 
Copies) Rules, 1968 (Hindi and English v.rsions) 
published in Notification No. 495-BIXXXllI-1I-4(lO)-
65 in Uttar Pradesh Gazette dated the 12th October, 
1968, under sub-section (3) of section 23'7 of the Uttar 

[p.T.O. 
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Pradesh Kshettl'a Samitis and Zila Parishads Adhini .. 
yam, 1961, read with clause (c) (iv) of the Proclama-
tion dated the 25th February, 1968, as varied by Pro-
clamation dated the 15th April, 1968, issued by the 
President in relation to the State of Uttar Pradesh. 

(3) A copy of· West Bengal Notification No. 6496AZP pub-
lished in Calcutta Gazette dated t~e 19th October, 1968, 
making certain amendments to the West Bengal Zila 
Parishads (Election, Constitution and Administration) 
Rules, 1964, under sub-section (4) of section 112 of the 
West Bengal Zila Parishads Act, 1963, read with clause 
(c) (iv) of the Proclamation dated the 20th February, 
1968, issued by the President in relation to the State 
of West Bengal. 

(4) A copy each of the following Notifications under sub-
section (3) of section 12 of the Government Savings 
Certificates Act, 1959:-

(i) The National Savings Certificates (First Issue) Third 
Amendment Rules, 1968, published in Notification 
No. G.S.R. 2056 in Gazette of Lndia dated the 23rd 
November, 1968. 

(ii) The Post Office Savings Certificates (Sixth Amend-
ment) Rules, 1968, published in Notification No. G.S.R. 

. 2057 in Gazette of India dated the 23rd November, 
/' 1968. ' 

V (5) A copy of the Report on the Fourth General Elections in 
India, 1967, Volume-I (General) (Hindi version). 

5. Message from Rajya Sabha 
Secretary reported a message from Rajya Sabha that at its sitting 

held on the 26th November, 1968, Rajya Sabha adopted a motion 
extending the time for presentation of the Report of the Joint Com-
mittee of the Houses on the Foreign Marriage Bill,. 1963, upto the 
first day of the Sixty-seventh session of Rajya Sabha. 
6. (;overnment Bill-Passed 

The Indian Railways (Amendment) Bill, 1968 
Clause-by-clause consideration of the Bill continued. 
Clauses 3 and 4 wpl adopted . 

. On Amendment No. 13 to Clause 5 moved by Shri Indrajit Gupta, 
the House divided, Ayes 41; Noes 115. The Amendment was accord-
i~ly negatived. 
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Clause 5 was adopted. 
Clause 1, the Enacting Formula and the Long Title wete also 

adopted. I 
The motion that the Bill be passed was moved by Shri C. M. 

Poonacha. 
The following members took part in the debate:-

(1) Shri Kanwar Lal Gupta 
(2) Shri Surendranath Dwivedy 

(Lok Sabha adjourned at 1 P.M. and Te-fUsembled at 2-05 P.M.) 
(3) Shri S. M. Banerjee 
(4) Shri Sitaram Kesari 
(5) Shri Era Sezhiyan 
(6) Shri Kamalnayan Bajaj 
(7) Shri George Fernandes 
(8) Shri Shiva Chandra Jha 
(9) Shri C. M. Poonacha. 

The motion was adopted and the Bill was passed. 

7. Resolutions 
*(1) Shri C. M. Poonacha moved the following Resolution:-

"That this House do resolve that a Parliamentary Committee 
consisting of 12 members of this House to be nominated 
by the Speaker be aPPointed to review the rate of 
dividend which is at present payable by the Railway 
Undertaking to General Revenues as well as other 
ancillary matters in connection with the Railway Fin-
ance vis-a-vis the General Finance and make recom-
mendations thereon". 

*(2) Shri C. M. Poonacha moved the following Resolution:-

"That this House do recommend to Rajya Sabha to agree to 
associate 6 members from Rajya Sabha with the Parlia-
mentary Committee to review the rate of dividend 
which is at present payable by the Railway Under-
taking to General Revenues as well as other ancillary 
matteri in connection with the Railway Finance vis-a-
vis the General Finance and make recommendations 

·Discussed together. 

[P.T.O. 
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thereon and to communicate ~he ~mes of the members 
so appointed to this House." .''.' ~ ; , . ' 

The following members took part In the combined debate on the 
two Resolutions:- -\. " 

(1) Shri R. K. Amin 
(2) Shri K. Narayana Rao 
(3) Shri J. M. Biswas 
(4) Shri Shri Chand Goyal 
(5) Shri Dinkar Desai 
(6) Shri S. S. Kothari 
(7) Shri George Fernandes. 

Shri C. M. Poonacha replied to the debate. 
Both the Resolutions were adopted. 

8. Government Bill-Under Consideration 

The State Agricultural Credit Corporations 8iU, 1968 
The motion for consideration ~f the Bill was moved by Shri 

Krishna Chandra Pant. 
Two Amendments for circulation of the Bill for the purpose of 

eliciting opinion thereon and for reference of the 'BiUto a Select 
Committee were moved by Shri K. Lakkappa. 

Tbefollowing members tovk, part in the debate:-
(1) Sbl'i .R. K. Amin 
(2) Shri AnantraoPatil 
(3) Shri Sarjoo Pandey 
(4) Shri Vishwa Nath Pandey 
{!i) ShrlGeol'ge Fermandes 
(6) Chaudhuri Randhir Singh (Speech tt1tji'ltished). 

The diScllssion was not concluded. 

9. Report of BuUneiI Aclviso17ComnU.ttee 

Dr. Ram Sl1bhag Singh presented the Twenty-fifth Report of the 
Business AdVisory Committee. 

(LoS: Sabha adjourned till 11 A.M. on Friday, the 29th November, 
1968). >J" 

" ','1" ,;0 

S. L. SHAKDHER, 
,SeCretary . 

1029 
GMGIPND-LS 1-2356 (D}',~:L&--28-11-68-810. 



LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Frid.ay, November 29, 1968!Agrahayana 8, 1890 (Saka) 

No. 214 

1. Obituary ,References 

The Speaker; Shri N. G. Ranga", Dr. Ram Subhag Singh and 
Shri Surendranath Dwivedy made references to the passing away of 
Shri B. K. Dhaon, who was a Member of the Third Lok Sabha; Shri 
P. Ramaswamy, who was a Member of the Provisional Parliament, 
First and Second Lok Sabha and Shri V. Ramakrishna, who was a 
Member of the Central Legislative Assembly. 

Thereafter, Members stood in silence for a short while as a mark 
of respect. 

2. Starred Questions 

Starred Question Nos. 421, 422 and 424-426 were orally answer-
ed. Replies to remaining questions were laid on the Table. 

3. UDStarred Questions 

Replies to Unstarred Question Nos. 2580-2697 and 2699-2179 
were laid on the Table. 

4. Calling Attention 

Shri D. N. Patodia called the attention of tbe Minister of Home 
Affairs to. the recent activities of "Extremists Revoluntionarlel:" in 
various parts of. the country. 

The Minister of Home Affairs made a statement in regard there-
to. 

[p.T.O. 
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S. PaperS Laid on the Table 

The following papers were laid on the Table:-

(1) Audit Report, Railways, 1968, (Hindi version) under arti-
cle 151 (1) of the Constitution read with sub-section 
3(ii) of section 3 of the Offici'al Languages Act, 1963. 

(2) Appropriation Accounts, Railways, for 1966-67, Part 1-
Review (Hindi version). 

(3) Appropriation Accounts, Railways, for 1966-67, Part 11-
Detailed Appropriation Accounts (Hindi version). 

(4) Block Accounts (including. Capital statements comprising 
the Loan Accounts), Balance Sheets and Profit and 
Loss Accounts, Railways. for 1966-67 (Hindi version). 

(5) (i) A copy each of tbe following Notifications under sub-
section (3) of section 458 of the Merchant Shipping Act, 
1958:-

(a) The Examination of Masters and Mates (Amendment) 
Rule&, 1968, published in Notification No. G.S.R. 968 
in Gazette of Indil;!. dated the 25th May, 1968. 

(b) G.S.R. 2008 published in Gazette of India dated the 16th 
November, 1968, containing corrigendum to G.s.R. 
968 published in Gazette of India dated the 25th May, 
1968. 

(ii) A statement showing reasons for delay in laying the Noti-
fication mentioned at item (i) (a) a~; 

(6) A eopy of the Annual Report for the year 1967-68 on the 
'Workiilg of the Seamen's Provident Fund Scheme, 1966. 

(7) A copy each of the following U.P. Government Notifica-
tions (Hindi and English versions) under sub-seetion 
(1) of section'al of the Kanpur and Meerut Universities 
Act, 1965, read with clause (c) (iv) of the Proclam'ation 
dated tbe 25th February, 1968, as varied byProclama-
tion dated the 15th April, 1968, issued by the President 
in relation to the State Of Uttar Pradesh:-

(i) Notification Nq, CI(R)-4699!XV-39(9)-1966 published in 
Uttar Praftesh Gazette dated the 28th September, 
1968 contatriblg the First StatuteS of KanptiI' Uni-
versity. 
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(ii) Notification No. CI(R)-7,578IXV-39(9)-1966 published 
in Uttar Pradesh Gazette dated the 28th September, 
1968 containing the First Statutes of Meerut Uni-
versity. r 

(8) A copy of Notification No. G.S.R. 1983 published in 
Gazette of India dated the 16th November, i968, making 
certain . amendment to the J!1'ldian Police Service (Fixa-
tion of Cadre Strength) Reg~lations, 1955, under sub~ : 
section (2) of Section 3 of the AIl India Services Act, 
1951. 

(9) A copy each of the folloWing messages exchanged between 
the Central Government and the Government of Kerala 
regarding the Essential Services Maintenance Ordi-
nance, 1968, in pursuance of an assurance given by the 
Minister of Home Affairs in the House on the 19th 
November, 1.968:-

(i) Wireless message No. 13!6i(S)168-Estt. (B) dated the 14th 
September, 1968 from HOME, NEW DELHI to All 
Chief Secretaries of State Governments, Lt. Gover-
nors/Chief Commissioners of. Union Territories" 

(ii) Wireless messa·ge· No~ 13161(S>168-Estt. (B) dated the 
17th September, 1968 from HOME,NEW DELlU to 
All Chief Secretaries of State Governments, Lt. 
GovernorsiChief Commissioners of Union Territories. 

(iii) Crash message Np. 54851ISS468!HOME dated the . 18th 
September, 1968 from Cliief Secretary, Kerala.1o 
HOME, NEW DELHI. 

(iv) Crash Wireless message No. 59114!68-Poll.I(B) dated the 
19th September, 1968 from HOME, NEW DELHI to 
Chief Secretary, Trivandrum. 

(v) Wireless message No. 548511SS4!68-HoME dated the 19th 
September, 1968 from Chief Secretary, Xeraia to 
HOME, NEW DELHI. 

(vi) C.C.B. message No. 40873, dated the 23rd September, 
1968 from HOME, NEW DELHI to Chief Secretary, 
Kerala, Trivandrurn 

(vii) Wireless. message dated the 26th $eptember, 1968 from 
Chief Seeretary, Trivancirum to HOm, NEW DELHI. 

fP.T.O. 
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(viii) Wireless message dated the 27th September, 1968 
from Chief Secretary, Kerala, Trivandrum to HOME, 
NEW DELHI. 

6. Message from'Rajya Sabha 

Secretary reported a message from Rajya Babita that at its sit-
ting held on the 26th November,'1968, Rajya Sabha passed the Tele-
graph Wires (Unlawful Possession) Amendment Bill, 1968. 

7. Bill Passed by Rajya Sabha-Laid on the Table 

Secretary laid on the Table a copy of the Telegraph Wires (Un-
lay,ful Possession) Amendment Bill, 1968, as passed by Rajya Sabha. 

8. Statement Re: Supplementary Demands for Grants (Punjab) for 
1~~9 ' 

Shri Morarji R. Desai presented a statement showing Supple-
~entary Demands for Grants in respect of the State of Pun-
jab for 1968-69. 

9. Statement Re: Supplementary Demands for Grants (Pondieherry) 
for 1968-69 

Shri "Morarji R. Desai presented a statement showing Supplemen-
tary Demands for Grants in respect of the Union territory of Pondi-
cherry for 1968-69. ' ., . 

10. Statement Re: Government Business 

The Minister of Parliamentary Affairs made a' statem~nt regard-
ing Government business for tll,e weekcom,rnencing the 2nd Decem-
ber, 1968. 

U; ,S~.Wnent byMini.stet ' 

The'MInister oi St~te for Hom~ Affairs laid on the'Table a state-
ment correcting the answers given on the 23rd August, 1968 to sup-
plementaries by Shrimati Tarkeshwari Sinha , on Starred Question 
No. 633 regarding Chinese training' Guerillas inNEFA. 

12~ Motion: Re:Twenty.MthBeport 4)f Busine!ls' Advisory Committee 

I>r~ Ram $ubhag'Singh mo~t!d the f~riowiilg mption:~ , 

"That this House do, agree with the Twenty:-fifth Report of : " . the Business /:...lVisory CoroIIlittee presented. to . the 
• .:;I.. . . . . . 

HOlUe on the '~8th .November 1968;" . 
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The motion W3$ adopted .. 

13. Government BiU-UDder Co~.tion 

The State Agricultural Credit Corporations Bill, 1968 

Discussion on the motion for consideration of the Bill and the 
amendments thereto moved on the 28th November, 1968, continued: .. 

The following members took part in the debate:-

(1) Chaudhuri Randhir Singh 

(2) Shri Yajna Datt Sharma 

(Lok Sahha adjourned at 1 P.M. and 1'e-assembled at 2·0~ P.M.) 

(3) Shri Shashi Bushan 

(4) Shri Mohammad Ismail 

(5) Shri S. Supakar 

(6) Shri N. G. Ranga 

(7) Shri Naval Kishore Sharma 

(~) Shri P. Viswambharan (Speech unfinilhed). 

The discussion was not concluded 

14. Motion Re: Fortieth Report of Committee on Private Members' 
Bills and Resolutions 

Shri Samarendra Kundu moved the following motion:-

"That this House do agree with the Fortieth Report of the 
Committee on Private Members' Bills and Resolutions o presented to the House on the 27th Novemt>t:r, 1968." 

The . motion was adopted 

15. Private Members' Bills-lntrodueed 

(1) The Representation of the People (Amendment) Bill, 1968 
(Amendment of sectiOt~ 123 and 169 and imertton f1/ .ection l"A) 
by Shri Ata! Bihari Vajpayee. . 

(2) The Constitution (Amendment) Bill, 1968 (Amendment of 
articles 15, 16, etc.) by Shrt Bhogendra Jha. 

[p.T.O. 
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, (3) The Indian Penal Code (Amendrri~)t, )Bill, 1968 (Omi3Bion 
of section 18) by Shri Madhu Linlaye. 

(4) Tbe Constitution (Amendment) Bill, 1968 (Amendment oj 
articles i and 3) 'byShri Madhu Limaye; " " 

(5) The J;lepresentation 'of the People' (Amendment) Bill, ,1968 
(Insertion of new section 168A)' by Shrt Mlldhu Lima~. " ", 

(6) The Regulation of the Flow of ForeiFMon_ Bill, 1968 by 
Shri Madhu Limaye. 

(7) The Delivery of Books and Newspapers (Public LibraIi-es) 
(Amendment) Bill, 1968 (Amendment of sectiOn 2, 3. 4, etc.) by 
ShIi A, T, Sarma~ 

(8) The Regulation of Expenditure ami EraclieaUon of Corrup-
tion Bill, 1968 by Shri Humayun Kabir. 

16. Private Member's Bill-Under Cousiderau-

The Constitution (Amendment) Bill, 1967 ,(AmeMmeRt of article 
368) by Shri N ath Pai, as, TepcJrted by J omt Com'laittu 

Shri Nath ,P~ concluded bjs speech on the motion for cOllaidera-
tion of the Bill, as reported by the JOInt Committee, moved by him 
on the 15th November, 1968. 

On a motjon'moved by S~i J.M. Lobo PnVl~ that the ~t~ey 
General of India be sUl'Dliioned to advised the. Ho:QSe, on the. consti-
tutional validity of the Bill, the House divided,' Ayes 25; Noes 128. 
The motion w~ ~gly nega~. 

:' The following members took part in the debate on the Bill:-

(1)' Shri N: C. Chatterjee 

(2) Shrimati Sharda Mukerjee 

(3) H. H. Maharaja Sriraj Meghrajji DhrHl.(adhra 

(4) Shri Frank Anthony. 

'Th~ 4i~~ssipn w~ 'not'c~~d. 

17. HaH-an-Hour Discussion on Matters' Arising 'out of ADswer to 
Q~ . 

(J' . ' , 

Chaudhurl Randhir Sifigh raised it 'half-an-hour disCussion on 
po.il;lta, arising out of the answer given on the 11th November, 1968 
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to Starred Question No; 16 regarding provision of civic amenities to 
unauthorised colonies in Delhi. 

Shri B. S. "Murthy replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 2nd December, 
1968). 
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LOK SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, December 2, 1965jAgrahayana 11, 1890 (Saka) 

No.2Hi 

1. Starred Questions 

Starred Questions Nos; 451-453, 455 and 458 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2780-2788, 2790-2939, 
2941-2956 and 2958-2978 were laid on the Table. 

3. Calling Attention 

, Shri Sita Ram Kesri called the attention of the Minister of 
Home Affairs to the Orissa Government's request to the Centre to 
rush reinforcements of the Central Reserve Police to Cuttack. 

,-, The Minister of Home Affairs made a statement in regard 
I-c...thereto. 

4. Papers Laid on the Table 

. The following papers were laid on the Table:-

(1) A copy of the Central Sales Tax (Registration and Turn-
over) Amendment Rules, 1968, published in Notification 
No. G.S.R. 2017 (English version) and G.S.R. 2018 
(Hindi version) in Gazette of India dated the 16th 
November, 1968, under sub-section (2) of section 13 of 
the Central Sales Tax Act, 1~ 

[P.T.O. 
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(2) A copy of Notification No. G.S.R. 2058 published in 
Gazette of India dated the 23rd November, 1968, under 
section 159 of the Customs Act, 1962. 

(3) A copy each of the !fo.¥.owi~" Notifications under section 
159 of the Customs Act, 1962 and section 38 of the Cen-
tral Excise and Salt Act,--l944:-

;. ~ .. -

(i) The Customs and Central ExCise' Duties Export Draw-
back (Ge~t:~) ~':ln4re4 ~ _ ~~ty-third Amend-
ment Ruies, 1968, published in Notification No. G.S.R. 
2059 in Gazette of India dated the 23rd November, 

.. :196lt ;. '" " 
(ii) The Customs and C~!1~!~l Excise Duties Export Draw-

back (General) Hundred and twenty-fourth Amend-
ment Rules, 1968, publi-sbed in Notification No. G.S.R. 
2060 in Gazette of India dated the' 23rd November, 
1968. 

(i'il) The Cust()nlS and Central Excise Duties E~ort Draw-
back' (General) lrundred'and twenty:..fifth Amend-
ment Rules, 1968, published in Noti£ic.atien No. G.S.R. 
2061 in Gazette of India dated the 23rd November, 
1968. 

(iv) The Customs" and Central Excise 'Duties Export Draw-
back (General) Hundred and twenty-sixth Amend-
ment Rules, 1968, published in Notification No: G.S.lt 

• '; , '2062 in Ga%ette of India dated the 23rd November, 
1968. 

,(vf ,"The CUitoms al'ld C-entral EJreise Duties E;xp(l)rt Draw.- ' 
back (General) Hundred and twenty-seventh Amend-
ment Rules; 1968, 'Published in Notiftcati6n'Wo. G.S.n. 
2063 in Gazette of India dated the 23rd November, 
1968. 

(vi) G.S.R. 2064 published in Gazette of India dated the 
23rd November, 1968, containing corrigendum to 

, a.s.R. 1874 dated the 19th October, 1968. 
" (~, A .copy each (If the following Nntmcations linder' sub-sec-
. . ,tion (3)' 'of section 33 of the Drugs'~nd ,C~smetics Act, 

• ~ f • 

1940:- .' , 

WThe Dru;gsa~d~o.SJnetics ,(Third Amendment) Rules, 
1968, pub~ in Notification No. 8;0. 3868 in Ga-
zette of India dated the 2nd November, 1968 . 



(ii) The Drugs and Cosmetics (Second Amendment) Rules, 
1968, published in Notification No. S.O. 3869 in Ga-
zette of India dated the 2nd November, 1968. 

5. Opinion on Bill 

Shri S. C. Samanta laid on the Table Paper containing opinions 
on the Bill further to amend the Lancl Acquisition Act, 1894 which 
was·circulated for the purpose .of eliciting opinion thereon by direc-
tion of the House on the 11th ApriL 1968. 

6. Statement Re~ Demands for Excess Grants (Railways) for 1966-
.67 .. 

Shri C. M. Poonacha presented a statement showing Demands 
for Excess Grants in respect of the Budget (Railways) for 1966$. 

7. Messages &om Rajya 'Sabha 

~cretary reported the following messages from Rajya Sabha~"

{i) 'l'trat at its sitting held on the 26th November, 1968, Rajya 
Sabha passed the Industrial Disputes (Aliiendment.) 
Bill, 1968. 

(ti) That ;.at its sitting held on the 27th November, 1968, 
~ya Sabha passed amotion l'eferring the Contempt 

• ./>1 CourtsBiTI, 1968, to .a Joint Committee of t~ HoQSes 
V consisting of 45 members. 15 members from Rajya 

Sabha, namely:-

(1) Sitti M. P. Bhll'l"gava 
(2) Shri S. N. Mishra 
(3)Shri A.P. Jain 
(4) Shri M. Srinivasafteddy 
(5) -Shri Muhammad IShaquc 
(6) Shri Sukhdev Prasad 
(7) Shrimati Vimal Punjab De9hmukh 
(8) Shrimati Yashoda Reddy 
(9)Shri C. L. Varma 

(10) 8hri 1levi Singh 
{11) snn N. K.. Shejwalkar 
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(12) Shri Bhupesh Gupta 
(13) Shri D. L. Sen Gupta 
(14) Shri J. S. Tilak 
(1,5) Shri K. S. Ramaswamy 

and 30 members from Lok Sabha and recommended that Lok 
Sabha do join in the said Joint Committee and com-
municate to that House the names of members to be 
appointed by Lok Sabha to the said Joint Committee. 

8. Bill Passed by Rajya Sabha-Laid on the Table 

Secretary laid on the Table a copy of the Industrial Disputes 
(Amendment) Bill, 1968, as passed by Rajya Sabha. 

9. Report of Com.mttee on Public Undertakings 

Shri G. S. Dhillon presented the Twenty-second Report of the 
Committee on Public Undertakings on action taken by Government 
on the recommendations contained in the Twenty-first Report of the 
Committee on Public Undertakings (Third Lok Sabha) on Air India. 

10. ,Report of aloint Committee 

" / Shri Shri Chand Goyal presented the Report of the Joint Com-
'htittee on the Bill further to amend the Lodian Penal Code, -the Code , 

of Criminal Procedure, 1898 and the Representation of the People 
Act, 1951 and to provide against printing and publication of certain 
objectionable matters. 

11. Evidence before Joint Committee-Laid on the Table 

Shri Shri Chand Goyal laid on the Table a copy of the evidence 
given before the Joint Committee on the Bill further to amend the 
Indian Penal Code, the Code of Criminal Procedure, 1898 and the 
Representation of the People Act, 1951 and to provide against print-
ing and publication of certain objectionable matters. 

12. Government Bill-Introduced 

The Indian Railways (Second Amendment) Bill .. 1968 

The motion for leave to introduce the Bill moved by Shri C. M. 
Poonacha was opposed. The ,ptdtion was adopted and the Bill wal 
introduced.' 
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. . 
13. Government BiD-Under ConSideration 

-The State Agricultural Credit Corporations Bill, 1968 

Discussion on the motion for consideration of the Bill and the 
amendments thereto moved on the 28th November, 1968, continued. 

. The following members took part in the debate:-

(1) Shri P. Viswambharan· 

(2) Shri Mudrika Sinha . 

. (LOk'.Sabha adjOurned at 1 P.M. and re-assembled at 2-05 P.M.) 
Shri Krishna Chandra Pant replied to the debate. 

The Amendments for circulation of the Bill for the purpo'e of 
eliciting opinion thereon and for reference of the Bill to a Select 
Committee moved by Shri K. Lakkappa, were negatived. 

The motion for consideration of the Bill was adopted and clause-
by-clause consideration was taken up. 

Clauses 2, 5, 7, 9, 10, 11. 28. 44 and 46 were adopted. as amended. 

Clauses 3, 4, 6, 8. 12 to 27. 29 to 43, 45, 47 and 48 and the Schedule 
were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The discussion on the Bill was not concluded. 

14. Motion 

Discussion on the following motion moved by Dr. V. K. R. V. Rao 
on the 10th May, 1968. continued:-

"That the Final Report of the Road Transport Taxation En-
quiry Committee (November, 1967) laid on the Table of 
the House on the 13th December, 1967, be taken into 
consideration." 

Shri Shri Chand Goyal took part in the debate. His speech' was 
not concluded. 

The discussion was not concluded. 

(P.T.O. 
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15. Half-al1-Bour Diseaasion on Matters arisin, . out of Answer. -to 
Question 

Shrl 'Shri Chand Goyal raised a half-an';'hour discussion on points 
-_arising out of tbe answer given on the 25th November, 1968 to Starred 

Question No. 31i regwding Ineome-tax Officers Examination.··_ 

Shri Krishna Oumdra Pant replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 3rd December, 
1968). 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, December 3, 1968IAgrahayana 12,,1890 (Saka) 

No. 216 

1. Starred Questions 
Starred Questions Nos. 481-483 were orally answered. Replies 

to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 2980-3082, 3084--3089. 

3091-3144 and 3148-3179 were laid on the Table. 

3. Short Notice Question 
Short Notice Question No.7 addressed to the Minister of Steel, 

Mines and Metals regarding subversion in Durgapur Steel Plant was 
orally answered ,and supplemeniaries were also answered thereon. 

4. Calling Attention 
Shri Kanwar Lal 'Gupta called the attention of the Minister of 

Home Affairs to the dacoity' at New Shahdara Colony and the failure 
of the police to handle the situation. 

The Minister of State 'for Home Affairs made a statement in 
regard thereto. 

&. Papers Laid on the Table 
The following t>apers were laid on the Table:-

(1) A copy of the Report of the Railway Accidents Inquiry ~ 
Committee, 1968--Part I. 

(2) A copy of the Export of Minerals and Ores-Group n 
(Inspection) Amendment Rules, 1968, published in Noti-
fication No. S.O. 3978 in Gazette of India dated the 12th 
November, 1968, under sub-section (3) of section 17 of 
the Export (Quality Control and Inspection) Act, 1963. 

[p.T.O. 
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(3) A copy of the Cotton Textile Companies (Management 
of Undertakings and Liquidation or Reconstruction) 
(Amendment) Rules, 1968, published in Notification 
No. G.S.R. 1918 in Gazette of India dated the 2nd 
November, 1968, under sub-section (2) of section 10 of 
the Cotton Textile Companies (Management of Under-
takings and Liquidation or Reconstruction) Act, 1967. 

(4) A copy of Notification No. S.O. 4098 (English version) 
and S.O. 4099 (Hindi version) published in Gazette of 
India crated the 15th November, 1968, issued under 
section 5 of the Forward Contracts (Regulation) Act, 
1952. 

(5) A copy each of the following Notifications under sub-
section (2) of section 18A of the Industries (DevelOp-
ment and Regulation) Act, 1951:-

(i) S.O. 3246 published in Gazette of India dated the 14th 
September, 1968. 

(ii) S.O. 3746 published in Gazette of India dated the 26th 
October, 1968, containing corrigendum to S.O. 3246 
published in Gazette of Iindia dated the 14th Septem-
ber, 1968. 

(6) A copy of the Audited Accounts of the Central Silk Board 
for the year 1966-67. 

(7) A copy of the Annual Report of the Central Silk Board 
for the year 1967-68. 

6. Statement By Miuister 
, /The Minister of State for Finance laid on the Table a statement 
V regarding the threatened strike by the employees of the Life Insur-

ance Corporation of India. 

7. Matter Under Rule 377 
Shri D. N. Patodia raised a matter regarding a statement report-

ed to have been made by the Minister of Transport and Shipping 
on the 1st December, 19&8, in Visakhapatnam about proposed en-
hancement of duty on petrol and diesel oil 

The Minister of Trausport and Shipping made a· statement on the 
subject. 

.'Y 
8. Govemment BiU-lattocfbCed 

The CUstoms (Amendment) Bill, 1008. 
(,u,k Saoha adjourned at 1-10 P.M. and re-asse~'bled at 2.05 P.M.) 
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9. GO\'ernment Bill-Passed 

The State Agricultural Credit Corporation.s B£ll, 1968 
The motion that the Bill as amended, be passed was moved by 

Shri Krishna Chandra Pant. 
The following members took part in the debate:-

(1) Shri Abdul Ghani Dar 
(2) Shri Bibhuti Mishra 
(3) Shri Maharaj Singh Bharti 
(4) Shri Sheo Narain 
(5) Shri Shiva Chandra Jha 
(6) Shri Janardan Jagannath Shinkre 
(7) Shri Bhola Nath Master 
(8) Shri Hukam Chand Kachwai 
(9) Shri Krishna Chandra Pant 

The motion was adopted and the Bill, as amended, was passed. 

10. Motion 

Discussion on the following motion moved by Dr. V. K. R. V. Rao 
on the 10th May, 1968, continued:-

"That the Final Report of the Road Transport Taxation En-
quiry Committee (November, 1967) laid on the Table 
of the House on the 13th December, 1967, be taken into 
consideration. " 

The following members took part in the debate:-

(1) Shri Shri Cha~d Goyal 
(2) Shri Bedabrata Barua 
(3) Shri Indrajit Gupta 
(4) Shri S. Supakar 
(5) Shri Surendra Kumar Tapuriah 
(6) Shri Mohammad Lsmail 
(7) Shri Shashi Bhushan 
(8) Shri Deven Sen 
(9) Shri Oinkar Desai 

(10) Chaudhuri Randhir Singh (Speech unjini.'flled). 

The discussion was not concluded. 
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11. Discussion Under Rule 193 

Shri Kanwar Lal Gupta raised a discussion on the Centre-State 
relations in the context of the attitude the Kerala Government took 
on the strike by the Central Government employees. 

The following members took part in the debate:-

(1) Shri R. D. Bhandare 
(2) H. H. Maharaja Pratap Keshari Deo 
(3) Shri Onkar Lal Bohra 
(4) Shri Murasoli Maran 
(5) Chaudhuri Randhir Singh 
(6) Shri P. K. Vasudevan Nair 
(7) Shri P. Govinda Menon (by way of personal explanation) 
(8) Shri Pattiam Gopalan. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 4th Decem-
ber, 1968). 
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LOX SA.BIIA _~. ,),J .C'O-" ., ..... ';. ..... " 

.-.':;.,';, . 

BULLETIN-PART' I 

"c';' tlklet,jWeQid ~ '~ied~~i}'~'~l:;:;~;~'::,~';:~~; .' 
Wednesday, December 4, 1968IAgrahayana 13, 1890' (~aJ;:~ .-

No. Z17 

1-.~q .. *-., -....... -.,-

Starred Qtfestiorts Nos. 5U, 'lWl'!t; Ms..:::M2: :~5t4- 'and 626-527 , , I ' 
were orally answered. Replies to remai1Jhfg' qn~tft)hs were laid 
on the Table. 

- t. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3'18~225, 3227-3239, 3241-
3279, 3281-3290 and 3292-3295 we,., laW OA- the Ttt~, 

3, "rt~Motke ....... ~ ___ 'i> ",."':" ;;~~.J.!, 

Short Notice Qu~:no.,8 addhtlll4d.tetbe MItliJ8}:".of,', ,~t
roleum and Chemicals regarding death of a worker in Noonmati 
Refinery was orallyanswtlflied and ~ ~._!,.~ 
wetel:Ltll~ecm" .'. "',, 

.-'. - ::. _" " .... ,-:t", '';_ ..;. 

4. Referenee by Speaker 

'1!her :Speaker made • 
fighters. 

~ Ques __ of Prlvtlele 

"-', . 

. , ., .... 

, ': The Minister of Home AlWrs made a rtatement .'~ the quesfl~-fi 
Ot~M1~~ 'rai~ by Shrl J. M>Biswas ~the'tr(i'"~embe~\t. 
regarding his alleged illegal arrest and detention between Itth~and 
20th September,'lMin Purulta disuiet inW_ ~ 

A motion that the matter be referred ~ ~!!I' ~~ 'of Pri-
vileges was adopted. '," ',' "\ 

' .. ".-. . .... , 
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y ... Laid OIl the Table 

/T __ ~ copy of the statement on action taken on the Indian Statistical 
Institute Review Committee recommendations. was laid on the 
Table. 

-, , 

7. Report of Committee on Private Members' Bills and ResolutioJl8 

Shri R. K. Khad,ilk8r presented the Forty-first Report of the Com-
mittee on Private Members' Bills mid ' Resolutions. 

8. Met.ioa ,: . 

Discussion on the following motion moved by Dr. V. K. R. V. 
Rao on the 10th May, 1968, continued:-

"That the Final Report' of the Road Transport Taxation En-
quiry Committee (November, 1967) laid-on the Table of 
the House on the 13th December. 1967, be ta!t~n into 
consideration ... 

The fololwing members took part in the debate:'-:' 

(1) Chaudhuri Randhir Singh 

(2) Shri A:bdul Ghani Dar. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2--05 P.M.) 

Dr. V, K.R.: V. Rao replied to. the debate.· 

.9. GoverJlJDOllt~iIl-U~ Con~ ... tiOD 

The lnaura.nce (Amendment) Bill, 1968, a.s reported btl Jomt 
Commit. 

Th .. motion for consideration pfBill. as reported· by the Joint 
Committee, was moved by Shri-Krishna Chandra Pant. 

Four Amendments for circulation of the Bill·for the .purpose of 
eliciting opinio;n thereon, _ were, moved by Sarvashri George 
Feman~ Shiva Chandra Jha. Rarnavatar shaStri and Vishwa Nath 
Pandey. ' 

The folloWing me~ took part in the debate:-, 
. (1) SIlr1 C. C. Desai 

(2) Shri Prabhu Dayal Himatsingka 
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(3) 'Shi! S; ·s. K~thari 
(4) Shri Vikram ,Chand Mahajan 

.,. ~ - , 

(5) Shri Ramavatar Shastri 

(6) Shri Vishwa Nath Pandey 

(7) Shri V. Krishnamoorthi' 

. (8) ChaudhuriRandhir Singh 

(9) Shri K. Ananda Nambiar 
·-~p' ... r .'''~I~' ~ " ~ 

(10} Soo Onkar Lal Bohra ...... 

(11) Soo s. M. Krishna 

(12) Shri Bedabrata Barua (Speech 1Ln)1niihtd). 

The discussion was not concluded. 

10. Motion 

Discussion on the following motion and the substitute motions 
thereto moved on the 27th November, 1968. continued:-

"That the statement laid on the Table by the Minister of Food 
and Agriculture on the 18th November, 1968 regarding 
drought conditions in the country; be taken into consi· 
deration." , 

The following members took part in the debate:-

(1) Shri Amrit Nahata 

(2) Shri G. Kuchelar 

(3) Shrl N. P. C. Naidu 

(4) Shri Yogendra Sharma 

(5) Shri M. V. Rajasekharan 

(6) Shri Nibal Singh 

(7) Shri S. Supakar J .. ~'>: >': :-, .:':" 
,. ~; '" 

(8) Shri Satya Narain Singh. 

Shri Annasahib P. Shinde replied to the d~,~te. 

All the substitute motions were negatived; 
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11. Ualf ...... Sour Diseaasion on Matters arisiag __ of .ADiwer to 
Question- - ".: ~,- -, 

Shri D. N. Patodia raised .~" half..an-hotir -, diS~~sion on. points 
arising out of the answer given on .. 22DdN8."I8);bber.1gel to Un-
starred Question No. 1732 regar'ding Ai.J:c~~t fOf l.A.C. 

Dr. Karan Singh replied to the disc~sioll. "~" 

(Lok Sabha adjourned till 11 A.M. on.'ftual'sc:lay .. tho..5~ Decem-
"( . .. -'.' - '~'.., -her, 1968). . , 

S. L. SHA.KDHER. 
secretary. 

" .:.: 

,-.. '; . - ...... 

" $" -- ! ' 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, December 5, 1968!Agrahayana 14, 1890 (Saka) 

No. 218 

1. Starred Questions 
Starred question N~ .. 541, 54~, 547-552. and 554 were orally ans-

wered. Replies to remalDlDg questIons were latd on the Table. 

2. UDstarrecl Questions 

Replies to Unstarred Question Nos. 3296-3394, 3396-3443 3445-
3472, 3474-3484 and 3486-3492 were laid on the Table. ' 

3. Short Notice Question 

Short Notice Question No. 9 addressed to the Minister of Industrial 
Development and Company Affairs regarding prices of lyres and tubes was 
orally answered and supplementarfes were also answered thereon. 

4. CaDiDg Attention 

.. Shrimati Tarkeshwari Sinha called the attention of the Minister of 
~ducation to the situation arising out of the demands of teachers of Higber 

Secondary Schools in U.P. reSulting in closure of the schools. 
The Minister of State for Education made a statement in regard thereto. 

5. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Uttar Pradesh Krishi Utpadan Mandi (Second 
Amendment) Niyamava1i, 1968 (Hindi and English ver-
sions) published in Notification No. H-5199IXIIB-1314-
68 in Uttar Pradesh Gazette dated the 4th November, 1968, 
under sub-section (3) of section 40 of the Uttar Pradeslr 
Krishi Utpadan Mandi Adhiniyam, 1964, read with clause 
(c)(iv) of the Proclamation dated the 25th February, 1968, 

[p.T.O. 
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as varied by Proclamation dated the 15th April, 1968, 
issued by the President in relation to the State of Uttar 
Pradesh. 

(2) A copy of the West Bengal Markets Regulation Act, 1968, 
(President's Act No. 28 of 1968) published in Gazette of 
India dated the 1st November, 1968, under sub-section (3) 
of .section 3 of the West Bengal State Legislature (Dele- ...... 
ganon of Powers) Act, 1968. ·11 

(3) A copy of the AJlIlWll Report of the Maharashtra Agro-Indus-
tries Development Corporation Limited, Bombay, for the 
year 1966-67, along with the Audited Accounts and the 
cOJnlIlents of the Comptroller and Auditor General ~ereon, 
under sub-section (2) of section 619A of the Companies 
Act, 1956. 

(4) A copy each of the foRowing Notifications under section 12A 
of the Essential Commodities Act, 1955:-

(i) G.S.R. 1577 published in Gazette of India dated the 31st 
August, 1968, containing corrigendum to G.S.R. 1327 
dated the 13th July, 1968. 

(ii) G.S.R. 1940 published in Gazette of India dated' the 2nd 
November, 1968 making certain amendments to Notifi-
cation No. O.S.R. 1842 dated the 24th December, 1964. 

(5) A copy each of the following Notifications under sup..secti.Qn 
(6) of section 3 of the Essential Commodities Act, 1955:-

(i) O.~.R. 1685 pubUshed in, Gazette of India dated; the 1~.th 
September, 1968, containing corrigendum to-u.s.R. -62,._ 
dated the 28th March, 1968. 

(ii) 

(iij) 

The Delhi Specified Food Article (Movement Control) 
Third Amendment Order,. 1968, puhlished in Notifica-~\\ 
tion No. G.S.R. 1736 in Gazette of India dated the 21st:.)· 
September, 196.8. . ... 

The Rajasthan Foodgrains (Restrictions on Bor.(ier Mpve-
ment) Second Amendment Order, 1968, published in 
Notification No. G.S.R. 1898 inGazeUeof·~dijL dated 
the 17th October, 1968. 

(iv) The Punjab and Haryana Paddy (Regulation of Move-
ment) Order, 1968, published in Notification No. G.S.R. 
1899 in Gazette of India dated the 17th October, 1968. 

-(v) The -Foodgrains Movement Restrictions (Exemption of 
Certifie4 S~e4s) Tbirp, Amendme~t Order, 1968. pub-
lished in JqoWication No. O.£R. 2022' m Gazette of 
lndia dated thel~th N.ovejnbeJ;; 19 (i8·. 
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(vi) G.S.R. 2052 published in 6ue~ of India dated the 2300 
November, 1968, containing corrigendum to G.S.R. 
~8:98 ·da1~~':t tbe 17tb.October, 1968. 

(vii) G.S;R. 2067 published in Gazette of India dated the 22nd 
NQvember" 1968. 

(6) A copy.each of the following Notifications under sub-section (2) 
of section 3 of the AU India Services Act, 1951:-

*(i) The Indian Police Service (Probation) Amendment Rulel>, 
1968, published in NotificatioD No. G.S.R. 1426 in 
Gazette of India dated the 3rd August, 1968. 

*(ii) The Indian Administrative Service (Probation) Amendment 
~u1es, 1968, publis~d, in Noti,fication No. G.S.R. 1427 in 
Gazette of India dated the 3rd August. 1968. 

"'{iii) G.S.R. 1428 published in Oazette of India dated the 3rd 
August, 1968, containing corrigendum to G.S.R. 590 dated 
th~ 30th .March. 1968, 

*(Lv) G.S.R. 1476- published in Gazette of India dated the 10th 
August, 1968, making certain amendment to the . Indian 
Police Service (Fixation of Cadre Strength) Regulations, 
1955. 

*(v) G.S.R. 1477 published in Gazette of India dated the 10th 
August, 1968, making certain. amendment to the Indian 
Acbninistrative Service (Fixation of Cadre Strength) Regu-
lations, 1955. 

*(vi) G.S.R. 1478 pubIishf:<i in, Gazette of India dated the 10th 
August, 1968, making certain amendment to Schedule III 
to the Indian Police Service (Pay) R¥les, 1954. 

-(vii) G.S.R.. 1479 published in Gazette of India dated the 10th 
August~ 1968, making certain amendments to Schedule m 
to the Indian Administrative Service (Pay) Rules, 1954. 

*~viii) G.S.R. 1480 published in Gazette of India dated the 10th 
August, 1968, making certain amendments to Schedule III 
to the Indian Police Service. (Pay) R1,lles, 1954. 

(7) A copy of the statement on the actipn taken or proposed to be 
taken on the Conventions and Recommendations adopted at 
th~ Fifty-First Session of the Illternational Labour Conference 
held. at GC(neva in June, 1967 . 

• 'Fh'! notificat:O.l were previOusly laid on the Table on the z3rd August, 1968 and wtre 
re-laid under Rule Z34 (z' of the Rules of Procedure . 

•• The notification was previously laid 0'1 th! Table 0:1 th! 30th August, 1968 and wa.~ 
re-laid under Rule 234 (2) of the Rules of Procedure. 

[p.T,C. 
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6. Statement under Direction l1S 

Shri Madhu Limaye made a statement regarding certain information 
given by the Deputy Minister of Health, Family Planning and Urban 
Development on the 21st August, 1968 in answer to a supplementary on 
Short Notice Question No. 8 regarding deaths due to food poisoning in 
a village near Monghyr, Bihar. 

The Deputy Minister of Health, Family Planning and Urban Deve-
lopment made a statement in reply thereto. 

7. Govemment BiB-lDfroduced 

The Essential Services Maintenance Bill, 1968 

The motion for leave to introduce the Bill moved by Shri Y. B. 
Chavan was opposed on the ground, inter alia, that the Bill initiated legis-

. lation outside the legiS'lative competence of the House. There was a 
full discussion thereon. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
On the motion the House divided, Ayes 93; Noes 36. The Motion was 

accordingly adopted and the Bill was intrOduced. 
8. Statement Re: O~Laid. OR the Table 

A copy of the explanatory statement giving reasons for immediate legis-
lation by the Essential Services Maintenance Ordinance, 1968 was laid on 
the Table under rule 71(1) of the Rules of Procedure and Conduct of Busi-
ness in Lok Sabha. 

9. Govel'llDl.etlt BiB-UDder Coasideratioa 
The Ins~rance (Amendment) Bm, 1'968, as reported by loint Committee 

Discussion on the motion. for consideration of the Bill, as reported by 
the Joint Committee and the amendments thereto moved on the 4th 
December, 1968, continued. 

Shri Bedabrata Barua took part in the debate. His speech was not 
concluded. 

The discussion was not concluded. 

10. Discussion Uader Rule 193 
Shri Kashi Nath Pandey raised a discussion on the sugar policy dec-

lared by the Government on the 28th September, 1968 for the coming 
season. i 

'f The following members tOlk part in the debate:-
(1) Shri N. G. Ranga 
(2) Shri N. P. C. Naidu 
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(3) Shri V. Krishnamoorthi 
( 4) Chaudhuri Randhir Singh 
(5) Shri Atal Bihari Vajpayee 
(6) Shri Shivajirao S. Deshmukh 
(7) Shri M. Narayana Reddy 
(8) Pandit D. N. Tiwary (Speech unfinished). 

The discussion was not concluded. 

*11. Report of Business Advisory Committee 
Dr. Ram Subhag Singh presented the Twenty-sixth Report of Business 

Advisory Committee. 
(Lok Sabha adjourned tiU 11 A.M. on Friday, the 6th December, 1968). 

S. L. SHAKDHER, 
Secretary. 

----------- ----- . __ ._--- -- .- ------
·Presented at 6-15 P.M. 
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LOR SABRA 

BULLETIN-PART I 
[Brief Record of Proceedinga] 

Friday. December 6, 1968IAgrahayaoo 15, 1890 (SClkG) 

No. Z19 

1. Starred QUestions 

Starred Question Nos. 572-576 and 581 were orally answered, 
Replies to Starred Question Nos. 571, 577-580, 582-591 and 593-600 were 
laid on the Table. 

2. Ullstarred Questions 

Replies to Unstarred Question Nos. 3493-3513, 3515-8627, 3629-3857, 
3659-3670 and 3672-3692 were laid on the Table. 

3. Calling Attention 

Shri Shiva Chandra Jha called the attention of the Minister of 
Commerce to the imposition of Import Deposit Scheme by Britain and 
the reaction of the Government of India thereto. 

The Minister of Commerce made a statement in regard thereto. 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Annual Accounts of the Cochin Port Trust 
for the year 1966-67 and the Audit Report thereon, under 
sub-section (2) of section 103 of 'the Major Port Trusts 
Act, 1963. 

(2) A copy of the Citizenship (Amendment) Rules, 1968 pub-
lished in Notification No. G.S.R. 2029 (English vemon) 
and G.S.R. 2030 (Hindi version) In Gazette of India dated 
the 23rd November, 1968, under Bub-section (4) of section 
18 "Of the Citizenship Act, 1955. 

[p.T.O. 
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(3) A copy each of the following Notifications under sub-sec-
tion (2) of section 3 of the All India Services Act, 1951:-

(i) The Indian Police Service (Pay) Second Amendment 
Rules, 1968, pubUsl::led in Notification No. G.S.R. 2026 
in Gazette of"Irtdicidaled' the 23rd November, 1968. 

(ii) The Indian Administrative Service (Pay) Fourth 
Amendment Rules, 1968, published in Notification No. 
G.S.R. 2027 iIi. Gazeti~ of India dated the 23rd Novem-
ber, 1968. 

(iii) The Indian Forest ~ice (Released Emergency Com-
missionedand Short Service Commiss~~ Officers) 

.. ". (Appo"intmEmt by Competitive Examination) Amend-
ment Regulations,' 1968, published in Notification No. 
G.S.R. 2031 in Gazette of India dated the 23rd Novem-v:;-'ber. 1968. 

,~ 

:" ,(~i A--copy of the Report· (in two phases) of the Deputy 
Commissioner, Delhi on the incidents at the Indraprastha 
Bhawan on the 19th September, 1968. 

5. Message from Rajya Sabhs 

, Seeretaryreported a message from Rajya Sabha that at its sitting 
held on the 25th November, 1968, Rajya Sabha concurred in the re-
commendation of Lok Sabha to join in the 'Committee on the Welfare 
of Scheduled Castes and Scheduled Tribes' and elected the following 
members -of .Rajya Sabba to serve on the said Committee:-

(1) Shri Dayaldas Kuree 

(2) Shri B. T. Kemp~aj_ 

(3) Shri Ganeshi Lal Chaudhary 

(4) Shri K. S. Chavda 

(5) Shri B. D. Khobaragade 

(6) Shri Neki Ram 

(7) Shri E. M. Sangma 

,(8) Shri M. V. B~dram 

(9)Shrl Man Singh Varma 

(10) Sbrt Lokanaih ~a 
--' ----___ ~ .• '--_____ --------.-------

*Exc1uding Appendix U:"'::'Deposltir.nlstatements of witnesses. 



6. President's AS88IIt to Bills 

Secretary laid on the Table following two Bills passed by the 
Houses of Parliament during the current session and assented to by 
the President:-

(1) The Delhi and Ajmer Rent Control (Nasirabad Cantonment 
Repeaa.) Bill, 1968. 

(2) The Central Industrial Security Force Bill, 1968. 

7. Report of Joint Committee 

. .Sl!fi Maharaj Singh Bharti laid on the Table a copy of the Report 
M'the Joint Committee on the Bill further to amend the Delhi Rent 
Control Act, 1958. 

8. Evidence before Joint Committee-Laid on the Table 

Shri Maharaj Singh Bharti laid on the Table a copy of the evidence 
given before the Joint Committee on the Bill further to amend the 
Delhi Rent Control A~t, 1958. 

9. Statement Re: Government Business 

The Minister of Parliamentary Affairs made a statement regard-
ing Government business for the week commencing the 9th Decem-
ber, 1968. ' 

10. Motion Re: Twenty-sixth Report of Business Advisory CommJUee 

Dr. Ram Subhag Singh moved the following motion:-

"That this House do agree with the Twenty-sixth Report of 
the Business Advisory Committee presented to the 
House orf the 5th December, 1968." 

The motion was adopted. 

11. Government Bill-Under Consideration 

The Insurance (Amendment) Bm, 1968 as reported by Joint 
Committee. 

Discussion on the motion for consideration of the Bill, as reported 
by the Joint Committee and the amendments. thereto moved on the 
4th December, 1988, continued. ./ 

[P.T.G. 
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The following members took part in the debate:-

(1) Shri Bedabrata Sarua 

(2) Shri George Fernandes 

(Lok Sabha adjourned at 1 P.M. and re~a8sembled at 2~05 P.M.) 

Shri Krishna Chandra Pant replied to the debate. 

The amendments for circulation of the Bill for the purpose of 
eliciting opinion thereon, were negatived. 

The motion for consideration of the Bill was adopted and clause-
by-clause consideration was taken up. 

Clauses 2 to 5 were adopted. 

Consideration of Clause 6 was taken up but not concluded. 

The discussion . on the Bill was not concluded. 

12. Motion Be: Forty.first Report of Committee on Private Members' 
Bills and Resolutions 

Shri Bhaljibhai Ravjibhai Parmar moved the following motion:-

"That this House do agree with the Forty-first Report of the 
Committee on Private Members' Bills and Resolutions 
presented to the House on the 4th December, 1968." 

motion was adopted. 

13. Private Members' Resolution-Withdrawn 

Discussion on the following Resolution moved by Shri Atal 
Bihari Vajpayee on the 30th August, i968 and the amendments 
thereto moved on the 22nd November. 1968, continued:-

"This House is of opinion that the present anomalous status 
of Jammu and Kashmir State under which even though 
the State is an integral part of India, it has a separate 
Constitution, a separate Head of State and· a separate 
Flag should be ended, and the State should be bro'Ught 
fully at par with the other Indian States; and to this 
end the Hou¥ ttecomrnends that all Ilecessary steps, such 
as abrogatioh of article 370, be initiated forthwith." 



The following members took part in the debate:-

(1) Shri H. N. Mukerjee 

(2) Shri Syed Ahmed Aga 

(3) Shn S. M.· Joshi 

(4) . Sh~ Viknun Chand Mahajan 

(5) Shri Hem Barua 

(6) Shri K. Ananda Narnbiar 

(7) Shri Shashi Bhushan 

(8) Shri Abdul Ghani Dar 

(9) Shri Y. B. Chavan 

Shri Atal Bihari Vajpayee replied to the debate. 

The amendment moved by Shri Abdul Ghani Dar was withdrawn 
by leave of the House. 

The amendment moved by Shri Kanwar Lal Gupta was deemed 
to have been negatived. . 

~~olution was withdrawn by leave of the House. 

14. ~~ Member's Resolution-Under Consideration ", 

Shri"D. ;. Patodia moved the following Resolution:-

"In view of the adverse effect caused on India's foreign 
trade by the wrong pattern of trading adopted in the 
case of East European countries, including Russia, this 
House resolves that the foreign trade policy of the 
Government of India, particularly with East European 
countries and Russia, be suitably changed." 

His speech was not concluded. 

The discussion was not concluded. 

15. Half-an-hour Discussion on Matters ariBing out of Answer to 
QUestion 

Shri Dhireswar Kalita raised a half-an-hour discussion on points 
arising out of the answer given on the 18th November, 1968 to 
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Starred Question No. 164 regarding second public sector refinery in 
Assam. 

Shri K. Raghuramaiah replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 9th December, 
1968). 
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LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings] 

Monday December 9, 1968/Agrahayana 18, 1890 (Saka) 

No. ZZO 

1. Starred QUestions 

Starred Question Nos. 691, 60~, 60:4, 6Q7, 608, 6~O-:-612 and 615 
were orally answered. Replies to remaining questions were laid 
on the Table. 

2. Unstarred Question.s 

Replies to Unstarred Question Nos. 3693-3773, 3775-3827, 3829-
3844, 3847-3871, 3873-3885. 3888 and 3889 were laid on the Table. 

3. "Short Notice Question 

Short Notice Question No. 10 addressed to the Min~ster of Com-
munications regarding non-availability of inland letters in Gauhat! 
Post Oflice was orally answered and supplementaries were also 
answered thereon. 

4. Calling AttentiOD 

,,~N'i R; ... N.arayana }tao called the attention of the Minister of 
External Affairs to the reported seizure of two letters written by 
the Tinformation Officer of the Chinese Emba.ssy ,to one Shri P. It. 
Balakrishnan. a Na~aHte of Cananoor district giving the incontro-
vertible proof of the involvement of Peking authorities in the 

. terrorist activities ill' .l{erala. 

The Minister of State for External Affairs made a statement in 
regard thereto. 

[p.T.O. 
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5. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Audit Report (Civil), 1968, (Hindi ver-
sion) under article 151 (1) of the Constitution read with 
sub-section 3 (ii) of section 3 of the Official Languages 
Act, 1963. 

(2) A copy of the Appropriation Accounts (Civil), 1966-67 
(Hindi version). 

(3) (i) A copy of the Delhi Sales Tax (Eighth Amendment) 
Rules, 1968 (Hindi and English versions) published in 
Noti~ation No. F.4(120)168-Fin.-(G)in Delhi Gazette 
dated the 15th November. 1968, under sub-section (4) 
of section 26 of the Bengal Finance (Sales Tax) Act, 
1941, as in force in the Union territory of Delhi. 

(ii) A statement (Hindi and English versions) showing rea-
sons for delay in laying the above Notification. 

6. Government Bill-Introduced 

,The Legislative Assembly of Nagaland (Change in Represen-
tation) Bill, 1968. 

7. Gov,.6~ent Bill-Passed 

Je Insurance (Amendment) Bill, 1968, as reported by Join.t 
. Committee 

Clause-by-clause consideration of the Bill, as reported by the 
Joint Committee, continued. 

Clauses 6 to 19 were adopted. 

(Lok Sabha adjou~ned at 1 P.M. and re-assembled at 2-05 P.M.) 

Clauses 20 to 28, 30 to 39 and 41 were adopted. 

Clauses 29 and 40 were adopted, as amended . 

. Clause 1, the Enacting Formula and the Long Title were 
adopted. 

The motion that· the Bill. as amended, be pa$Sed, was moved by 
Shii. Krishna Chandra Pant. . 

The following members t~pk part in the debate:-

(1) Shri Shiva Ch~di-a Jha 
(2) Shri J. M. Lobo Prabhu 
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'fa)· Shri Mrit:Yllnjjy P.rasad 
(4) Shri N. K. Somani 
(5) Shri Beni Shanker Sharma 
(6) . Shri S. M. Banerjee 
(7) Shri K. Ananda Nambiar 
(8) Shri Janardan Jagannath Shinkre 
(9) 8hri George Fernandes 

(10) Shri Krishn~ Chandra Pant. 

. On the inotion the House divided. Ayes 54; Noes 33. The 
motion was accordingly adopted and the Bill. as amerided. waS' 
passed. 

8. Government Bill-Under Consideration 

The Food Corporation (Amendment) Bill, 1967. 
The motion for consider~.tion of the Bill was moved by Shri 

Annasahib P. Shinde. 

Two amendments for circulation of the Bill for the purpose of 
eliciting opinion thereon wen' moved by Sarvashri Deven Sen and 
Vishwa Nath Pandey. 

The following members took part in the debate:-

(1) Shri J. M. Lobo Prabhu 
(2) Shri Vishwa Nath Pandey 
(3) Shri S. Kandappan 
(4) Shri Bhola Nath Master 
(5) Shri Deven Sen 
(6) Shri Prabhu Dayal Himatsingka 

.. (7) Shri liardayal Devgun. 
(8) Shri N. Sreekantan Nair 
(9) Shri Mrityunjay Prasad 

(10) Sh1'i S. M. Banerjee 
(11) Shri Shivajirao S. Deshmukh 
(12) Shri K. M. Abraham 
(13) Shri K. Narayana Rao. 

The discussion was not concluded. 
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9. Balf-an.Hour Discussion. on. matters arisinc out of Answer, to 
Question 

Shri Surendranath Dwivedy raised a half-an-hour discussion on 
points arising out of the answer given on the 20th November, 1968 
to Starred Question No. 212 regarq.ing Central I¥isist8nce to States. 

Shri Bali Ram Bhagat. replied to the discussion. 

10. Discussion Under Rule 193 

Discussion on the sugar policy dechired' by' the Government on 
t~~ . .28th. Sep,:tembel', 1968 for the coming season, raised by Shri 
Kashi Nath Pandey on the 5th December, 1!}t)8, continued. 

".: ,'" --". . . . 

The following members took part in the debate:-
(1) Pandit D. N. Tiwary 
(2) Shri S. M. Joshi 
(3) Shtt BiShwanatlT Roy 
(4) Shri S. M. Krishna 
(5) Shri K. N. Tewari 

J6) .. Shr.i· Kamla Misra "Madhukar'! 
(7)' Shrimilti Sucheta Kripalani 
(8) Shri K. Ramani 
(9) Shri Bibhuti: "Mishra 

(10) Shri Prakash Vir Shastri 
(11) Shri Tulsiram Dashrath Kamble 
(12) Mahant Digvijai Nath 
(13) Shri K. Narayana Rao 
(14) Shri Prabhu Dayal Himatsingka. 

Shri Jagjivan Ram replied, to the . discussion. 

(Lok Sabba adjourned till 11 A.M. on Tuesday, the 10th Decem· 
ber, 1968). 

:I>Y 
.. '.f 

-:1 

s. ~. SHAK.,DHER, 
Secretary. 

1~ 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, December II, 1968/Agrahayana 20. 1890 (Sakaj 

No. 222 

1. Starred Questions 

Staned Question Nos. ~,665-668, 670 and 671 were OI'811y 
answered. Replies to remaining questions were laid on the Table. 

2: YJI8truored Que8tieaJ 

Replies to Unstarred Question Nos. 4090-418'1 and 4183-4200 
were laid on the Table. 

3. CaUing Attention 

Shri· Belli Shanker Sharma called the attention of· the Minister 
of External Affairs to anti-Indian protests in Nepal over the 81Te5t 
of four Nepalese at Susta near the lindo-Nepal border. 

The Deputy Minister of External Affairs made a statement in 
~d' tbereto', 

~4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hlndf and 
DtgIfsh versions) under sub·sectton (3) of S"eCtiott 94 
at tfte Uttar Pradesh Avas ~ml Vikas Parishad 
Adhiniyam. 1965, read with clause (d)(W) of the Pm--
cJamation dated the 25th February, 1968j as varied by 
Proclamation dated the 15th April, 1968, issued by the 
President in relation to the State of Uttar Pradesh:-

(i) The Uttar Pradesh Avas Evam Vikas Jll'uishad (Grant 
of lotms and advances) Rules, 1988; published in· Noti-
fteation No. 14-H!XXXVII-16 (IX)-8-66 in Uttar Pra-
desh Gazette dated the 20th April, 1963. 
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(ii) The Uttar Pradesh Avas Evam Vikas Parishad (Deter-
mination of Rate of Interest and Instalments for Re-
covery of Expenses of Improvement) Ru1es, 1968, pub-
lished in Notification No. 0-304-HIXXXVII-26-HB-65 
in Uttar Pradesh Gazette dated the 31st August, 1968. 

(2) A statement showing reasons for delay in laying the Noti- ,~.) 
fication at (i) of item (1) above. 

5. Statement Re: Supplementary Demands for Grants (General) for 
1968-69 

Shri Morarji R. Desai presented a statement showing Supple-
mentary Demands for Grants in respect of the Budget (General) for 
1968--69. 

6. Messages from RaJya Sabha 

Secretary reported the follOWing messages from Rajya Sabha:-

(i) That at its sitting held on the 9th December, 1968, Rajya 
Sabha agreed without any amendment to the Deposit 
~urance Corporation (Amendment) Bill, 1968, passed 
by Lok Sabha on the 21st November, 1968. 

(ti) That at its sitting held on the 10th December, 1968, Rajya 
Sabha agreed without any amendment to the Indian 
Railways (Amendment) Bill, 1968, passed by Lok Sabha 
on the 28th November, 1968. 

7. Presentation of Petition 

Shri George Fernandes presented a petition from Shri Balkrishan 
R'amchander Dandabate and .others relating to the Essential Services,> 
Maintenance Bill, 1968. 

*8. Statutory Resolution 

The Deputy Speaker gave his ruling on the point; ofOl'der raised 
on the 10th December, 1968 regarding the following Resolution 
moved by Shri S. S. Kothari:-

"This HoUSe disapproves of the Essential Services Mainten-
ance Ordinance, 1968 (Ordinance No. 9 of 1968) pro-
mulgated by the President on . the 13th September, 
1968." 

(Lok Sabha ad;OuJMicI at 1 P.M. and re-Q.$Bembled at 2-05 P.M.) 
Shri S. S. Itothari concluded his speech on the above Resolution 

• ~ 'Il~ toptber . 
. , '00# 
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·9.·GOvernment Bill-Under Consideration 

The Essential Services Ma.intenance Bin, 1968 

'. Th~ motion for consideration of the Bill was moved by Shri 
Vidya Charan Shukla. 

Six amendments for circulation of the Bill for the purpose of 
eliciting opinion thereon, were moved by Sarvashri Shri Chand 
Goyal, Deven Sen, George Fernandes, Samarendra Kundu, 
K. Ananda Nambiar and Vishwa Nath Pandey. 

An amendment for reference of the Bill to a Select Committee, 
was moved by Shri Shri Chand Goyal. 

The discussion on the Resolution (vide item 8 above) and the 
motion for consideration of the Bill was not concluded. 

10. Motion 

Discussion on the following motion moved by Shri Srinibas 
Mishra on the 20th November, 1968, continued:-

"This House resolves that in pursuance of section 20 of the 
Civil Defence Act, 1968, the following modification be 
made in the Civil Defence Rules, 1968, published in the 
Gazette of India by Notification No. G.s.R. 1277, dated 
the 10th July, 1968 and laid on the Table on the 26th 
July, 1968, namely:-

in rule 13, after 'The Central Government; insert 'or the 
State Government'. 

This House recommends to' Rajya Sabha that Rajya Sabha do 
concur in this resolution." 

Shri P. Govinda Menon took part in the debate. 

Shri Srinibas Mishra commenced his speech in reply to the 
debate. The speech was not concluded. 

11. BaH-an-Boul' Discussion on Marten arising out of Answer to 
QueStion 

Shri Kameshwar Singh raised a half-an-hour disctLCJsion on 
points arising out of the answer given on the 13th November, 1968 

*Taken up together. 

[p.T .•. 
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to Starred Question No. 71 regarding maps on K.achc:hativu ItsJ,ancl 
published by the Surveyor General of Ceylon. 

Shri Surendra Pal Singh replied to the discussion. 

(Lok Sabha adjourned till n A.M. on Thursday, the 12th Decem-
ber, 1968). 

S. L. SHAXDHER, 
Secretar.y. 

1471 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of ProcE!edings] 

Thursday, December 12, 1968/Agrahayana 21, 1890 (Saka) 

No. Z2'3 

1. Starred Question 

Starred Questior,t Nos. 691-695 and 697 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. UftStarred Questiou 

Replies to Unstarred Question Nos. 4201-4256, "4253-4307 and 
4309--4333 were laid on the Table. 

3. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) The Employees' Provident Funds (Eighth Amendment) 
Scheme, 1968, published in Notification No. G.S.R. 2083 
in Gazette of India dated the 30th November, 1968, 
under sub-section (2) of section 7 of the Employees' 
Provident Funds Act, 1952 . 

. (2) A copy of Notification No. G.S.R. 2084 published in 
Gazette .af India dated the 30th November, 1968, extend-
ing the Employees' Provident Funds Act, 1952 to 
Cinchona plantations. 

(3) A copy of the Indian Telegraph (Amendment) Rules, 1968 
published in Notification No. G.S.R. 1593 in Gazette of 
Lndia dated the 27th August, 1968 (English verSion) and 
G.S.B. 1690 in Gazette of India dated the 21st Septem-
ber, 1968 (Hindi version) under sub-section (5) of 
section 7 of the Indian Telegraph Act, 1885. 

[P;T.O. 
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(4) A copy of the Annual Report of the Central Warehousing 
Corporation for the year 1967-68, along with the Annual 
Accounts and the Audit Report thereon (Hindi and 
English versions) under sub-section (11) of section 31 
of the Warehousing Corporations Act, 1962. 

4. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabha that at its sit-
ting held on the 11th December, 1968, Rajya Sabha agreed without 
any amendment to the State Agricultural Credit Corporations Bill, 
1968. passed by Lok Sabha on the 3rd December, 1968. 

5. Report of Public Accounts Committee 

Shri D. K. Kunte presented the Thirty-third Report of the Public 
Accounts Committee on action taken by Government on the recom-
mendations of the Public Accounts Committee contained in their 
Fifty-eighth Report relating to ApprOpriation Accounts (Civil), 1964-
65 and Audit Report (Civil). 1966 relating to Departments of Atomic 
Ener~y, Aviation, Cabinet Secretariat and Ministries of Commerce 
'and External Affairs. 
6. Report of Committee on Absence of Members 

Shri S. S. Kothari presented the Eighth Report of the Committee 
on Absence of Members from the Sittings Of the House. 

7. Matter Under Rule 377 
Shti Atal Bihari Vajpayee raised a matter regarding the report-

ed statement by the Nepalese Ambassador in Lndia about Susta forest 
area. 

*8. Statutory Resolution 

Discussion on the following Resolution moved by Shri S. S. 
Kothari on the 10th December, 1968, continued:-

"This House disapproves of the Essential Services Maintenance 
Ordinance, 1968 (Ordinance No.9 of 1968) promulgated 
by the President on the 13th September, 1968." 

*9. Government Bill-UDder Consideration 

The Essentia·Z Se?'vice Maintenan.ce Bm, 1968 
Combined discussion jlntthe motion for consideration of the Bill 

and the amendments thereto moved on the 11th December, 1968 and 
the Resolution (vide item 8 above) continued. 

*Discussed together. 
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The following members took part in the debate:-

(1) Shri C. C. Desai 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P,l\f.) 

(2) Shri S. Supakar 

(3) Shri S. Kandappan 

(4) Shri R. D. Bhandare 

(5) Shri M. L. Sondhi 

(6) Shri Prem Chand Verma ". 
(7) Shri S. A. Dange. 

The discussion was not concluded. 

10. Motion 

Shri Prakash Vir Shastri moved the following motion:-

"That the situation arising out of the increasing tension on 
Indian borders due to Pakistani and Chinese activities 
be taken into consideration." 

The following members took part in the debate:-

(J) Shri Inder J. Malhotra 

(2) Shri Surendra Kumar Tapuriah 

(3) Chaudhuri Randhir Singh 

(4) Major Ranjeet Singh 

(5) Shrimati Sharda Mukerjee 

(6) Shri Dhireswar Kalita 

(7) Shri Vikram Chand Mahajan 

(8) Shri E. K. Nayanar 

(9) Shri Bibhuti Mishra 

(10) Shri Dinkar Desai 

(11) Shri Sheo N arain 

(12) Shri Rabi Ray 

(13) Sardar Swaran Singh. 

Shri Prakash Vir Shastri replied to the debate. 

1076 
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**11. Report of Business Advisory Committee 

Dr. Ram SubhagSingh presented the Twenty-seventh Report of 
the Business Advisory Committee. 

(Lok. Sabba adjourned till 11 A.M. on Friday, the 13th Decem-
ber, 1968). 

S. L. SHAKDHER, 
Secretary. 

------_. -. ----- - _ .. _-_._-_ .. _- .----~-.---

··Presentedat 6 P.M, 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, December 13, 1968jAgrahayana 22, 1890(Saka) 

No. 224 

1. Starred Questions 

Starred Question N<?s. 721-726 were orally answered. Replies 
to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Question Nos. 4334-4453, 4456-4469 and 
4471-4533 were laid on the Table. 

3. Short Notice Question 

Short Notice Question No. 12 addressed to the Ministf'>r of Home 
Affairs regarding murder of Harijan Leader in Madhya Pradesh w'as 
orally answered and supplementaries we:-e also answered tilereon. 

4. Papers lAlid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following Natifications under sub-
section (2) qf s~tion 3 of the All India S£'rvicp.!.; Act, 
1951:-

(i) The J,ndian Administrative Service (Pay) Fifth Amend-
ment Rules, 1968, published in Notification No G.S.R. 
2070 in Gazette of India dated the 30th November, 
1968. 

[p.T.O. 
1078 



(ti) The Indian Police Service (Pay) Third Amendment 
Rules, 1958, published in Notification No. G.S.R. 2071 
in Gazette of India dated the 30th November, 1968. 

(iii) The All JjIldia Services (Provident Fund) Second 
Amendment Rules, 1968, published in Notification 
No. G.S.R. 2135 in Gazette of India dated the 7th 
December, 1968. 

(iv) The Indian Civil Service Provident Fund (Second 
Amendment) Rules, 1968, published in Notification 
No, G.S.R. 2136 in Gazette of India dated the 7th 
December, 1968. 

(v) The Indian Civil Service (Non.European Members) 
Provident Fund (Second Amendment) Rules, 1968, 
published in Notification No. G.S.R. 2137 in Gazette 
of India dated the 7th December, 1968. 

(vi) The Secretary of States' Services (Central Provident 
Fund) Second Amendment Rules, 1968, published in 
Notification No. G.S.R. 2138 in Gazette of India dated 
the 7th December, 1968. 

(2) (i) A copy of West Bengal Notification No. 3291-F dated 
the 10th September, 1968 (Hindi and English versions) 
making certain amendment to the West Bengal Public 
Service Commission (Consultation by Governor) Regu-
lations, 1955, under 'article 320(5) of the Constitution, 
read with clause (c) (iv) of the Proclamation dated the 
20th February, 1968, issued by the President in relation 'J 
to the State of West Bengal. 

(ii) A statement (Hindi and English versions) showing rea-
sons for delay in laying the above Notification. 

5. StatementRe: Supplementary Demands for Grants (Bihar) for 
19G8-t9 

Shri Morarji R. nesai presented a statement (Hindi and English 
versions) showing ~p.'mentary Demands for Gr~ts in respect of 
the State of Bihar for 1968-69. 
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6. Statement by Minister 

. The Deputy Minister of External Affairs made a statement re-
garding the matter raised by Shri Atal Bihari Vajpayee in the House 
on the 12th December, 1968 about the reported statement bv thE' 
Nepalese Ambassador in India regarding Susta forest area. . 

7. Motion Re: Twenty-seventh Deport of Business Advisory Com. 
mittee 

t) Dr. Ram Subhag Singh moved the following motion:-
"That this House do agree with the Twenty-seventh Report 

of the Business Advisory Committee presented to th~ 
House on the 12th December. 1968." 

The motion was adopted. 

8. Matter Under Rule 317 

Shri Madhu Limaye raised a matter regarding Government's 
announcement of important policy issues in regard to foreign capital 
investment and collaboration, outside the House when the House 
was in session. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 

*9. Statutory Resolution 

Discussion on the following Resolution moved by Shri S.· S. 
Kothari on the 10th December, 1968, continued:-

"This House disapproves of the Essential Services Mainten-
ance Ordinance. 1968 (Ordinance No.9 of 1988) promul-
gated by the' President on the 13th September, 1~8." 

*10. Government Bill-Under Consideration 

The Essential Se-rvices Maintenance Bill, 1968 

Combined discussion on the motion for consideration of the 8111 
and the amendments thereto moved on the 11th December, 1968 and 
the Resolution (Vide item 9 above) continued. 

The following members took part in the debate:-
(1) Shri Vishwa Nath Pandey 
(2) Shri R. Umanath 
(3) Shri B. Shankaranand. 

The discussion was not concluded. 

*Discussed together. 
------~- -.. -------.. ------ .. --·····------·-rP-:-T~Q 
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11. Private Members' Bills-Introduced 

(1) The Constitution '(Amendment) Bill, 1968 (Amendment 
of articles 80- and 171) by Shri C. C. Desai. 

(2) The Hindu Succession (Amendment) Bill, 1968 (Insertion 
of newsectWn 2.4A)by Shri Om Prakash Tyagi. 

. (3) The Constitution (Amendment) Bill, 1968 (Amendment 
of artide 37 etc.) by Shri Bhogendra Jha. 

(4) The Hindu Succession (Amendment) Bill, 1968 (Amend-
ment of sections 10, 15, etc.) by Chaudhuri Randhir 
Sin h. 

(5) Th Contempt of Courts (Amendment) Bill, 1968 
(Amendm.ent of section 4) by Shri Tenneti. Viswa-
natham. 

12. Private Member's Bill-Under Consideration 
Tire- C6.'I1stitution· (Amendment) Bin, 1967 (Amendment of article 

36H) by Shr~ Nath Pai, as reported by Joint Committee 

Discussion on the motion for consideration of the Bill, as report-
ed by the Joint Committee, moved by Shri Nath Pai on the 15th 
November; 1968, continued. . 

The following members took part in the debate:-
.. (1) Shri J. B.Kripalani 

(2) Shri R. D. Bhandare 
.. ' (3)Shri Shri Chand Goyal 

(4) Shl'i' Vikram Chand Mahajan 
--'(5) Shri H. N. Mukerjee (Speech unfinished). 

The discussion-was not concluded. 
13. Half-an-lJour Discussion on Matters arising out of the Answer 

to Question 

Shr:i Prakash Vir Shastri raised a half-an-hour discussion on. 
points arising out of the answer given on the 21st November. 1968 . 
to Unstarred Question No. 1584 regarding Gosadans run by Centra] 
Gosamvardhan Council. 

Shri Annasahib P. Shinde replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 14th December, 
1968). ! 

S. L. SHAKDHER. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proeeedings] 

Saturday. December 14, 1getjAgrahayaM 23, 1890 (SaJcA) 

No. US 

1. Re~rts of Committee on Subordinate Legislation 

Shri N. C. Chattet:jee presented the Second and Third Reports ot 
the Committee on Subordinate Legislation. 

2. Statement by Minister 

The Minister of Industrial Development and Company Affairs 
made a statement regarding the matter raised by Shri Madhu 
Limaye in the House on the 13th December, 1968 about Govern-
ment's announcement of important policy issues in regard to foreign 
capital investment and collaboration, outside the House when the 
House was in session. 

3. Statement Re: Government Business 

The Minister of Parliamentary Affairs made a statement regard-
ing Government business for the week commencing the 16th Decem-
ber, 1968. I l 

4. Matter under Rule 377 
Shri Kanwar Lal Gupta raised a matter regarding aIleg~ misus~ 

of Government machinery in a bye-eJection to Haryana Legislative 
Assembly in Jatusana constituency. 
5. Motion Re: Joint Committee on Government Bill-Adopted 

Th,tontempt uf Courts BiU. 1968 
The motion Wconcurrence in the recommendation of Ralya 

Sabha (or reference of the Bill to a Joint Committee of the Houses 
was moved by Shri K. S. Ramaswamv. 

1()82 
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The' Motion was adopted as follows:-

"That this House do concur in the recommendation of Rajya 
Sabha that the ~ol:lse do join in the Joint Committee 
of the Houses oIi the BIll to define and limit the powers 
of certain courts in punishing contempts of courts and 
to regulate their procedure in relation thereto, made in ) 
the motion adopted by RajyaSabha at its sitting held on -
the 27th November, 1968 and communicated to this 
Hou~e on the 29th November, 1968 and do resolve that 
the following thirty members of Lok Sabha be nomi-
nated to serve on the said Joint Committee, namely:-

(1) Shri Nathu Ram Ahirwar 
(2) Shri S. M. Banerjee 
(3) Shri R. D. Bhandare 
(4) Shri Y. B. Chavan 
'(:5) Shri C. Chittibabu 
(6) Shri Ram Dhani Das 
(7) Shri M. Deiveekan 
(8) ,Shri Shri Chand Goyal 
(9) Shri Kanwar LaI Gupta 

(10) Shri J. N. Hazarika 
'. (11) Shri Ghayoor Ali Khan 

(12) Shri Vikram. Chand Mahajan 
(13) Shri Maharaj Singh 
(14) Shri B. P. MandaI 
(15) Shri P. Govinda Menon 
(16) Shri V. Viswanatha Menon 
(17) Shri Srinibas Mishra 
(IS) ShriPiloo Mody 
(19) Shri Anand Narain Mulla 
(20) Shri C. Muthusami 
(21) Shrl Arndt Nahata 
(22) Shri K. K. Nayar 
(23) Shri Bhaljibhai. Ravjibhai. Parmar 

. . - ., . 
(24) Chaudhuri Bhndhir Singh 
(25) Shri K. Narayana Rao 
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(26) Dr. Sisir Kumar Saha- ':~ ,; ... 

(27) Shrimati Savitri Shyam 
(28) Shri Vidya Charan Shukla 
(29) Shri S. M. Siddayya 

. ...... -.. 

(30) Shri Pravinsinh Natavarsinh Solanki". 

6. Supplementary Demands for Grants (Railways) for 1968-69 

" J?iscu.s~ion on the Supplementary_ D~!'fiands ,tor Qrants Nos. 2, 
14 and 15 in respect of the Budget (Railways) for 1968-69 com-
menced. . . , 

Twelve cut motions were moved. 

The discussion was not concluded. 

(Lok Sabha adjourned at 1 p.m. and re-~sembled a.t .2.:05 .p,m.) 

7. I>isc:ussi~ UI1der Rule J93 

(1) Shri R. K. .Amin raised a -discussion on student unrest with 
special reference to incidents in Banaras Hindu University. 

The fol19wing members took ?art in the debate :-

(1) Shri Bedabrata Barua 
(2) Shri Bal Raj Madhok 
(3) Shri A. S. Saigal 
(4) Shri Yogendra Sharma 
(5) Shri Vishwa Nath Pandey 
(6) Shri Sstya Narain Singh 
(7) Shri Shashi Bhushan 
(8) Shri Arangil Sreedharan 
(9) Shri Sitaram Kesri 

(10) Shri George Fernandes 
(11) Shri Prakash Vir ShdStri 

Dr. Triguna Sen replied to the discussion. 

(2) Shri Prakash Vir Shastri raised a discussion regarding 
demands of teachers of Higher Secondary Schools in U.P .. 

The following members took part in the debate :-

(1) Shri Sheo Narain 
(2) Shri D. N. Patodia 
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(3) Shrimati Sushila Rohatgi 
(4) Shri Samarendra Kundu 
(5) Shri Prem Chand Verma 
(6) Sbri Narayan Swaroop Sharma 
(7) Shri Chandrajeet Yadava 
(8) Shri S. M. Banerjee 
(9) Shri Ram Sewak Yadav 

(10) Shri Bishwanath Roy 
(11) Shri Tenneti Viswanatham 

. (12) Shri Satya Narain Singh 
(13) Shri Janardan Jagannath Shinkre 
(14) Shri Bibhuti Mishra 

Shri Bhagwat Jha Azad replied to the discussion. 

(Lok Sabha adjourned till 11 a.m. on Monday, the 16th December, 
1968) 

{ 
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BULLETIN-PART I 

[Brief Reoordof Proceedings] 

Monday,Decemiber l~, 1968!Agrahayana %5, 1890 (Saka) 

No. 226 

1. St.aa:ed. Questions 

Starred Question ~os. 754, 755 and 757-759 were orally answered. 
Replies to remaining questiQIl6 wer.e laid on the .Table. 

2. Unstarred Questions 

Replies to Unstarred Questions 4534-4584, 4586-4708, 4710-4716 
and 4718-4738 were laid on the Table. 

3. Calling Attention 

Shri Atal Bihari Vajpayee called the·attentionQf the Minister of 
Home Affairs to the reported statement made by the spokesman of 
the Home Ministry and broadcast by the All India 'Radio on the 10th 
December, 1968 that the Chief Minister of Haryana, who had lost 
themajoltityin the ABsemIbb'. was within his rigbts. to advise the 
Governor to dissolve the State Legislative Assembly. 

The Minister of Home Mairs made a statement in regard thereto. 

4. Papers Laid on the TldJle 

The following papers were laid on the Table:-

{I) A copy of the Annual Report of the Life Insurance Corpora-
tion of India for the YE.>Ar ended the 31st March, 1968 
along with the Audited Aecounts, under seetion· 29 of 

,the Life Insurance Corporation Act, 1956. 
(2) A' copy each of the folloWingU. P. NotifIcations (Hindi 

and EngliSh versions) UDder sulHection (")of section 
54001 the Uttar Prade8hNagarMabapalika Adhiniyam, 
1'959, read. with clawle(eHiv.) of the Proclamation dated 

[P.T.O. 
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the ~th February, 1968,as varied by Proclamation dated 
the 15th April, 1968, issued by the President in relation 
to the State of Uttar Pradesh:-

(i) The Rules for the. Assessment and Collection of Tax on 
Advertisements, not being Advertisements published in 
newspapers by the Nagar Mahapalika, Kanpur, pub-
lished in Notification No. 4313-BIXI-C-31-MT-62 in 
Uttar Pradesh Gazette dated the 23rd November, 1968. 

(ii) The Rules for the Assessment and Collection of Tax on ) 
Advertisements, not being Advertisements published 
in newspapers by the Nagar Mahapalika, Varanasi, 
published in Notification No. 4345-BIXI-C-56-MT-60 in 

/ ~:. Pradesh Gazette dated the 23rd November, 

V (3) A copy of the Report (1968) of Small Family Norm Com-
mittee. 

(4) A copy .each of the follOWing Notifications under section 
159 of the Customs Act, 1962:-

(i) G.S.R. 2125 published in Gazette of India dated the 7th 
December, 1968 containing corrigendum to G.S.R. 
2019 dated the 16th November, 1968.A· 

(ii) G.S.R. 2.141 published in Gazette of India dated the 7th 
December, 1968. 

(iii) G.S.R. 2.142 published in Gazette of India dated the 7th ~.;~ 
December, 1968. 

(iv) G.S.R. 2143 published in Gazette of lindia dated the 7th 
December, 1968. 

(5) A copy each of the following Notifications under section 
38 of the Central Excises and ·Salt Act, 1944:- . ) 

(i) The Central Excise (lighteenth Amendment) Rules 
1968, published in Notification No. G.S.R. 2089 in 
Gazette of India dated the 23rd November, 1968. 

(ii) The Central Excise (Nineteenth Amendment) Rul~S, 
1968, publi$hed in Notification No. G.S.R. 2091 In 

Gazette of India dated the 30th November, 1968. 
~t 

(iii) The Centtal'" Excise (Twentieth Amendment) Rules, 
1968, published in NOtification No. G.S.R. 2102 in 
Gazette of India dated the 30th November, 1968. 
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(6) (i) A copy of U.P. Notification No. ST-3686IX-1008(56)-6'1 
(Hindi and English versions) published iD Uttar Pra-
desh Gazette dated the 15th November, 1968 undet 
sub-section (3) of section 3·dt of the U.P. Sales Tax 
Act, 1948, read with clause (c) (iv) of the Proclamation 
dated the 25th February, 1968, as varied by Proclama-
tion dated the 15th April, 1968, issued by the President 
in relation to the State of Uttar Pradesh~ 

(ii) A statement (Hindi and English versions) showing rea-
sons for delay in laying the above Notification. 

(7) A copy each of the following papers under sub-section 
(1) of section 619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Fertilisers and Chemicals Travancore Limited, for 
the year 1967-68. 

(ii) Annual Report of the Fertilisers and Chemicals Travsn-
core Limited, for the year 1967-68, along with the 
Audited Accounts and the comments of the Comptrol-
ler and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Hindustan Insecticides Limited for the year 1967-
68. 

(ii) Annual Report of the Hindustan Insecticides Limited, 
for the year 1967-68. along with the Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(c) (i) Review by the Government on the working of the 
Fertilizer Corporation of India Limited, New Delhi 
for the year 1967-68. 

(ii) Annual Report of the Fertilizer Corporation of India 
Limited,New Delhi for the year 1967-68, along with 
the Audited Accounts and the Comments of the 
Comptroller and Auditor General . thereon. 

(8) A copy of the Uttar Pradesh Civil Laws Amendment Act, 
1968 (President's Act No. 35 of 1968) ilublished in the 
Gazette of India dated the 2nd December. 1968 (Hindi 
and English versions). under sub-section (3) of section 
3 of the Uttar Pradesh State Legislature (Delegation of 
Powers) Act. 1968. 

['P.T.O. 
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(9) (i) A copy of the Annual Accounts, of the West Bengal 
State' Electricity Board, for the year 1966-67 and the 
AU9,it Report thereon, under sub-section (5) of section 
,69 of the Electricity (Supply) Act, 1948, read with 
clause (c)(iv) of the, Proclamation dated the 20th 
February, 1968, issued by the President in relation to 
the State of West Bengal. 

(ii) A statement showing reasons for delay in laying the 
a hove accounts. 

(10) (i) A copy each of the following documents under sub-
section (1) of section '75 of the Electricitv (SUpply) 
Act. 1948, read with clause (c) (iv) of the Proclamation 
dated the 25th February, 1968, as varied by Proclama-

'tion dated the 15th April. 1968. issued by the President 
in relation to the State of Uttar Pradesh:-

(a) Annual Administration Report of the Uttar Pradesh 
State Electricity Board for the year 1963-64.' (Hindi 
and Etlglish versions). 

(b) Annual Administration Report of the Uttar Pradesh 
State Electricity Board for the year 1964-65; 

(ii) A statement showing reasons for delay in laying the 
above Reports. 

5. Minutes of Commiti1le GIl A1Jse1Re of Mem'hers-Laid on the Table 

. Minutes of the Eighth sitting of the Committee on Absence of 
Members from the Sittings of the House held during the current 
session, were lai'i on the Table. 

6. Leave of Absence 

The following Members were granted leave of absence from the 
Sittings of the House for the periods mentioned against eaeh:- () 

(1) Rani Lalita Rajya Laxmi 22nd July to 30th August, 1968 
(Fifth Sessiott). 

(2) Shri Lalit sen 24th july to 24th August, 1968 

(3) Shri K. R. Genem 

(4) Shri P. venka~ 

(5) Shri Tayappa H8ri Sonavane 

(Fifth Session). 

11th November to 20th December, 
19S8 (Sixth Session). 

11th to. 26th November, 1008 
(Sixth Session). 

11th NoVember teo 20th December, 
1968 (Sixth Session). 



(8) Shrimati Ila Pal Chaudhuri . 11th !f!lVemb~ to .,8th ,De«mber, 
. " . 1S168 '(Sixth' sessiOn). ' 

. (7)Shri 'N. K. sOmani 

(8) Shri K. Jaggaiah 

(9) Shri M: N.· Nagfuioor .... ., , 

(10)' Maf1:a.ioaniVijanmala R8.jaram 
. Cbhatrapati Bhonsale 

(11) Shri Madhu Limaye 

(12) Shri Pashabhai Patel 

.. ~ ~ . 
11th to 29thN~.lai8 

(Sixth 'Sessfon).· . , 

11th .Nov~ to 15t1a.Deeember, 
1968 (Sixth Session). 

11th No'trember to 20th December, 
1968 (Sixth Session). 

11th to 30th November, 1968 
" {Sixth Session~. 

lIth to 25th 'Noveinber, 1968 
(Sixth Session). 

11th to 26th Novelnber, 1968 
(Sixth Session). 

(13) Shri S. R. Damani 13th November to 10th :December, 
1968 (Sixth Session). 

n-+) Shri EflrahimSUlamnan s8it . l lIth November to 13th December, 
1968 (Sixth Session). 

7. Government Bills-Introduced 
(1) The Indi.an Post Office (Amenciment) Bill, ~8, 

(2) The Indian Tariff (Amendment) Bill, 1968. 

The motion for leave to introdu~e the Indian Tariff (Amendment) 
Bill, 1968, moved by Shri Mohd. Shaft Qw;eshi w" opposed. The 
motion was adopted and the Bill was introduced. 

8. Matter Under Rule 377 

Shri Jyotirmoy Bosu raised a matter regarding shadowing of 
some Members of Parliament by police in Orissa. 

The Minister of Home Affairs made a statement on the subject . 

• ~. Statutory .... tien NeptiYed 

Discussion on the following Resolution moved by Shri S. S. 
'Kothari on the 10th December, 1968, continued:-

"This House disapproves of the Essential Serviees MaiJtten .. 
ance Ordinance, 1968 (Ordinance No. 9 of 1968) pro-

.' mulgated by the President on the 18th September, 
1968'." 

-- -. ------ -. --." -- ---:--- _ .. " -
*Discussed together. 
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On' t.heR.sol~t~oh.the 'Hou8e'divilied, Ayes'-a8; N.cies·114. The 
Resolution was accordingly negatived after discussion as. indicated 
under para 10 ~low. " 

*10. Govenunent Bill-Under Consideratien 

The Essential Services Maintenance' Bill, 1968 

Combined discussion on the motion for consideratiOll of the Bill 
and the amendments thereto moved on the 11th December, 1968 
and the Ftesolution (vide para 9 above) continued. 

The following members took part in the debate:-

(1) Shri Samarendra Kundu 

(Lok Sabha adjourned at 1 P.M. and re-assetnbled at 2-05 P.M.) 

(2) Shri Vidya Charan Shukla 

(3) Shri George Fernandes 

(4) Shri Shantilal Shah 

(5) Shri N. Sreekantan Nair 

(6) Shrimati Sharda Mukerjee 

(7) Shri D. K. Kunte 

(8) Shri Naval Kishore Sharma 

(9) Shri S. M. Banerjee 

(10) Shri Vidya Charan Shukla replied to the debate. 

Shri S. S. Kothari (by way of reply to the Statutory Resolution). 

The amendments for circulation of the Bill for the purpose of 
eliciting opinion thereon and for reference of the Bill to a Select 
Committee were negatived. 

On the motion for consideration of the Bill, the House divided,' 
Ayes 122; Noes 41. The motion was accordingly adopted and 
clause-by-clause consideration was taken up. 

Consideration of Clauje ,iI was taken up but not concluded . 
. " 

The discussion on the Bill was not concluded. 

eDi8CtlS8ed together. 
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11.' Half-an-Bour: diseusaioa- on Matters arisiGc out 01.' All,wet" t. 
, Questieft 

Shri Beni Shanker Sharma raised a half-an-hour discussion on 
points arising out of the answer given on the 26th November, 1968 
to Starred Question No. 336 regarding circular railway in Calcutta. 

Shri Parimal Ghosh replied to the discussion. 

(Lok Sahha adjourned till 11 A.M. on Tuesday, the 17th Decem-
ber, 1968). 

S. L. SHAKDHER, 
Secr~tary. 

1612 
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LOK SABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesdafl l;)eceJpber 17, 1968lAgrahayana 26, 1890 (Salta) 

No. !Z7 
LS~Qu~ 

Starrwl Que$t~on Nos. 781, 783 and 786-788 were orally answered. 
~1ies to rem.~g questions were laid on the Table. 

2. UDSiarred. Que&tions 
Replies to Unstarred Question Nos. 4784-4737 and 4739--4933 

were laid on the Table. 

3. Short Notice Question 
Short Noti~e Question No. 13 addressed to the Minister of Labour 

and Rehabilitation regarding refugees in Goalpara District (Assam) 
was orally answered and supplementaries were also answered there-
on. 

4. Qtlliag Attention 
Slui Ar~ Sreedharap called the attention. of the )iinister of 

Works, Ho1.l$ing and Supply to the suggestion regarJiing taking over 
of Birla House by Government and its conversion into a national 

omonument. . . _ 
The Minister of Works, Housing and Supply made a statement in 

re~ard. thereto. 

6. PaI*'S Laid· .0. the Table . 
. The following papers were laid OB the TaBle:..".. 

(1) A copy each afthe Annual Reports of the foUowinc 
Development Councils for the ye~r :t9&7~, uRQ,er aub-. 
section (4) of section 7 of the Ind~st~es (Development 
and Regulation) Act, 1951:-

(i) Development . Council for MaehiBe ToolstIldustry .. 
. ~ - . ~ 
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(ii) Development Council for Sugar Industry. 

(iii) Development Council for Textile Machinery Industry. 

(2) A copy of the Cost Accounting Records (Tyres and Tubes) 
Second Amendment Rules, 1'968, published in Notifieation 
No. G.S.R. 2012 in Gazette of India dated the 16th 
November, 1968, under sub-section (2) of section 642 of 
the Companies Act, 1956. 

(3) A copy each of the following 'Papers under sub-section (1) 
of section 619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Bharat Aluminium Company Limited, New Delhi for 
the year 1967-68 (Hindi and English versions). 

(ii) Annual Report of the Bharat Aluminium Company 
Limited, New Delhi for the year 1967-68, along with 
the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon (Hindi and 
English versions). 

(4) A copy of the Certified Accounts of the Coir Board, Erna-
kulam, for the year 1967-68 and the Audit Report there-
on, under sub-section (4) of section 17 of the COir Indus-
try Act, 1953. 

(5) A copy of Notification No. S.D. 4205 published in Gazette 
of India dated the 22nd November, 1968, regarding 
management of the Bengal Nagpur Cotton Mills Ltd., 
Rajnandgaon, under sub-section (2) of section 18A of 
the Industries (Development and Regulation) Act, 1951. 

~. Report of Public Accounts Committee 

Shri D. K. Kunte presented the Thirty-seventh Report of the 
Public Accounts Committee on action taken bv Government on the 
recommendations of the Committee conta1ned in their Sixtv-flfth 
Reoort (Th;rd Lok Sabha) relatin~ to the Min5strv of Works, 
Housing and Supply (Deoart.ment of Works and Rousing) regarding 
U:-lt!u~ ben eSt to a firm of Hoteliers. 

7. Statement by Minister 

The Minister of Co_ree laid on the Table a statement on the 
Third Asian Ministers' ConfpTence on Economic Co-operation held 
in Bangkok in December, 1968. 
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8. Government Bill-Under Consideration 

The EssentiaZ SeTvices Maintenance BtU, 1968 
Clause-by-clause consideration of the Bill continued, 

Consideration of Clause 2 was taken up. 

(Lok SO:bha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 

. On an amendment moved by Shri S. M. Banerjee that the Attor-
ney General of India be asked to address the House to clarify cer-
tain provisions of Clause 2, the House divided, Ayes 43; Noes 125. 
The amendment was accordingly negatived. 

On amendment No. 222 to Clause 2 moved by Shri C. K. Bhatta-
charyya, the House divided, Ayes 47; Noes. 131. The amendment 
was accordingly negatived. 

Two amendments to Clause 2 were adopted. 

On Clause 2, as amended, the House divided, Ayes 137; Noes 46. 
Clause 2, as amended, was accordingly adopted. 

On amendment No. 263 to Clause 3 moved by Shri S. M. Banerjee, 
the House divided, Ayes 35; Noes. 123. The amendment was accord-
ingly negatived. 

On amendment Nos. 120 and 121 to Clause 3 moved by Shri R. 
Umanath, the House divided, Ayes 32; Noes. 121. The amendments 
were accordingly negatived. 

On Clause 3, the House divided, Ayes 129; Noes. 33. Clause 3 
was accordingly adopted. 

On Clause 4, the House divided, Ayes 101; Noes 23. Clause 4 was 
accordingly adopted. 

C;) On Clause 5, the House divided, Ayes 98; Noes 20. Clause 5 
was accordingly adopted. 

On Clause 6, the House divided, Ayes 83; Noes 20. Clause e was 
accordingly adopted. 

Clauses 7 to 9 were adopted. 
Clause 1 was adopted, as amended. 
The Enacting Fonnula and the Long Title were also adOpted. 
The motion that the Bill, as. amended, be passed was moved by 

Shri Vidya Charan Shukla. 
The discussion on the Bill was not ~oneluded. 



·9. Personal Explanation Under ltule.3S7 

Shri Kam~lnay~:p. Bajaj mllqe a persona,! expl~natiQU regarding 
certain statement 'about him made by Shri S. M. Banerjee in the 
House today. 

(Lok Sabha adjourned till 11 A.M. on We~esday, the 18th 
D~~IJl:Qer~ 1968), 

S. L. SHAKDHER, 
Secretary. 

--------'r'·----.-,..-..-,--··· ... -
·Made at 2-05 P.~. l 
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LOK SABHA 

. BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, December 18. 19681Agrahayana 27, 1890 (Saka) 

No. 228 
1. Starred Questions 

Starred Question No~. 811, 812 and 814--816 were orally answer-
ed. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Question Nos. 4934-5055 were laid on the 

Table. 

Statement by the Minister of Information and Broadcasting, cor-
recting the answer given on the 13th November, 1968 to Unstarred 
Question No. 403 regarding film documentary of 'Mahatma' was also 
laid on the Table. 

3. Short Notice Question 

Short Notice Question No. 14 addressed to the Minister of Com-
munications regarding withholding of telegrams sent by school tea-
chers in U.P. was orally answered and supplementaries were also 
answered thereon. 

4. Calling Attention 

Shri Surendra Kumar Tapuriah called the attention of the Min-
ister of Petroleum and Chemicals to the reported withdrawal by the 
American Chemical Company, Messrs Allied Chemicals, of its col-
laboration of Rs. 176 crores Tata Fertiliser project at Mithapur, 
Gujarat. 

The Minister of Petroleum and Chemicals made a statement in 
regard thereto. 
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5. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Annual Report of the Indian Airlines for 
the year 1967-68, under sub-section (2) of section 37 of 
the Air Corporations Act,-1~:>3. 

(2) A copy of the Certified Accounts of the Indian Airlines 
for the year 1967-68 together with the Audit Report 
thereon, under sub-section (4) of section 15 of the Air 
Corporations Act, 1953. 

(3) A copy of the Report on the working of the Commission 
of Railway Safety for the year 1966-67. 

(4) A copy each of the following President's Acts (Hindi and 
English versions) under sub-section (3) of section 3 of 
the Uttar Pradesh State Legislature (Delegation of 
,Powers) Act, 1968:-

(i) The Uttar Pradesh Tolls Validation Act, 1968 (Presi-
dent's Act No. 33 of 1968) published in Gazette of India 
dated the 2nd December, 1968. 

(ii) The Uttar Pradesh Public Moneys (Recovery of Dues) 
Amendment Act, 1968 (President's Act No. 34 of 1968) 
published in Gazette of India dated the 2nd December, 
1968. 

6. Report of Committee on Private Members' Bills and Reso)ution~ 

Shri R. K. Khadilkar presented the Forty-second Report of the 
Committee on Private Members' Bills and Resolutions. 

7. GovemmebtBtI1-;.Passed 

The Essential Services Maint~nance Bill, 1968 

Discussion on the motion that the Bill, as amended, be passed, 
moved by Shri Vidya Charan Shukla on the 17th December, 1968. 
continued. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 p.M.r 

The following members took part in the debat~:

(1) Shri J. M. IrrlJl' 
(2) Shri S. R. Rane·' 

(3) Shri Bal Raj Madhok 
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(~) Shri Amrlt Nahata 

(5) Shri V. Krishnamoorthi 

(6) Shri K. Narayana Rao 

(7) Shri H. N. Mukerjee 

(8) Shri S. M. Joshi 

(9) Shri Bibhuti Mishra 

(10) Shri K. Ramani 

(11) Shri N. P. C. Naidu 

(12) Shri Samar Guha 

(13) Chaudhuri Randhir Singh 

(14) Shri Abdul Ghani Dar 

(15) Dr. (Mrs.) Maitreyee Bose 

(16) Shri S. M, Banerjee 

(17) Shri Vidya Char an Shukla 

On the motion the House divided, Ayes 135; Noes 14. The motioD 
was accordingly adopted and the Bill, as amended, was pUSed. 
8. Supplementary Demands for Grants (Rail~ays) for 1 ..... 

Discussion on the Supplementary Demand. for Grants Nos. 2, 
14 and 15 in respect of the Budget (Railways) for 1968-69 continued 
and was concluded. 

The cut motions moved on the 14th December, 1968, were nega-
tived. 

All the Supplementary Demands for Grants in respect of the 
Budget (Railways) for 1968..;69, as shown under column 3 of the 
printed List of Supplementary Demands for Grants (Railw,ays) for 
1968-69, were voted in full. 

9. Government Bill-Introduced 
The Appropriation (Railways) No.5 Bill 1968. 

In .. Gev~rnDlent Bill-Passed 
The Appropriation (Railways) No. 1) BtU, 1968 
The motion fO,r consideration of the BiJI was moved by Sbri 

Parltnal Ghosh. 

[p.T.O. 
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The motion for consideration was adopted andclause-by-clause 
consideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Parimal 
Ghosh. 

The motion was adopted and the Bill was passed. 

11. Demand for Excess Grant (Railways) for 1966-67 

Discussion on the Demand for Excess Grant No.2 in respect of 
the Budget (Railways) for 1966-67 commenced and was concluded. 

One cut motion was moved and negatived. 

The Demand for Excess Grant in respect of the Budget (Rail-
ways) for 1966-67, as shown under column 3 of the printed List of 
Demand for Excess Grant (Railways) for 1966-67. was voted in full. 

12. Government Bill-Introduced 

The Appropriation (Railways) No.6 Bill, 1968. 

13. Government Bill-Passed 

The Appropriation (Railways) No.6 Bm, 1968 

The motion for consideration of the Bill was moved by Shri Pari-
mal Ghosh. 

The motion for consideration was adopted and clause-by-clause 
. (!9nsideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1,. the Enacting Fonnula and the Long Title were also 
8<;Wpted. 

The motion that the Bill be passed was moved by Shri Parimal 
Ghosh. 

'On the motion the H~. divided, Ayes 82; Noes 8. The motion 
was ;aeeordingly adopted and the Bill was passed. 
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14. Supplementary Demands for Grants (Punjab) for 1968-61 

Discussion on th~ ~upple~entary Demands for Grants Nos. It 2, 
6, 9, 12, 16, 26, 27, 29, 37, 38, 43 and 51 in re~pect of the Budget for 
.the State <if Punjab for l008~9 commenced and was concluded. 

Two cut motions were moved and negatived. 

All the Supplementary Demands for· Grants in respect of the 
Budget for the State of Punjab for 1968-69, as shown under column 
3 of the printed List of Supplementary Demands for Grants (Pun-
jab) for 1968-69, were voted in fulL 

15. Government Bill-Introduced 

The Pun;ab Appropriation Bill, 1968. 

16. Government Bill-Passed 

The Pun;ab Appropriation Bill, 1968. 

The motion for consideration of. the Bill was moved by Shri 
Jagannath Pahadia. 

The motion for consideration was adopted andclause-by-clause 
consideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Jaganneth 
Pahadia .. 

The motion was adopted and the Bill was passed. 

17. Supplementary Demands for Grants (Pondiehery) for 1J88..69 

Supplementary Demands for Grants Nos. 7 and 9 in respect of 
the Budget for the Union territory of Pondicherry for 1968-69, as 
shown under column 3 of the printed List· 6f SUpplementary De. 
mands for Grants (Pondlcherry) for 1968-69 were submitted to the 
vote of the House and granted in full. 

18. Government Bill-Introduced 

The Pondicherry Appropriation Bill, 1968. 

[p.T.O. 
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19. GovernmentSlD.....;Passed 

. The' Pondicherry Appropriaticm BfU, 1968 • 

. The motion for consideration of the Bill was .moved by Shri 
J agannath Pahadia. 

The motion for consideration was adopted and clau'Se-h'Y·clause 
~nsideration was taken up. 

Clauses ~ and 8 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Jagennath 
Pahadia. 

The motion was adopted and the Bill was passed. 

20. Supplementary Demands for Grants (General) for 1968-8$ 

Discussion on the Supplementary Demands for Grants Nos. 3, 13, 
34, 74, 113, 117, 120. 126 and 127 in respect of the Budget '(General) 
for 1968-69 commenced and was concluded. 

All the Suppie:men:iary Demands for Grants in respect. of the 
Budget (General) for 1968-69, as shown under column 3 of the 
printed List of Supplementary Demands for Grants (General) for 
1963-69. were voted in full. 

21. Government Bill-Introduced 

The Appropriation (No.5) Bill, 1968. 

22. Government Bill-Passed 

The ApprO'p'rlatkm (No.5)' Bill, 1-968. 

The motion for consideration of the Bill was moved by Sbri 
J agannath Pahadia. 

The motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clauses .2 and Sand tM! Schedule were adOpted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill lJ passed. was moved byShri J agannath 
Pabadia. !, 
. , The motion was adopted and the Bill was passed. 
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23. Supplementary Demands for Groms (Bihar) for 1968-t9 

Supplementary Demands for Grants Nos. 2, 4, 5, 9 to 13, 15 to 28, 
30 to 32, 34 to 38, 40, 42, 43 and 46 in respect of the Budget for the 
State of Bihar for 1968-69,' as shown under column 3 of the printed 
List of Supplementary Demands for Grants (Bihar) for 1Q68..69 were 
submitted to the vote of the House and granted in fun. 

24. Government BilI~lntroduced 

The Bihar Appropriation (No.2) Bill, 1968. 

25. Government Bill-Passed 

The Bihar· Appropriation (No.2) Bill, 1968 

The motion for consideration of the Bill was moved by Shri 
J agannath Pah.adia. 

The motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were &11l0 

adopted. 

The motion that the Bill be passed was moved by Shri J agannath 
Pahadia. 

The motion was adopted and the Bill was passed. 

26. Motion 

Shri Sri nib as Mishra ccncluded his speech in reply to the debate 
on the following motion moved by him on the 20th November, 
1008:-

"This House resolves that in pursuance of section 20 of the 
Civil Defence Act, 1968, the follOwing modification be 
made in the Civil Defence Rules, 1968, published in the 
Gazette of ·India by Notification No. G.S.R. 1277, dated 
the 10th July, 1968 and laid on the Table on the 26th 
July, 1968, namely:-· 

in rule 13, after 'The Central Government' insert 'or the 
State Government'. 

This House recommends to Rajya Sabha that' Rajya Sabha. 
do concur in this resolution." 

[p.T.O. 
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Shri Vidya Charan Shukla spoke. 

The motion was withdrawn by leave of the House. 

27. Half-au-hour discussion 011 matters arising out 0' Answer to 
Question 

Shri M. L. Sondhi raised a half-an-hour discussion on points 
arising out of the answer given on the 29th November, 1968 to 
Starred Question No. 428 regard:ng Non-official enquiry into jnci-
dents in Indraprastha Bhavan, New Delhi. 

Shri Y. B. Chavan replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 19th December, 
1968). 

" .r 7 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, December 19, 1968jAgrah:ayana 28, 1890 (Saks) 

\ No. ZZ' 
1. Starred QllestioDS 

Starred Question :Nos. 841 and 843-847 were oraJIy answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies 10 Unstarred Question Nos. 505~J96and 519&.A were 
laid on the Table. 

3. Short Noh ~tittll 

Short Notice Question No. 15 addrt!ssed to the Minister of Law 
regarding enrolment of advocates in Rajasthan was orally answered 
and supplementaries were also answered thereon. 

4, Calling A.ttf!Dtiq 

Shri K. P. Singh Deo called theatrention of the Minister of 
Heme Man to the disturbances and stone-.throwing at election 
meetings in West Bengal. 

The Minister of Home Affairs made a statement in regard thereto. 
5. Papers lAii on t1M Table 

The following papers were laid on the Table:-

(1) (i) A copy of the Indian Telegraph (Eighth Amen~ment) 
Rules, 1968, published in Notification No. a.s.H. 1961 
(English version) and G.S.R. 1962 (Hindi version) in 
Gazette of India dated the 9th November, 1968, under 
sub-section (5) of section 7 of the Indian TeJegraph Act, 
1885. 
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(ii) A statement showing reasons for delay in laying the 
above Notification. 

(2) A copy each of the following papers under sub-section (1) 
of section 619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Hindustan Steel Limited, Ranchi, for the year 196'1-
68. 

(ii) Annual Report of the Hindustan Steel Limited, Ranchi, 
for the year 1967-68 along with the Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(3) A copy _ of the Orissa Rice (Movement Control) Amend-
ment Order, 1968, published in Notification No. G.S.R. 
2140 in Gazette of India dated the 5t~ December, 1968, 
under sub-section (6) of section 3 of the Essenthl 
Commodities Act, 1955. 

(4) (i) A copy each of the following Notifications under sub-
section (7) of section 59 of the Mines Act, 1952:-

(a) The Metalliferous Mines (Amendment) Regulations, 
1968, 'Published in Notification No. G.S.R. 1555 in 

Gazette of India dated the 31 st August, 1968. 
-(b) The Coal Mines (Second Amendment) RegUlations, 

1968, published in Notification No. G.S.R. 1556 in 
Gazette of India dated the 31st August, 1968 together 
with corrigenda thereto published in Notification 
No. G.S.R. 2168 in Gazette of India dated the 14th 
December, 1968. 

(c) The Coal Mines (Third Amendment) Regulations, 1968. 
published in Notification No. G.S.R. 1558 in Gazette of 
India dated the 31st August, 1968 together with corri-
genda thereto published in Notification No. G.S.R. 
2169 in Gazette of India dated the 14th December. 
1968. 

(ll) A statement showin{! reasons for delay in laying the 
above Notifications. 

(!5) A copy of the Employees' State Insurance (Central) 
. Fourth Amendm.t Rules. 1968. published in Notifica-

tion No. G.S.Rl2tt3 in Gazette of India dated the 7th 
December, 1968. under sub-section (4) of section 95 of 
the Emplovee<;' State Insurance Act, 1948. 
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~ A copy of the Report of InqWry into the falal -ccidenl III 
/ North Salanpur Mine on the 27th SePtember, 1968. 

V (7) A copy of the Report of the Indian Government Dele-
gation to the 52nd Session of the International Labour 
Conference held at' Geneva in June, 196a, 

(8) A copy each of the following Notifications under sub. 
section (6) of section 3 of the Essential Commodities 
Act, 1955:-

(i) The Cotton Textiles (Control) Fourth Amendment 
Order, 1968, published in Notification No. S.D. 4138 
in Gazette of India dated the 23rd November, 1968. 

(ii) The Cotton Textiles (Control) Fifth Amendment Order, 
1968, published in Notification No. S.D. 4139 in 
Gazette of India dated the 23rd November, 1968. 

(9) A copy of. the Annual Report on the working of the 
Cardamom Board for the year 1967-68. 

(10) A copy of the Annual Report on the activities of the Rub-
ber Board for the year 1967-68. 

(11) A copy each of the following Notifications under sub. 
section (2) of section 9 of the Representation of the 
People Act, 1950:-· 

.. (i) S.O. 4303 published in Gazette of India dated the 30th 
November, 1968 making certain corrections and 
amendments in the Delimitation of the Parliamentary 
and Assembly Constituencies Order, 1966 in respect 
of Union territory of Goa Daman and Diu. 

(U) S.O. 4306 published in. Gazette of tndia dated the 3rd 
December, 1968, making certain corrections and 
amendments in the Delimitation of Parliamentary 
and Assembly Constituencies Order, 1966 in respect 
of the State of West Bengal. 

6. Opinion on Bill-Laid on the Table 

Shri A. T. Sarma laid on the Table Paper containing opinions 
on the Bill to provide for the constitution of an All India Ayurvedic 
Medical Council for India, maintenance of an Ayurvedic Medical 
Register for the whole of India and for matters c~~.ectedt?e.re
with, .which was circulated for the purpose of elICIting OpInIOn 
thereon by the. direction of the House on the 9tb August, 1968. 
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7. Minutes of Committee on Petitions-Laid OIl the Table 

A copy each of the Minutes of the ThUty-sewnth to Forty-
second sittings of the Committee on Petitions, was laid on the Table. 

8. Mes ....... flo_ &ajya SaWta 

Secretary reported the following messages from Rajya Sabha:-

. (i) That at its sitting held on the 17th December, 1968, Rajya 
Sabha agreed without any amendment to the Food 
Corporations (Amendment) Bill, 1968, passed· by Lok 
Sabha on the 10th December, 1968. 

(U) 'rnAt at its sitting held on the 17th December, 1968, Rajya 
/Sabha agreed without any amendment to the Insurance 

vi '(Am~ndment) Bill, 1968, passed by Lok Sabha on the 
9th 'December, 1968. 

9. Report of Estimates Committee 

Shri P. Venkatas\1bbaiah ;presentea the Sixty..third Report of 
the Estimates Committee regarciw:g action taken by Government on 
the recommendations contained in the Eleventh Report of the Com-
mittee on the Ministry of Finance-Utilisation of External 
Aasistal:lee. 

10. Report of Committee 00 Petitions 

Shti S. C. Smlanta preaeuted the Fourth Report of. the Com-
mittee 011 PetitioDS. 

11. Evi.deace before-Commiitee GIl PetitiOBS Lei. ·on the Table 

Shri S. C. Semanta laid on the Table a copy of the Evidence given 
before tbeCommitteeonPetiiions. 

12. Statement lty Minisier 

The Minister of Ind$trial Development and Company Affairs 
laid on the Table a statement regarding visit of Soviet delegation 
headed by Mr. Skachkov, Chairman, State Committee fA)r .F01'eJcn 
Economic Relations of U .S.S.R. 

lS.Matter Under Role 377 

Sbri H. N. Mukerjee l'aise1.,a matter regarding certain proceedings 
of the House on the 18fbJ>et!ember, 1968. 

The Minister of -Parliamentary Affairs made a statement on the 
subject. 
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14. Motion Re: Report of Select Conmttftee 

8hri Tenneti Viswanatham moved the following motion:-

"That this House do extend the time appointed for the presen-
tation of the Report of the Select Committee on the Bill 
further to amend the Indian Penal Code aDd to provide 
for matters incidental thereto, up to the last day of the 
Budget Session (1969)." 

The motion was adopted. 

(Lok Sabha adjourned at 1 P.M. and re-assembied at 2-05 P:~.) 

15. Government ~ 

(,i) nee .~ Aa8embly of Na.galmtd(Ck4w.ge in Represen-
tation) Bin, 1968. 

'File lDGItioa fer eoasideration,ef'the Bill 'was awed by 8hri 
Sunmdra F81Sin:gh. 

The following '1Mt1lDers took part in thedebate:-

(1) Shri N. G. Ranga 

(2) Chaudhuri Randhir Singh. 

Shri Surendra Pal Singh replied to the debate. 

The motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 to 5 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. I 

The motion that the Bill be passed was moved by ShriSurendra 
Par Singh. l 

The 'following members took part in the debate:-

(1) Shri V. Krishnamoorthi 

(2) Shri Onkar Lal Bohra 

(3) Shri Kanwar LaI Gupta 
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(4) Shri Rajendranath Barua 

(5) Shri S. M. Joshi 

(6) Shri Chandrajeet Yadava 

(7) Shri M. Meghachandra 

(8) Shri Sheo Narain 

(9) Shri K. Lakkappa 

(10) Shri Prakash Vir Shastri 

(11) Shri Surendra Pal Singh. 

The motion was adopted and the Bill was passed. 

(ii) The Indian Tariff (Amendment) Bill, 196ft 

The motion for consideration of the Bill was movedhy Shri Mohd. 
Shafi Qureshi. 1 

An amendment for circulation of the Bill for the purpose of 
elici!ing opinion thereon, was moved by Shri Shiva Chandra Jha. 

The following members took part in the debate: ~ 

(1) Shri J. M. Lobo Prabhu 

(2) Shrimati Tara Sapre 

(3) Shri S. M. Banerjee 

(4) Shri Nan;ndrasingh Mahida 

(5) Shri Shri Chand Goyal 

(6) Shri K. Rajararn 

(7) Shri Srinibas Mishra 

(8) Shri N. P. C. Naidu 

(9) Shri Shiva Chandra Jha. 

Shri Mohd. Shaft Qureshi replied to the debate. 
The amendment moved byShri Shiva Chandra Jha was negatived. 

The motion for consideration was 
consideration was taken up. 

, if" 
Clause 2 was adopted.,1 " 

adopted and clause-by-clause 
! 

Clause 1," the Enacting Formula and the Long Title were also 
adopted. , I 
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The motion that the Bill be passed ·was moved by Shri Mohct 
Shaft Qureshi. 

The motion was adopted and the Bill was passed. 

16. Statutory Resolution-Adopted 

Shri Y. B. Chavan moved the following Resolution:-

"That this House approves the continuance in force of the Pro-
clamation dated the 29th June, 1968, in respect of Bihar 
issued under article 356 of the Constitution by the Presi-
dent, for a further period of six months commencing on 
the 25th January, 1969." 

The following members took part in the debate:-

(1) Shri Beni Shanker Sharma 
(2) Shri Mrityunjay Prasad 
(3) Dr. Surya Prakash Puri 
(4) Shri P. G. Sen 
(5) Shri Sarjoo Pandey 
(6) Shri Kartik Oraon 
(7) Shri Ram Charan 
(8) Shri Shiva Chandika Prasad 
(9) Shri Kameshwar Singh 

Shri Y. B. Chavan replied to the debate. 

The Resolution was adopted. 

17. Motion 
Shri Srinibas Mishra moved the following motion:-

"This House resolves that in pursuance of sub-section (3) of 
section 169 of the Representation of the People Act, 
1951, the Conduct of Elections (Second Amendment) 
Rules, 1968, published in the Gazette of India by Noti-
fication No. S.O. 1520, dated the 25th April. 1968 and 
laid on the Table on the 25th July. 1968, be annulled. 

This House recommends to Rajya Sabha that Rajya Sabha do 
concur in this resolution." 

Shri P. Govinda Menon replied to the debate. 

The motion was negatived. 
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18. Disc1l5&ien untie" me ];93 

Shri Madhu Limaye raised a discussion on the Report of the 
Committee of Inquiry (Steel TransactiOflS), laid on the Table of the 
House on the 10th May, 1968. 

Shri Prakashchand B. Sethi replied to the discussi.on. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 20th ~bel', 
1968). 

S. L. SHAKDHER, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 

~Brief Record of PrOceedings] 

Friday, December 20, 1968jAgrahayana 29, 1890 (Saka) 

No. 230 

.1, S~ed Question 

Starred Question Nos. 8.71-877 were orally answered. Rep'iel to 
remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to'Unstarred Question Nos. 5197-5264 and 5266-SS98 
were laid on the Table. 

Statement by the Minister of Tourism and Civil Aviation, cor-
recting the Hindi version of the reply given on the 15th November, 
1968 to Unstarred Question No. 906 regarding ho~el charges at Delhi 
and Bombay was also laid on the Table . 

. 3. Short Notice QUestion 

Short Notice Question No. 16 addressed to the Minister of TraDJ. 
port and Shipping regarding levy of octroi in Calcutta was orally 
answered and supplementaries were also answered thereon. 

4. Calling At~ention 

Shri S. M. Joshi called the attention of the· Minister of Home 
Affairs to the display of posters derogatory to Mahatma Gandhi, on 
tl:le walls in Delhi. 

The Minister of Home Affairs made a .statement in regard thereto. 

5. Question of Privilece 

Shri Y. B. Chavim moved the following motion:-

"That the question ot" privHege arising o'ut of Shri Madhu 
Limaye'sarrest on the 6th November. 1968 and his 

iP.T.O. 
1113 



remand to judicial custody at Lakbisarai (BIhar} be 
referred to the Committee of Privileges, with instruc-
tions to frame such issues as the Committee consider 
relevant from the point of view of the privileges of this 
House and make a. apart. thereon." 

The motion was adopted. 

6. Papers Laid on the Table 

The following papers were laid on the Table:-

./ (l~ A aiaW!ment of d.ecisiODS of Government OD. certain V recommendations of the Administrative Reforms Com-
mission in their Report on "Public Sector Under-
takings". 

(2) A copy each of the following Report! EHindi ftl'Sien) 
Ulldm al:tic1e 151(1) of the- ConstituiiQn. read wi.tl:k sub-
section 3(ii) of section 3 af the Official Languag~ Act, 
1963:-

(i) Audit Report, Defence Services, 1968. 

(u) Audit Report, Posts and Telegraphs" 1968. 

e~,. A coy of the Appropriation Aeeetmts- of the Delenee- Ser-
, vices for the year 1966-&7 a1td C~mIfte!>eiaJ. Ap~dix 

thereto (Hindi versiQlt). 

(4) A copy of the Appropriation Accounts" Posts.. and Tele-
graphs, for the year 1966-67 (Hindi version). 

"40), A:. ClOpy-of the Bengal State Aid to, Indua.tries (Amend-
,.eD4~ Act, 19§B (President's Act. No. 31 of 1968) pub-
lished in . Gazette of Ijlldia dated the 27th November, " 
1968, under sub-section (3) of section 3 of'the- Wes' 

/' =_1 ,State LegWlature (Dclegaticul. of, PowetSt Act, 

V (I;)~ A statement 'of action taken on the recommendaU.0ns con-
, tained in Part I of the Report of the Comml'ttee on 

Broadcasting and Information l\I1e~ an 'Co"orditlatioll 
/' of Media of ~ss Communication'. 

;,/:::0 . ~1). A. statement;:~~ing decisions ,~aken on the Report of 
the Cemmittee on Broadcasting and Information Medin 
on 'Press Information and Publicity'. 
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~ .Ae_ each oftbe iolIDwag ptqlilBlIDder_ aec1iML(l) 
'of~&M._«'M.ae Camt.wmt .M)t, I1116Jo-

(1' Review by the 'Government on the \'o1)rkiilg of the Film 
Fi:nanee -Corporation LimIted, 13oDibayloi the year 
1967-68. ' . ' • 

('ii) Annual Report of tlre Film F"m'ance Corporation Limit-
ed,Bombay for tbe year 1'967-68, alot\i with the 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(9) A statement correcting the a~swer given Dn' tIi~ '13th 
November, 1'968 to UnstarredQueslion No. 523 regard-
ing Loans sanctio!led by Film 'Finance Corporation. 

(19~ A -copy 'of the Ammal Reptllll't ,oftllae ,Air iadia for the 
~r 1S67..s8, under s£lb~ticn {2~ ttl weea.n 37 of the 
Air Corporations Act, 1953. 

{ll. A C6py <0! the' Certified Aceeunts o:f the Air .llldia for the 
year 1967-68 ta.getber with 'Che Aludi¢ Deport there01l, 
under sub-section (4) of section 15 of the Air Corpora-
'tions Act, 19'53. 

{,il2~ A 'COf)Y of the AnMlal Report (Hindi lmd ilnglish ver-
si<lDSb of the Natitrnal Omncii of ,£Gu~al Research 
and Training, for the year 19611-68. 

, (1'3) Following statements showiD,g the action taken by Gov-
ernment on various assurances, promises .and under· 
takings given by the Mintsters duringfhe various 
sessions of; Lok Sabha shown ~aingt each:-

m Statement No: ,. 

(ii) Swpplemeat.llt'y ,Statement NOll. 
_ IV, V and VI 

{iii) supplementary Statement No, 'XIV ' 
(tv)'Supplem~ntary 'Statement No. 

tt 
(v) supplementary Statement No. 

XVIl 
(vi) Supplementary Statement No. 

XIV 
(~i) Supplementary Statement No. 

Xv " 
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,(14). A, copy :ofthe~u!ltReport (Hindi SDdEll8lish versions) 
of ,the National.C.ooperative,Development Corporation 
for the year 1967~68, under sub-section (3) of section 14 

. of the National Cooperative Development Corporation 
Act, 1962. . 

(l~) A copy of the Annual Report of the Hindustan Aeronau-
. tics Limited, Bangalore for the y€af 1967-68 along with 

the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(16) A copy of the Customs and Central Excise Duties Export 
.~ Drawback (General) Hundred and twenty eighth 

. Amendment Rules, 1968, published in Notificgtion No. 
G.S.R. 2178 in Gazette of India dated the 14th Decem-
ber, 1968, under section 159 of the Customs Act, 1962 
and section 38 of the Central Excises and Salt Act 1944. 

(17) A copy of Notification No. G.S.R. 2180 published in 
, Gazette of India dated the 12th December, 1968. under 

section 159 of the Customs Act. 1962. 

(18) A copy of Notification No. G.S.R. 2107 published in 
Gazette of India dated the 7th December, 1968, under 
sub-section (1) of section 28 of the Mines and Minerals 
. (Regulation and Developmlent) Act, 1957. 

(19) A copy of the Punjab Cattle Fairs (Regulation) Rules, 
1968 published in Notification, No. G.S.R..82IpA.6!68! S. 
22168 in Punjab Government Gazette dated the 13th 
September, 1968, under sub-section (3), of section 22 of 
the Punjab Fairs (Regulation) Act, 1967, read with 
clause (c) (iv) of the Proclamation dated the 23rd 
August, 1968, issued bv the President in relation to thE' 
State of Punjab. 

flO) (i) A ropy of the Calcutta Police and Calcutta Suburbe 
Police (Amendment) Act, 1968 (President's Act No. 29 
of 1968) published in Gazette of India dated the 6th 
November, 1968, under sub-section (3) of l'ection 3 of 
the West Bengal State Legisiature (Delegation of 
Powers) Act, 1968. 

(li) A statement shOWing reasons for delay in laying the above 
Act. 1i!" 

(21) A copy of the t1~i Sahitya Sammelan Rules, 1968 (Hindi 
and 1!:nglisl) versions) under sub-section (4) of section 
12 of the Hindi Sahitya Sammelan Act, 1962. 
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(22) (i) A copy of the Delhi Motor Vehicles (SeeondAinend-
, llleIl,t) :a.ul~s, 1968,publish~d in ~,otification ~o:r.3 (~) I 

66-68-Tpt. ill Delhi Gazette dated the 31st October, 1968, 
under sub-section (3) of section 133 of the Motor Vehi-

. ! .:..' . cIs Act, 1939. . .' 

(ii) A statement showing reasons for delay in laying the above 
Notification. -

7, Minutes of Committee on Private Members'.BiIIsud Resolutions-
Laid on the Table 

Minutes of the Thirty-eighth to Forty-second sittings of the Com-
mittee or{ Private Members' Bills and Resolutions held during the 
current session, were laid on the Table. 

8. Statement Re: Demands for Excess Grants (General) for 1966-67 

Shri Morarji R. Desai pre3ented a statement showing Demands 
for Excess Grants in respect of the Budget (General) for 1966-67. 

9. Messages from Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-:-

(i) That at its sitting held 011 the 19th December. 1968, 
Rajya Sabha adopted a motion regarding filling of a 
vacancy caused by the resignation of Shri Indrajit Gupta 
from the Joint Committee of the Houses on the Mono-
pOlies and Restrictive Trade Practices Bill, 1967. 

(ii) That at its sitting held on the J 9th December, 1968, Rajya 
Sabha adopted a motion further extending the time for 
presentation of the Report of the Joint Committee of the 
Houses on the Monopolies and Restridive Trade Prac-
tices Bill, 1967, upto the last day of the second week of 
the 67th (February-March, 1969) Session of the Rajya 
Sabha. 

• (iii) That Rajya Sabha had no recommendations to make to Lok 
Sabba in regard to the following Bills passed by Lok Sabha on the 
18th December, 1968:-

. (l):rhe Appropriation (Railways) NO.5 Bill, 1968 . 

. _: (2) The Appropriation (Railways) No.6 Bill, 1968. 

*Reported at 6-40 P.M. 
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10 ... ~ .. .PU1ic ~ Cemaittee 

Shri· D~ K ftmrte· presented the mll~!tepo1't$':or-the Publie 
Accounts Committee:-

(1) Thirty-fifth Report on action takeR .. GOvemment on the 
recommendations of the Committee contained in their 
Sixth :and Thirteenth Reports Telating to.Posts and Tele.-
graphs Accounts. 

(2') TJ:iirty--etghth Report on action taken by ,GMwemHleftt _ 4itle 
recommendations of the Committee ~amect in ltleir 
Seventieth Report (Thir.d Lok Sab~ on Paragr.aph 10 
of Audit Report {Defence Serv~cesJ. t~Manufactu.r~ 
of Engines. . .-

11.PNsentation.of Petitions 

(l)Shri George Fernandes presented a' pstitien from Sliri BifRn-
chandra J. Antani and othe!-sttegn4iag 'the d1!velCJplJW!nt mK~.· 

(2) Shri Samarendra Kundu presented a petition ft'em SJari H. 'K. 
Sahoo and others regarding construction of Bimlagarh-Talcher fail 
link etc. 

12. Motion Re: .Joint Committee 

ShTi K. V. Raghunatha Reddy tDeYed the &GUl0wing motion:-

"That Shri P. K. Vasudevan Nair, Member of Lok Sabha be 
appointed to the Joint CODllnittee 9f the Holmes iGJl the 
Monopolies and Restrict!ve Tracie Pliactiflel; iBill, 1967 in 
tM vacancy caused by the resignatiollof . Shri Indrajit 

'Gupta with i!ffect from -the 1'3th Deee.oer. 1968." 

The motion was adopted. 

13. Motion Under' Rule 388 

$hri Y. B. ,Chavan moved the followiJ"lg .mo.t.ion:-:: 

''That this House do suspend the first ~ tt9'Rtl!e74 .of' 
the Rules of Procedure .and Condu~ of ~mess in 
Lok Sabha in its application to the motion for reference 
'Of the BilI furt,pEl¥ to amend ~ OmstftuUOn .t India 
to a Joint Cotftmittee of the Houses." 

, 7 " ,'~ ).' ,. 

The motion was adopted. 
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14. Gover:1Jl*leat BUl-MotioD for Ref ______ ~ :o..uttee--

," ZO" 

'T' Consti.tution (Twenty-second Am~mE!nt), Btu.. 1968, 

The motion for reference of the Bill to a Joint Committee waa 
moved by Shri Y. B. Chavan: 

An amendment for circulation of the Bill for the purpose of 
eUciting opinion thereon, was mo_ h1 SlId- Abd'al GhmtDar. 

The following members took part m the debate:-

(1) Shri Surendranath DM~ 

(2) Shri P. Venkatasubbaiah 

(Lok Sabha adjourned at 1 ?M, and ~lXedat 2-85 P.M.) 

(3) Shri M. ~. Nanja Gowder 

(4) Shri B. Bhagavati 

(5) Soo Bal Raj Madhok 

(6) Shri G. G. Swell 

(7) Shri D. Basumatari 

(8) Shri S. Kandappan 

(9) Shri Prem Chand Verma-, 

(10) Soo P. K. Vasudevan Nair 

(11) Shri S. M. Joshi 

Shri Y. B. Chavan replied to the debate. 

r The amendment for circulation of the BUl ff11.' the 'JMU'P08e of 
eliciting opinion thereon was negatived. 

The motion was adopted as follows:-

"That the Bill further to amend tfte ConStftution of'lndfa, be 
referred to a Joint CCllnmittee of the HOURS ~sting 
of 45 members, 30 from tAis HoY8e-, namely:-

(1) Shri Debananda Amat 

(2) Shri Bedabrata Baroa 

c\:' '~.~'. ~,Sbri Fakbrnddin 'Ali Ab1nect. ' 
, I •• ,' [P.".O. 
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-

(4) ShriB. Bhagav.ati 

(5) Shri R. D. Bhandare 

(6) 8hri Anil K. Chanda' 

(7) 8hri M. K. Nanja Gowder 

(8) Shri Hem Barua 

. ",9) Shri Dbiresmr Kalita 

(10) Shri K. M. Koushik 

(11) Shri Valmiki Chou~ry 

(12) Shri Bal Raj Madhok 

(1~) Shri K. Ananda N ambiar 
(14) Shri N ihal Singh 

(15) Chaudhary Nitiraj Singh 

(16) Shri T. D. Ramabadran:. 

(17) Shri M. B. Rana 

(18) Chaudhuri Randhir Singh 

(19) SOO J. Ramapatbi Rao 

(20) Shri V. Sambasivam· 

(21) Shri Shantilal Shah 

(22) Shri Naval Kishore Sharma 

(23) SOO Prakash Vir ShastrI 

(24) Shri Sheo N arain 
." . .--
(25) Shri Vidya Charan Shukla 

(26) Shri G. G. Sw.ell 

.(2.7) Soo Om Prakash Tyagi 
(23) Shri Atal Bihari Vajpayee 
(29) 8hri G. Viswanathan 
(30) 8hri Y. B. Chavan, and 

1S. from Rajya Sabha; ",rj' ., 
that in order to constitute-a sitting of the -Joint Committee the 

quorum shall be one-third of the total number of members of the 
JOint Committee; 
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that the Committee shall make a report to this House by the 
first day of the next session; -. - ... 

that in other respects the Rules of Procedure of this House .relat-
ing to Parliamentary Committees shall apply with such -. varIations 
and modifications as the Speaker may make; and 

that this House do recommend to Hajya Sabha that Rajya Sabha 
do join the said Joint Committee and communicate to this House 
the names of 15 members to be appointed by Rajya Sabha to the 
Joint Committee." 

15. Motion Be: Forty-second report.of co~ittee on Private Mem-
bers' Bills and Resolutions 

Shri Bhaljibhai Ravjibhai Parmar moved the. following 
motion:-

"That this House do agree with the Forty-second Report of 
_ the Corrunittee on Private Members' aills and Resolu-
,tions presented to the House on the 18th December. 
1968." le motion was adopted. 

16. Private Member's Resolution-Negatived 

Discussion on the following Resolution moved by Shri D. N. 
Patodia on the 6th December, 1968, continued:-

"In vie.w of the adverse effect caused on India's foreign trade 
by the wrong pattern of trading adopted in the case 
of East European countries, including Russia, this 
1louse resolves that the foreign trilde policy of the 
Government of India, particularly with East European 
countries and Russia, be suitably changed." 

An amendment was moved by Shri Kanwar Lal Gupta. 

The following members took part in the debate:-

(1) Shrimati Tarkeshwari Sinha 

(2) Shri Kanwar Lal Gupta 

(3) Slnimati Sucheta Kripalanf 

.(4) Dr; Ranen Sen 

(5) Shri JyotirmoyBosu 
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(6) Shri Samarendra Kundu 

(7) Shri Baltar Ali Mirza 

(8) Shri K. Rajaram 

(9) Shri Yashpal Singh 

(10) Shri Maharaj Singh Bharti 

(11) Shri Bedabrata Barua 

(12) Shri Bal Raj Madhok 

(13) Shri Mohd. Shaft Qureshi 

The amendment was negatived. 
The Resolution was also negatived. 

17. Private Member's Resolution-Under Consideration 

Shri K. Ananda Nambiar moved the following Resolution:-

"In view of the serious situation created by the policy of vic-
timisation that is being pursued by the Central Govern-
ment following the one-day token strike by the Central 
Government employees on 19th September, 1968, result-
ing in the removal from service, launching prosecution 
against, issue of suspension ordel's on and issue of orders 
effecting break in service of a very large number of 
Central Government employees, this House is of opinion 
that a serious thxeat has arisen to the smooth and effi-
cient functioning of the Central services spread all over 
India in the prevailing atmosphere of tension and bit-
terness among the employees and recommends that all 
the above acts of victimisation be withdrawn forthwith 
and normalcy be restored:' 

His speech was not concluded. 
The discussion was not concluded. 

18. Discussion under Rule 193· 

Maulana Ishaq Sambhali raised a discussion on the Part VI of the 
Second Report of the Committee on Government Assurances. (Fourth 
Lok Sabha), presented to the nouse on the 26th April, 1968, relating 
to the non-implementation Jbf t.tssurances given in the House on the 
29th September, 1951 during the course of discussion on the Delhi 
Premises (Requisition and Eviction) Amendment Bill, 1950. 

Shri Jaganath Rao replied to the discussion. 
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19. Half-an-hour discussion on matters arising out of Answer to 
Question 

Shri S. R. Damani raised a half-an-hour discussion on points aris-
ing out of the answer given on the 12th November, 1968 to Un starred 
Question No. 298 regarding Closed Textile Mills. 

Shri Mohd. Shafi Qureshi replied to the discussion. 

20. Matters under Rule 317 

Several matters were raised by Members and the concerned 
Ministers replied. 

(Lok Sabha adjourned sine die at 8 P.M.) 

S. L. SHAKDHER. 
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Secretary. 




